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LOK SABHA

Monday, November 21, 1860/Kartika
30, 1882 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[Mgr. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

Manufacture of Helicopters

Shri Shm Narayan Das:
S <rSlu'm D. C. Sharma:

Will the Minister of Defence be
pleased to state:

"‘.

“(a) whether the Government have
finally selected any particular helicop-
ter for being manufactured in India;

(b) if so, what is the type selected;
and

(c) when, how and where the manu-
facture will be taken up?

The Deputy Minister of Defence
(Sardar Majithia): (a) So far, no
particular helicopter has finally been

selected for being manufactured in
India.

(b) and (c). Therefore, do not arise.

Shri Shree Narayan Das: What is
the present requirement of India in this
respect?

The Minister of Defence (Shri
Krishna Menon): The requirement in
terms of military equipment is not
placed before the House. But the re-
quirements of helicopter are helicop-
ters which will negotiate very consi-
derable heights.

1323 (Ai) LSD—1.
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Shri Shree Narayan Das: May 1
know whether the proposals have
been approved for collaboratiop with
some other countries for the manufac-
ture of this?

Shri Krishna Menon: No, Sir.

Shri 8. M. Banerjee: May I know
whether any attempt has been made,
or is being made, to manufacture some
kind of helicopter in the Aircraft
Manufacturing Depot at Kanpur, and
whether a prototype was manufactur-
ed?

Shri Krishna Menon: No, Sir.

Dr. Vijaya Ananda: May I know
whether there is any scieme under
which a specified number of helicop-
ters are to be manufactured; if so,
what is the period and number?

Shri Krishna Menon: There is at
the present moment ng scheme of
manufacture. There are always
schemes of development which, until
the development is completed, are not
published.

Dr. Ram Subhag Singh: Recently
a Chinese helicopter intruded into our
area. May I know whether there is
any proposal to patrol our border re-
gion by helicopters and, if so, where-
from they are going to get supplies
of these helicopters?

Shri Erishna Menon: That does not
arise out of the question, Sir.

Shri Nath Pal: In view of the need
of our Defence Forces for helicopters
there were press reports that they
were negotiating, pending the manu-
facture of helicopters in this country,
to procure them from the Soviet
Union. Has any contract been signed
with the Soviet Union and, if so, when
are the deliveries expected?
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Shri Erishna Menon: I informed the
House some time ago that we have
got one helicopter from the Soviet
Union; we have got another from the
United States. Further negotiations
are going on, and when the Air Force
is satisfied, whichever aircraft it is
which negotiates the heights, further
steps will be taken in the matter.

Shri Tridib Eumar Chaudhuri: May
I know if the helicopter requirements
of the Government are met in full or
they are short of helicopters?

Shri Krishna Menon: We are short
of helicopters.

Shri D. C. Sharma: How long will
it take Government to get going with
this factory for the manufacture of
helicopters?

Shri Krishna Menon: I said just
now that there are no definite plans
for the manufacture of helicopters.
But all types of aircraft are generally
developed and experiments go on in
the Aircraft Manufacturing Depot
which, until it is developed, it is pre-
mature to publish,

Bhri Nath Pai: Is there any subs-
tance in the report which appeared in
the London Times last month that
having taken into consideration the
peculiarities that this kind of helicop-
ter would be required to satisfy, the
Indian Government had finally decid-
ed to place orders with the Soviet
Union; and is there any substance in
the report that the orders having been
placed, they are not being fulfilled,
because of Chinese interference?

_Shri Krishna Menon: Not at all,

Sir.

Shri Nath Pai: ‘Not at all’ means,
which?

Mr. Speaker: Neither. I will apply
“Not at all” to both.

NOVEMBER 21, 1860
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Labour Laws

*261. Shri S. M. Banerjee: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

{a) whether Labour Laws appli-
cable to other public sector undertak-
ings have since been made applicable
to the three Steel Plants; and

(b) if not, the reason, for the
same?

The Minister of Steel, Mineg and
Fuel (Sardar Swaran Singh): (a)
Yes, Sir.

(b) Does not arise.

Shri S. M. Banerjee: May I know
whether the attention of the hon.
Minister has been drawn to the
various statements made by the
Labour Minister of Orissa and the
Labour Commissioner, Orissa that
there is gross violation of labour laws
in the Rourkela steel plant? I want
to know whether the labour laws have
been implemented in Rourkela or not.

Sardar Swaran Singh: I am aware
of the comments that appeared in the
press. I also had an occasion to look
at the report. Most of the things
which are mentioned in that report
have been rectified. There was one
main point in which the labour officers
of the Orissa Government insisted
that each unit of the plant as it is
getting ready should be separately
registered under the Factories Act
There was some dispute on that
Action has since been taken to imple-
ment all the various things that were
pointed out in that report.

Shri 8. M. Banerjee: I want to
know whether under the Industrial
Disputes Act and Rules the Works
Committees, Production Committees
and Safety Committees are function-
ing in all these three steel plants; and,
if not, why?

Sardar Swarap Singh: It should be
remembered that production has start-
ed not long ago in these various steel
plants. Even then, all the wvarious
departments of the steel plants have
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not gone into production. Therefore,
the normal set-up that is to be there
when full production starts has not
yet been actually enforced. But, by
and large, all these various legislative
measures, point out the necessity of
certain requirements and they are
being complied with,

Shri Palaniyandy: May 1 know
whether it is a fact that there are
more workers who have not been
made permanent even today, and as
a result of that there is discontent
among the workers?

Sardar Swaran Singh: This is much
too general an assertion, and I do not
accept it.

Shri Viswanatha Reddy: May I
know whether, after the steel facto-
ries have come into full production, it
is the intention of the Government io
remove this insulation of factories
from the labour laws?

Sardar Swarapn Singh: There is :S
insulation of the factories from the
labour laws. Therefore, the first part
does not arise,

Shri Tangamani: May I know whe
ther it is a fact that some controversy
arose over the labour laws, concern-
ing the industrial relations adopted
by the Government of Madhya Pra-
dech, and whether a new formula has
been adopted to avoid the previous
labour trouble?

Sardar Swaran Singh: I am not
aware of the controversy which the
hon. Member is mentioning as having
arisen between the Government and
the project; there is no such conflict
between the Government of Madhya
Pradesh and the project autharities.

Shri Supakar: Even after the Gov-
errment of Orizsa pointed out the
irregularity and violation of labour
laws, it still continued. May I know
what was the time when these viola-
tions were removed—Ilike the employ-
ment of women bevond the prescrib-
ed hours? Whst was the time inter-

KARTIKA 30, 1882 (SAKA)

Oral Answers 1224

val between the time when it was
pointed out and the time when tha
defects were rectified?

‘S:.rd.n.r Swaran Singh: I could not
give the time hetween the pointing
out of the defecis and the rectification
thereof. But the project authorities
have reported that most of the
things have been rectified.

Shri Tridib Kumar Chaundhuri: May
I know if the Government of Orissa
formally wrote to the Union Steel
Ministry about these things, or the
Union Steel Ministry came to know
of these things from press reports
only?

Sardar Swaran Singh: No, it is not
customary for the State Government
to write to the Central Government
or the Ministry in charge of a prati-
cular project. It is essentially a mat-
ter between the project authorities
and the State Government. If any of
the points mentioned in the inspec-
tion reports are not accepted by the
project authorities, the project autho-
rities are under these very labour
laws entitled to represent, or even
to appeal against certain of the ob-
servations or points that might have
been made.

Shri S. M. Banerjee: My question
was about the formation of the works
committee, the production committes
and the safety committee. I can
understand that till the factory goes
into production, the formation of the
committee. . .,

Mr. Speaker: Order, order, Hon.
Members cannot argue over the mat-
ter. What is the question?

Shri S. M. Banerjee: The question
is, whether the works committees
are functioning in the three steel
plants or not, and if not what iz the
reason?

Sardar Swaran Singh: I would re-
quire sperate notice for this specific

point.
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Shri T. B. Vittal Rao: May I know
it the Employees Provident Fund Act,
1952 is implemented in these three
stee]l plants and may [ also know if
it is a fact that the Labour Ministry
has drawn the attention of the Minis=
try of Steel, Mines and Fuel to viola-
tions of the law?

Sardar Swaran Singh: I think that
the Employees Provident Fund Act
does apply to the employees, and I
have no knowledge of any point that
might have been referred to the
Ministry of Steel, Mines and Fuel by
the Labour Ministry.

Shri Panigrahi: May I know whe-
ther it is a fact that the authorities
of the Rourkela Steel project did not
accept all the points which were
pointed out by the Labour Commis-
sioner to the Government of India
with regard to the violations of lab-
our laws in the steel factory and, if
so, what are the points of dispute
between the project authorities and
the State Government?

Sardar Swaran Singh: The project
authorities are entitled to point out
if they do not accept entirely the
points that might be raised in an ins-
pection report just as any other pri-
wvate sector plant is entitled to re-
present those points which have been
thrown up and are not acceptable to
the project authorities. I have already
said that on one point particularly,
namely, as to whether the project as
a whole should be registered under
the Factories Act or each depart-
ment separately there was a differ-
ence of opinion, and I may also
be permitted to inform the hon.
House that works like the Tata
Works are registered as one unit
under the Factories Act and not
as individual departments thereof, I
would not be surprised if there was
any difference ¢f opinion about what
was thrown up in the report as bet-
ween the project authorities and the
inspector concerned.

NOVEMBER 21, 1960
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Air Space Violation by Chinese

Shri —Il;lmkt Darshan:

Shri P. G. Deb:

Shri S. A. Mehdi:

Shrimati I1a Palchoudhuri:

| Shri Vidya Charan Shukla:
*262.{ Shri Rameshwar Tantia:
Dr. Ram Subhag Singh:
Shri Aurobinde Ghosal:
Shri Hem Barua:
Shri Koratkar:

[Shﬂ EKhushwaqt Rai:

Will the Minister of Defence be
pleased to state:

(a) whether China has rejected
India’s note on Air Space Violations;

(b) if so, the details of the same;
and

(c) any further action taken in the
matter?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir; that
is the case in regard to the protests
made up to 16th September, which

"is the last letter of the Chinese Gov-

ernment.

(b)Y and (¢). In this connection,
attention is invited to White Paper
No. IV laid by the Prime Minister
or the Table of the House on the 14th
November, 1960.

Shri Bhakt Darshan: As all our
protests have been rather ignored so
far, has the Government considered
or is considering the taking of any
stringent measures in this connection?

Shri Krishna Menon: Government
have made a protest in regard to
violations after that time which is
seen in paragraph 3 of the latest
Jetter from the Government which
the Prime Minister laid on the Table
of the House. In regard to violations
by helicopter on the 18th September,
we have received no reply to lhat
go far.

Mr. Speaker: He wants to know,
apart from mere protests, whetber
any further action has been taken or
not.
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Shri Krishna Menon: I zaid we
have not received a reply to these
protests.

Dr. Ram Subhag Singh: The hrn
Minister has drawn the attention of
the House to White Paper No. IV. In
this Paper, the Government of Iacia
has urged on the Government of
China to instruct their air people not
to intrude into Indian airspace, to
which the Chinese replied that this
action of the Governmert of Incia
was very unfriendly, and even after
18th September, when tke Chinuse
helicopter flew into our area, the
Chinese planes have vwiolated air
space in India near Nathu La 1rd
Jalap La about nine times. May I
know what action do the Government
propose to take regarding that, #nd
if the Chinese do not reply, what
will the Government do?

Shri Krishna Menon; Tkat is wtat
I said. I &m not prepared eithor to
accept ¢r veject the particulars of
that. In the letter from the External
Affairs Ministry on the 24th October,
in paragraph 3, these two wviolations
are referred to, and as I said a little
while ago, 1o Teply has been received
to these protests.

Dr. Ram Suobhag Singh: In 1ais
White Paper it is said trat Indian
planes do not go towerds the Sik«dm
area, ani recently. the Chinese pl:nes
violated Na‘hu La and Jalep La sir
space about nine time. May I know
whether we will go beyond what is
written in this White Paper or allow
them tu violate our eir space as
many times as they want {o?

The frime Minister and Mini=ier
of External Affairs (Shri Jawaharlal
Nehro): In regard to past protests
the Chinese Government have fact-
nally denied this and suggesied, I
think somewhere, that if such planes
¢o go ihere, they mmnust belong o
some other country. In fact, they
have indicated the name of that
country. There is the factual denial
u! that.

KARTIKA 30, 1882 (SAKA)
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It is not very easy to identify these
planes—these planes are not identifi-
able—in these heights, about 16,000 ft,
at which they fly at night. It is
undsubtedly open to us to shoot them
down. We are perfectly entitled to
do that and we may do that when-
ever we have a chance—]I am not
saying we should not—but at the
present moment, we are trying to
pursue this matter through diploma=-
tic means, and trying to get trace of
any plane and trying to get hold of it.
There is no particular action that I
can envisage. We try to pursue the
plane and find out what it is and
bring it down, which we are perfectly
prepared to do whenever we can do
it. But normally, you have only a fast
glimpse at night, usually some light
or other, which does not tell you what
type of plane it is or whose it is
except that it is a fast plane flying at
that height.

Shri A. M. Tariq: May I know
from the hon. Prime Minister the
name of the country which the
Chinese have indicated in their let-
ter.

Shri Jawaharlal Nehru: It is all
given in the White Paper.

Dr. Ram Subhag Singh: In this
White Paper it is written that His
Excellency Chou En-lai told our
Prime Minister that some American
planes might be flying over that
area. The American planes can
only go either from Bangkok
of from Pakistan. While flying from
Bangkok or over any other eas-
tern area, they will have to fly over
Burma and the Indian territory or
Bhutanese territory. May 1 know
whether on any occasion the Govern-
ment of India mnoticed those planes
either in the Indian area—Assam or
Bengal—or over South Bhutan area,
or, whether the planes were visible
only in the northern side of Sikkim
Bhutan or Uttar Pradesh and the
Ladakh areaf



1229 Oral Answers

Shri Jawaharlal Nehrn: What Prime
Minister Chou En-lai said to me was
more or less what the hon. Member
has said, with a slight difference,
namely, that these planes probably—
he was not sure—come from Formosa
or Taiwan or from Bangkok. These
two places he mentioned, because,
naturally, flying there, they must
eross Burma somewhere or other, or
they may even cross Chinese terri-
tory—the mainland of China—and
some part or cormer of Assam might
be crossed. I do not think they have
been noticed by us up there. Such
particulars as we could give are, I
believe, in the White Paper.

Shri Hem Barua: May I know how
far the allegations made by the Chi-
nese Government that Indian protects
in relation to air space violations are
rashly made, without ascertaining the
facts,—whether correct or not,—are
true? In view of the fact that from
December, 1959 up till today, the
Chinese score in air space violations
is more than a century? May I
also know whether our protests in
each of these cases were rashly made,
as alleged by China?

Mr. Speaker: Does the hon. Mem-
ber ‘mean to say that any Government
will be so rash? The other Govern-
ment always accuse us.

Shri Hem Barma: My submission

Mr. Speaker: There is no question
of any submission. The hon. Member
wants to know from this Government
whether the Goverrment has made
rash allegations against the Chinese
Government., If we make an accusa-
tion, the others will naturally say,
“they are rash”,

Shri Hem Barua: There is another
thing also. They have said, “without
ascertaining the facts”. As I said, the
number of our air space violations is
more than half a century. Does this
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allegation apply to each of these cases?
This is an insult done to a nation.

Shri Nath Pal: The White Paper
enumerates more than 100 cases of
air space violations allegedly by
China. At page 34, the Chinese
Government, apart from refuting the
charges of the Govermment of India,
have challenged the Government of
India to bring down their planes if
they are found across the air space
of India. What do the Government
of India propose to do with regard to
this challenge? This challenge is at
page 34: “If you find our planes,
please bring them down.”

Shri Jawaharlal Nehru: What they
have said is, “If you find not our
planes, but any plane which is not
yours, bring it down"”, the suggestion
being they are not their planes; they
are planes of other countries and they
will be very happy if we brought
them down. That was the suggestion
made by them.

I have just dealt with that question.
It is not a very easy matter. We
will certainly do it where we can deo
it. But in the middle of the night,
suddenly a light is seen for about 1
or 2 seconds and off it goes. It is a
question of seconds. Either one has
a vast armada in the skies as they
have in Europe, all the time flying
thousands of planes to check—that is
not feasible—or else, one takes the
chance. I might say that these re-
ports are often about the same plane
being seen at various places, so that it
may be called six reports or just pro-
bably one seen here and there.

Shri Vidya Charan Shukla: May I
know how many instances of air space
violation have been noticed since 15th
September?

Shri Jawaharlal Nehru: 1 cannot
say offhand; the information is given
up to the date of printing of the
White Paper.

Shri Tridib Kumar Chaudhuri: This
question has been addressed to the
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Minister of Defence. The Prime Min-
ister has just told us that it is very diffi-
cult to bring down planes flying at
that height. That may be so, but are
the Government satisfied from the
defence point of view that we are in
& position to intercept them—not to
shoot them—by our planes if neces-
sary?

Bhri Jawaharlal Nehru: That is to
say, we will try to do it We may
succeed sometimes; we may fail some-
times. We cannot guarantee it.

Shri P. K, Deo: May I know if there
is no installation or radar at our
frontiers by which we can detect
planes much before we can see them?

Shri Jawaharlal Nehro: 1 do not
think my collegue, the Defence Min-
ister, will be prepared to say in pub-
lic where we have our radar installa-
tions,

Shri Earni Singhji: As soon as the
aircraft enter our territory, do we
have a chain of radar stations, the
first station warning the next station,
so that retaliatory measures can be
taken?

Shri Krishna Menon: I am not pre-
pared to deny that there are such
stations. But as the Prime Minister
explained, it is not sufficient for us to
spot the plane, but to get there, un-
less you have a whole fleet of planes
in the air at that height, it is not pos-
sible.

Shri Karni Singhji: 1 was asking
about radar stations. Suppose one
plane enters our territory. The first
radar station picks it up and the
next station is warned, so that retali-
atory measures may be taken. Is
that done?

Shri Krishna Menon: I
deny that it is not done.

do not

Shri M, R. Krishna: It is said that
some of the countries like Pakistan,
in order to prevent their air space
violation, keep some planes high up
in the sky. May I know whether that
practice is followed by our air force
also?
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Mr. Speaker: He says in Pakistan
to prevent such incursions, some
planes are always kept in the air,
Is the practice followed there?

Shri Krishna Menon: I have no
knowledge of what the Pakistan Gov-
ernment does.

Shri Hem Barua: In view of the
statement made by the Prime Min-
ister in reply to Shri Nath Pai's
question that these planes are seen
in a flash and the same plane is seen
at various places and the identity of
planes is not established, may I
know whether this only corroborates
the suggestion that our protests are

made without ascertaining actual
facts?
Shri Vajpayee: Apart from send-

ing protests to China, first a mild
protest and then a strong protest,
may I know what other steps Gov-
ernment propose to take to put an
end to these air space wviolations?

Shri Jawaharlal Nehru: There are
no other steps one can take except
to shoot them down.

Check on Speculative Tendencies

Shri _II)_ C. Sharma:
Shri Ram Krishan Gupta:
Shri P. G. Deb:
.23, Shri Rajendra Singh:

‘N Kumari M. Vedakumari:

j Shri Hem Barua:

| Shri Damani:

 Shri Arjun Singh Bhadauria:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that mea-
sures to check speculative tenden-
cies in the share markets are under
consideration of the Government of
India;

(b) if so, the nature thereof; and
(c) when they are likely to be in-
troduced?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) to (c).
Steps like calling for daily state-
ments of transactions from operators,
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warning operators with unduly large
commitments and tightening of mar-
gin deposits have assisted in keeping
in check speculative activities, as
would be evident from the fairly
stable prices in recent weeks. Gov-
ernment is continually watching the
trends and suitable measures will be
taken, as and when necessary.

Shri D, C. Sharma: May I know
whether any attempts will be made
to introduce suitable legislation, so
that these unsocial tendencies may
be brought under active control?

Shri B, R. Bhagat: We have ade-
quate legislative power to deal with
them.

Fafrawm: wragadr g i+
T WX FAFAI, T W1 Wl 9
st WY T T FT ASENT FET TFHT
o T & o yere 7% a§t g9 99
T 91, WX F47 9 g4 & 18 Friarg
G #1  fawfor a=g a7 @
FE IR E?

&t o o WA : T+ HIL I
# T ¥ T IS qaw e
TmE "I FFAT & 6 GEEa ¥
AT (oo 4T 999 § Wi g gEr
FEFAT H WA @ § ) fewnfe
G W gEA O ¥ g g9 wiawe
st & frd gw o Al ) e
FAEL

Shri Khimji: May I know whether
any check is contemplated on the
promoters in regard to transfer of
shares?

Shri B. R. Bhagat: As I said, all
that will be considered necessary,
will be done. But it will itself lead
to some speculation if we indicate any
specific steps.

Shri Hem Barua: May I know
whether it Is the growth-prospect of
industries mainly with foreign col-
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laboration which is responsible for
this speculative tendency in this
country, and if so, whether it is a fact
that the prices of commodities like
foodstuffs are affected because of this
speculation and in case it is so, what
steps Government have taken to re-
organise it?

Shri B. R. Bhagat: If at all, it is
partially true; there are so many
other complex factors that are involv-
ed in this. As for the steps, I think
the steps that we have taken have
borne fruit. The prices have gone
down and are stable.

Shri Hem Barua: May I have an
idea of the manifold factors that are
responsible for the speculative ten-
dencies besides the factor that I have
mentioned?

Shri B. R. Bhagat: Does the hon.
Member want me to enter into a long
argument over the factors leading to
this?

Shri §S. M. Banerjee: One reason
why the prices of foodgrains fluctuate
is the speculation on foodgrains. May
I know whether Government would
ban such things in the larger inte-
rests of the country?

Mr. Speaker: This deals with the

share market. (Interruptions), Next
question.

WA | S e
+
SRt YT qreeey
=t Tgama oy ¢
*qu. =t o &o M :
o ATHATEE
s WIEwT :
1 TZ-HT HAT qg T HTFAO
00 o 1w # farawy =i -
ST Y AT Gren &7 wew famr

W wAd ¥ faadl o€ wra-faint
nfafafadt #§ W 77 @ =g e
mr g ?

TgwTd WAy (st Mo qo wW) :
(1o ¥ & 14w faand aifa-
fafeat & sroor 4 )
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Shrimati Ila Palchoudhori: Is it a
fact that most of these Chinese resi-
dents are residing in Calcutta and
Kalimpong?

Shri G. B. Pant: There are gquite a
large number of the Chinese in Cal-
cutta gnd also a fair number in
Kalimpong.

Shrimati Ila Palchoudhuori: Is it a
fact that the Chinese Embassy has
asked for the withdrawal of this order
which has been served on a bank ex-
ecutive, a professor and two promi-
nent businessmen that they have to
leave the country within a period of
time and that they have asked for
exemption from this order?

Shri G. B. Pant: In some cases
representations have been made by
the Chinese Embassy or someone else
on behalf of that Embassy.

st Ho 1o & : 71 W T
1 g 91 1 a1 2 fF Foaa F 6
Fadr gt aX A A ¥ el F
AW AR g@ gL F A O O
AE 97 TG & gl HATW F19 &1 W@
g o afz g, @ W@ g ™
gdg AT FA M EIR 7

&ft Mo To T : TH AT TL TG HI
FCHTL G AL W@ W) § o J@
FIE TE qAUAAT § Tg FILATE FQAT
2

=t 7o ATo frad : v o ey
I T AT AT § TG grEAT AT gIAL
F AT § QT FTEITE FT TG 7

=t Mo To qwy @ AT Frawdt TBT ¥
T § WA 9TH § $Y T aeds qar
great A g g |
Dr. Vijaya Ananda: Are there any
restrictions imposed on the movement
of Chinese nationals in India? Is it

not necessary to keep them  under
observation?
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Shri G. B. Pant: It is not necessary
to impose restrictions in order to
keep people under observation.

Shri N. R. Muniswamy: What is
the nature or character of the anti-
Indian activities practised by the
Chinese?

Shri G. B. Pant: I wonder if it
would be in the public interest to
state what those activities mean.

Shrimati Ila Palchondhuri: Are the
Government aware that at the
Nathulla and Jalapala passes leaflets
have been distributed from the aero-
planes to the Chinese nationals and
that they act according to these
leaflets?

Shri G. B. Pant: It is not connected
with the expulsion of these people.

Shri Viswanatha Reddy: Is it a fact
that a large number of Chinese peo-
ple have asked for Indian citizenship
and, if so, what action is being taken?

Shri G. B. Pant: I do not think a
very large number has applied but
some have, and every case is judged
on its merits.

Shri P. K. Deo: Out of these Chinese
who teok part in the anti-Indian acti-
vities, how many hold passports of
the Chinese Republic and how many
of KMT and how many are stateless
persons?

Shri G. B. Pant;: We cannot exactly
say how many hold passports of the
different types.

Mr, Speaker; He evidently wants to
know how many out of these 11 hold
passes of these types?

Shri G. B. Pant: Does he want to
know how many hold passports of
Peoples’ Republic and KMT and how
many are Stateless? I presume the
bulk of them hold passes from the
Chinese Republic.

ot worow fag ¢ w7 AL F
W # A HHTATLATE & (T Ty
¢ fs gt drwia § g7 A At
ET0 ¥ qYE F FArATC A o F §
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o = § <1 w9 3 # SAa
TG TR &, W AT O T ImET
& 7 ofz Oar &, & g O Y -
fi & faars F1€ F1EaE FH F
dradfr g ?

Y ito &o T : FZT I WA T@-
waAT 8, 98 A ) gAv § gt A,
WX gz 91 g4 § At & fF 5.
S agt @ ¥ ag wea § fw A

feetr % ot o @& § 7@ qoer §
IAHY Savar W gt @ agi A
T FY aUE &, 2R ag are ¥
Fm A

Shri Assar: May I know whether
some of the officials of the Bank of
China have taken part in the anti-
Indian activities and, if so, what
action has been taken against them?

Shri G. B. Pant: If they have taken
part then, perhaps, the State Govern-
ment will have taken the necessary
action too. The question is of a gene-
ral character. It does not refer to
any specific case.

Shri Yadav Narayan Jadhav: May
I know whether it is a fact that there
are many Chinese nationals in Kalim-
pong who run tea shops as well as
shoe shops and they have no work at
all in those establishments and shops?

Shri G. B. Pant; Well, I cannot say.
But some of the people who are keep-
ing shops or otherwise residing in
Kalimpong may have also other
activities to occupy their time.

= & @GE AW W W

+
— =t 7T =
s gen Qe
T AR WAT Jg aqTH FT FAT
01
(¥) = ogaw & fF ar@ g
AT F T ATHT T Ao Tlo THo,
wrfo Tho THo, ke o QHo, WTEe
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fto To 1 99X I5w wfAFFEY qTC
WO AT ¥ g gy Prfwa s w1
fastdr e ;

(&) ufz &, @ ag war %7 ax
T FCE AW ; /T

() =T Tog T FY A dET
&t gema fam mar & ?

Tgw WA (stto @wo ) :
(%) o (=).5fr g7 1 == fawr &
o fed @ sRat At o sfafafe
T T T AT 1 [¥fed afefiee
{, BIFTHET W3] |

() #faq  waE #r sfafafy
ST G HT JAY TE & | U7 qe-
0 v frafe dal & G99 7
favig g7 g T it )

st TRT TOAF : T qZ T A
ard &1 AaF T@l € F 3y e
mqﬁ°ﬁ°@°.ﬁr§o‘ﬁo@o
urfz Y Iorfaat FmFT wOw "oy
e e afam &1 a9 FT gL AT
FHafEl & gum # gfee ¥ Ay
g

sfi Mo Ao o : F T ARE & FEA
E o g A wEw g, WA
a1 & g g Fawfaen ag frar o
R

ot Ho Te A : F straT TMERAT
£ T WA HHI F1 IH AT FT qqr
w=m a1 f& 9t 0 Ao dto wHo,
sréo fo qao, WTEe To THo FwIlT
&3 & FT e A W E, s
7 w11 ¢, fF wm s ¥ ag
Ifaq aue fF 7 92 § 9o 919 F @19
T fom & ?

talo qo gy : ¥ FHRAA T g
famfer &t €t fs 4fF 9 a<fadwr



1239 Oral Answers

¥ @ a1z & 92 g1 Frer orvan, gufed
@ oy § ot e W aea
g AT [ 1 @i 5@ fawrfa
¥ wanfas ag fegaa & w4

Mr. Speaker: In the other services
they do not say engineers, doctors and
80 on.

=it 7o w10 fyddt : & St SR
gfFalm & qf F1eowr 4 fF 3 wfiemr &
T a7 F 397 If 9 WA | Gga A
w7 3 A 29 w92 foeg S &
1 T FHIEA & 99 F1$ THT HTHC 4T
f& foed Fror S o Ifew 4@l
gueT & 787 9¢ 4 92 foe 9|

=t Mo To o7 : A 2T A I8
Fartfers oy & ar Y 7g @1 7 7@F
ST, A o 3 ¥ fod & it
7g ey {5 00 71 FEIT AL @

Shri Thirumala Rao: May I know
whether Government have examined
the arguments adduced by the Pay
Commission with regard to this pro-
posal? Is there any public incon-
venience or protest from the public
with regard to this, apart from the
administrative side?

Shri G. B. Pant: I have not received
any prolest myself.

Shrimati Ma Palchondhuri: Would it
not increase the work of the Secre-
tariat a lot to find out where a letter
has been sent if the designation is not
there and thus lead to delays?

Shri G. B. Pant; I think the Secre-
tariat work will be reduced to the
extent to which the addition of these
letters will be discontinued.

Shri Hem Barua: May I know
whether it is not a fact that in a de-
mocracy there is no real joy unless
there is comparison, and, therefor,
these designations should be main-
tained?

Mr. Speaker: Shri Bhakt Darshan.
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S8hri Hem Barua: He has not re-
plied to my question.

Mr. Speaker: I would not allow
him to reply.

Shri G. B. Pant: I would have liked
to reply to him, but you did not allow
me.

Mr, Speaker: I will call him again.

st W T - FJr wfaw frow
F ¥ 97 TR 79 A A faE
fea 5 fom fom & sfassmar & =0
i &1 wrfo HWo THo & F4T & TS
foreeft o & w7 g 2, JEF FW A
¥ 39 fawmr & grar § foms wfgssar
1§ Ao To THo WHAT E § WX
Fad ft wW & & 1 9gr g d
T A 9% F WEE S § | T F
¥ gfewior & @ ot =1 fomr s
Ifaa adf a1 ?

st Ao @o o=y : F 3H AT Y TG
& wwwan fF w7t o6 #TEe o THo
TS FIH FIA § T J gAL AE I
arsfes w1 A8 @Y § IR9 SuwEr W
grar & ar st ;Wrdo Hro wHo AT T
& SFE oY SaTET g § | ag ar s
9 qwefax & f feemr s s agar §
w1T 99 9% fix g Sifs o9 A9 51
FEEN

Shri Raghubir Sahai: Before taking
any decision with regard to stopping
the practice of putting these designa-
tions, were any Treactions obtained
from these services and, if so, what
were they?

Shri G. B. Pant: It was not neces-
sary to obtain their reactions because
they were not going to suffer any
penalty or to lose anything thereby.
No representations have been received
since either. ’
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Mr, Speaker: Hon, Members evi-
dently are under the impression that
their ‘MP' will also disappear.

ot ®o oto frddt : & @@ AW
e § B ol e @ & &
ger &1 frz= fram a1 & #a7 T
T S # T ¥ forlt gl W
ot wr€ ot o ?

Y Mo o o & ST AGl, THT FE
TR AR

Control of Chit Funds

+
[Shri A. M. Tariq:
266 Shri P, G. Deb:
“% Shri Ram Krishan Gupta:
Shri B. C. Mullick:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 2489 on the
gth September, 1960 and state whe-
ther any decision regarding regula-
tion and control of Chit Funds in
Delhi has been taken by now?

The Deputy Minister of Finance
(Shri B. R. Bhagat): The matter is
still under consideration,

it Wo Ho aifew : AT H ag I
wwar g f @ Ay F1 oA wH
fort qgm @rft i faeer dmm &
#f o e F o= § ggr Fgr T
o1 & e st SRy ?
S e gyl uee bS]
S gae 55 Lo oS el (]
it Dy & g8 SR e
Cla S gy’ S @ e
dalns 8y &5 Lo 18 L"‘.J'@U*’

[= 2y w5

st To TWo WA : Fedr ¥ FeEr
T AT T W e |

sit@o qo Afw : § qg AT
T e s m I &
oA 1 qr Wit & difew
7 udr fawed o § fod oy &
ar §1 fF ag Fwafmat e s § ar
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AT SANTH 6T 6 & SR W T
gt Fr S EwEE Sy ?
8 oo ey We & )
fiy W e & ptee dem
AL ] ey £ il
» W e oy S
Elk o (5 on ek &
2 Ll Bl gl & e s k]
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H qo Wo WA : WY TF Fr8
o o fowma & o A omR
faeelt 7 3% Frafaar & difs &9 <
wr & wR femt Tefafrzm it
TF THT FA a4 H7 faame ¢ @ g
e a8 &t 91 frFad € A ag @
a%a1 & fF § TEAE SR T @
a1 It g3 Foam =r w3 | 9 AW 997
i & WK X 0F Teq & 59 X faae
o s

Hindi Encyclopaedia

{ Shri -li;ah.ulur Singh:
| Shri Inder J. Malbotra:
*267.{ SBhri Nardeo Snatak:
Shri P. E. Deo:
| Pr. Ram Subbag Singh:

Will the Minister of Education be
pleased to state:

(a) whether the Kashi Nagari Pra-
charini Sabha has prepared the first
volume of the proposed Hindi en-
cyclopaedia, for the Government of
India;

(b) how much time will be taken
to publish the other volumes of this
encyclopaedia;

(¢) whether any aid has been given
by the Government of India to the
Kashi Nagari Pracharini Sabha for
this purpose;

(d) if so, the amount thereof; and

(e) whether there is any proposal
for compilation of similar encyclo-
paedia in other regional languages?
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The Minister of Informalion and f-‘qq:ﬁmﬁiz}ﬁgqﬁ agqﬁﬁ.ragxn
Broadcasting (Dr. Keskar): (a) Yes, mqﬁﬂﬂiﬁﬂﬂ'a?ﬁ F1 wier
Sir, -

(b} Vol II of the Encyclopaedia % & aw fe w0

olume II of the Encyclopa .
is in the Press. The entire work is ¥ 3 wemmar qgEA A qoE F A

likely to be completed by the end of E’[ ?
1964,

(c) and (d). The expenditure on TMo &wwT : F 78 e i fama
the preparation of the Encyclopaedia T goT a8 g 1 wgEar 7 e
is to be met by the Government of
India. A sum of Rs. 255 lakhs has F T g | W G O S
so far been paid. mgw;mﬁﬁﬁﬁs‘aﬁaﬁm

(e) The Ministry of Education have F g # 9T W H 39 ﬁ""f
at present no proposal. wfqam & & % qu fazam § f w

Shri Bahadur Singh: What are the ot & wwifia g6 § sarer ear &
special reasons for not giving any Faret |
kind of aid to encourage the compila-
tion of encyclopaedias of other . :
regional languages? ) =t AT FAw - ;0 _m=r=fh: LS

Tfedifrm s myae f g

Dr, Beskar: There is nothing which 5 ;
precludes aid from being given pro- g afg 3=y & @ F SAAT =R g

vided there are schemes. The pre- f& s T=EAT @2 & @ s

sen. Hindi Eneyclopaedia has been

?

taken up because Hindi being accept- 3 :
ed by the Constitution as the lingua- - .
franca of the country it was felt Mo FHEHT : A AIGA T4 AAAT
desirable that there should be such =T # wy AW fF TAmTERY-
an encyclopaedia. Without Govern- . e
ment help it would probably not have fear 7= 5'“‘5"“ w e # §a
come forth, &< FY T & | AT aTE 9§

Shri Bahadur Singh: Did any or- fe g ==t Y mifa= aew o IEE
ganisation of the regional languages IO E
ask the Government for aid for this E
purpose?

st gworw fog I 99 F =AW
Dr. Keskar: I cannot say anything, ¥ wad ga ¥ fggea & fawm ¥ ag

As I said, nothing precludes from F foAET freqe A TEET
giving help for such encyclopaedias in R - fw o *
the regional languages also. T § AR 3 T AT Wf:ﬁ &
) . MA@ Tg ORI A ¢ fR oA
Dr. Vijaya Ananda: Will the Hindi . ) ) .
Encyclopaedia be priced within the afz &g 7t TeE FeE A AR
reach of the common man or is there FFT A T W W g aw & fam
any scheme of publishing a cheaper a 9
edition? T ST GG FTH FT FAA FL 7
Dr. Keskar: It will not be very Tlo JEHY : AFAY G567 1 Fig
high-priced. That much I can say. '(%.{ T2 &@_“[ @ a Ffe o T
¥5 Mg Tw : T ag Y & a@mﬂ%ﬁmﬂmmﬁsﬂm
F f g ¥ Y gaer qwg T A ﬁagmm%t@guﬁ?ﬁmﬁ
T IAFT qg Y FTOT gwT FF T e #1a 71 e & @ § W W

§ 1 gErEA AR 9Ol @ Ay AR I gmagIfmm § o fr ax
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AT A T A F e 9wt
b

Shri Chintamoni Panigrahi: May I
know whether the Government is
aware that the Sahitya Akademis in
the different States are also encourag-
ing publication of encyclopaedias in
the regional languages? If so, has
Government any scheme for extend-
ing any help to the Sahitya Aka-
demis to encourage the publication of
regional encyclopaedias and has the
Sahitya Akademi of Orissa, asked for
any help?

Dr. Keskar: There is no specific
proposal for encouragement, but I
can assure the hon, Member that such
proposals will be encouraged when
they come forth. It is not that a
circular is sent to the Sahitya Aka-
demis saying that they should do so.
I think of their own most States are
taking steps and in fact some of the
more advanced languages have al-
ready done so. They have got very
good encyclopaedias.

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): May I supplement that?
Actually grants are being given. They
have been given already.

it WA T - T qF AR A W
fosg s & due /0 9= & @

¥, ¥ a9 &7 GET T T4 WL AT A
FRT AT @IE fF o ey Hagae
QT g1 A A1 T T I A AR

3 sfveraT a1 F1 Saer fwar sE ?
To FEFT : WA YO [HAT
WET |

=it 7o o Fadl : § FAT TREAT
g fr 71 @@ fasa 9193 A FA®
foxr fafaer wranet & fg & fagrosy
T oft afeafoa § a7 mr § 517 A
e & FasT wreg ¥ w|roy #f
frg st fgdl 97 a7 77 freg w
F FAR T F G4 § 0 W § AT
afzgtdr g a9 g7
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To HFEWT : IqH o0 TF TG
we fazr & wf Ot oK I FEw
ag & | 99F I § W g Ffa]
SR W § st o= faam a=wfy,
= gAYy R fgad, 2o o wHe
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Shri Thirumala Rao: May 1 know
whether there is any machinery in
the Government to see that the tech-
nical terms that are incorporated in
this Encyclopaedia and also the tech-
nical terms that are being published
from time to time by Government do
not vary largely and that there is
some co-ordination and correspon-
dence between these technical terms?

Dr, Keskar: This question is being
kept in view in formulating not only
this Encyclopaedia but rather the
vocabulary of technical terms that
the Government is preparing

Bank Accounts in Foreign Countries

{ Shri gjcshwzr Patel:
Shri Ram Krishan Gupta:
Shri 5. A Mehdi:

Shri P. G. Deb:

Will the Minister of Finance be
pleased to refer to the reply given
to Starred Question No. 471 on the
17th August, 1960 and state:

268,

(a) whether investigations regard-
ing the alleged accounts of Shri
S. P. Jain with Banks in foreign
countries have been finalised;

(b) if so, the result thereof; and

(¢) the nature of action taken in
this regard?

The Deputy Minisier of Finance
(Shri B. R, Bhagat): (a) No Sir, in-
vestigations regarding the alleged
dollar accounts of Shri S. P. Jain in
U.S. A, are still continuing.

{(b) and (¢). Do not arise.
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Bhri Rajeshwar Patel: May I know
whether we have issued any instruc-
tions to our Ambassador to make any
special enquiry with regard to this
particularly in the private banks in
America?

8hri B, R, Bhagat: We are making
every effort to find out the facts, But,
as the House is aware, there are
obvious difficulties in getting infor-
mation from foreign banks. On our
part, we are doing our best.

Bhri Rajeshwar Patel: Is the matter
limited to foreign banks? There are
private banks also in foreign coun-
tries. May I know whether any effort
has been made to make enquiries with
private bankers? There was some kind
of a rumour that probably in America
with bankers like Lizarq Brothers or
Lazarus Brothers Mr. Jain has account.
I want to know whether the Govern-
ment has made any attempt to ascert-
ain this,

Bhri B. R. Bhagat: | think the hon.
Member will appreciate that it would
not be proper to indicate the specific
nature of the enguiries that we are
making. I can assure him and the
House that we are making all efforts
to find out the facts.

Pandit D. N. Tiwari: May I know
whether the Government has any idea
of how many of our nationals or busi-
nessmen have got dollar accounts in
foreign countries and whether enquiry
in respect of them is made or not?

Shri B, R. Bhagat: 1 think I gave
the information that we are detecting
100 cases a month and trying to get
information. As for the exact number
of accounts maintained, it is difficult
for us to say because we do not know
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Some hon. Members: In English
also.

Dr, Keskar: (a) and (b). No, Sir.

({c) and (d). The All India Counecil
of Sports had appointed a Committee
to review and report upon the parti-
cipation of Indian contingents in Inter-
national Meets, with sp'ecial reference
to the last Olympic Games. When
the report of this Committee is re-
ceived, it will be possible to judge
question of performance of the various
teamg at the Olympic Games and
decide upon the nature of steps that
can be taken for further improve-
ments in future.

=t WA W7 AEAE T o &
IUL 98 I FT AT gun i miy
% S= T8 qa1 781 & 5 Tw wifafes-
w0 ¥ gAT faenfeat 7 o 1 & o
a€ w1 fFar | & ag S ST
fF 1 T F oW @ axg A f-
Fag wrg & 5 faenfedt & qama &
aea w1 fafaear ot 7f @ o
W @ F WR @gT it g
oI = T A ¥ fAd 0 wE
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Dr. Vijaya Ananda: May I know
whether the Council of Sports intend
having some good coaches so that our
boys do not cut sorry figures as they
have done in the Olympics?

Dr. Keskar: Suggestions for impro-
vement will be made on receipt of the
report of this Committee to the various
Associafions including the Indian
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Olympic Association which was fully
and entirely responsible for sending
the teams to the Rome Olympics.

Shrimati Renn Chakravartty: May I
know whether it is a fact that officials
other than members of the Indian
Olvmpic contingent were almost a half
3f the contingent and why swimming,
boxing athletes and another footballer
could not be sent instead of the offi-
cials?

Dr. Keskar: By officials, is it meant
officials of the Government or officials
of the Associations?

Shrimati Renu Chakravartty: Of-
cials of the Association who were non-
playing members,

Dr. Keskar: T have not got that in-
formation with me.

Shri Ajit Singh Sarhadi: The scope
of the committee constituted by ‘the
Indian Sports Council would be very
much limited. Is there any proposal
under consideration by the Govern-
ment of India to have a high-powered
committee to probe into the reasons
and also *o make overall recommen-
dations in respect of sending teams to
the World Olympics later?

Dr. Keskar: I do not know what the
hon. Member means by high-power
committee. I do not think that it will
be possible or desirable that sports
should be taken over practically by
Government and run. I think various
associations of various sports have
been conventionally carrying on
this work and it is our policy not to
interfere too much in their internal
working. Neither jg it possible for
Government to do so. The only pos-
sibility is that the Government can
encourage them by suggestions and
by other kind of help which it pro-
poses to do after receipt of this report.

Shri Ansar Harvanl: Is the Gov-
ernment aware that........

The Minister of Transport and Com-
munications (Dr, P. Subbarayan): 1
only want to say this and prevent
questions for the simple reason that
1323 (Ai) LSD—2.
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I cannot imagine Parliament discus-
gsing the question of form of various
players, because they are known spe-
cially to men who are connected with
sports. I hawve been connected with
them. T cannot imagine a debate like
this taking place in the House of
Commons. Even when the Body line
controversy was at its height, it was
not discussed in the House of Com-
mons.

Mr, Speaker: Next question; Shri
T. B. Vittal Rao.

Several Hon. Members rose—

Shri Ansar Harvani: May I know
whether the manager of the wrestling
team. ... .

Mr. Speaker: Order, order. Shall
we have all the games played here?
Dr. Vijaya Ananda. He is an expert
in the line.

Dr, Vijaya Ananda: May I know
whether the Government is prepared
to have a small Committee from this
House and the Upper House to go in-
to the question of improvement of
sports?

Dr. Keskar: In this committee which
has been appointed and to which refe-
rence has been made, two Members
are there, Shri Jaipal Singh is the
Chairman of the Committes. The
other membar, I do not remember.
The committee has got two Members
of Parliament. I am quite sure that
the proposals of this committee will
be constructive. We will take up the
question with the various associations
informally if not formally, and some
steps will be taken,

Dr. Vijaya Ananda: Can they not
enlarge the committee?

Mr. Speaker: Shri Tariq:

stwo we arfes: wTH 9
grar g s siwfas 9 § o gy
qeeEET ¥ 2 o ot S| AR
wr QEr st a7 o qgeAT ¥ i
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The Deputy Minister of Defence
ém Majithia): That is not a fact,
1T,

WRITTEN ANSWERS TO QUES-
TIONS

‘Refinery in Gujerat

[ Shri T. B. Vittal Rao:
Shri D. C, Sharma:
Bhri Shree Narayan Das:
Shrimati Ila Palehoudhuri:
Shri Morarka:
Shri Subiman Ghose:
Shri Vidya Charan Shakla:
Shri Rameshwar Tantia:
*270. { Shri Sarju Pandey:
i Shri Ajit Singh Barhadi:

Shri Hem Raj:
Dr. Ram Subhag Singh:
Shri Achar:
Shri -Hem Barua:
Shri Braj ‘Raj Singh:

Shri P. R, -Patel:
LShrl A. M. Gandhi:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether Government have con-
gsidered again the question of setting
up a refinery in the Cambay region;

(b) if so, the nature of decision ar-
rived at; and

(c) what will be the capacity of tht
proposed new refinery?

The Minister of ‘Mines and Oil (Shri
K. D, Malaviya): (a). Yes, Sir.

(b) and (c). To establish -a refinery
with a capacity of about 1 to 1.5 mil-
lion tons per annum, if possible.

NOVEMBER 21, 1960
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Financial aid to Commander Nanavati

*271. Shri Rajendra Bingh: Will the
Minister of Defence be pleased to
state:

(a) whether Government have any
intention to give further financial aid
to Commander Nanavati to defend
him in the Supreme Court; and

(b) the extent of such aid?

The Deputy Minister eof Defence
(Shri Raghuramailah): (a) No such
proposal is under consideration.

(b) Does not arise.

Loss in Excise Duties

272 fSh.rimati Na Palchoundhuri:
7\ Shri Hem Barua:

Will the Minister of Finance be
pleased to state:

(a) whether Government of India’s
attention has been drawn to a news
appearing in the ‘Blitz News Magazine’
dated September 24, 1960, to the effect
that owing to the failure of the
Bombay Port Trust authorities to
check the ‘load line' of incoming and
outgoing oil tankers, the Government
of India have been losing crores of
rupees in excise duties since 1955;

(b) whether any enquiry has been
made into this matter; and

(e¢) if so, with what result?

The Deputy Minister of Finance
(Shri B. R, Bhagat): (a) and (b). Yes,

Sir.

(c). The duty being collected.on the
actual gquantity discharged from or
loadeq into the tanker, the question of
loss of revenue owing to the alleged
failure of the Bombay Port Trust to
check the ‘load line' does not arise,
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Steel Plants

" Shri Goray:

Shrimati Na Palchoudhuri:
Shri P. G. Deb:

Shri 5. A. Mehdi:

Shri Shree Narayan Das:
Shri Radha Raman:

Shri Ram Krishan Gupta:
Shri Supakar:

Shri Rajendra Singh:

Shri Hem Barua:

Shri Vidya Charan Shuokla:
Shri Morarka:

Shri P K. Deo:

Shri Yadav Narayan Jadhar:
73 Shri Ramji Varma:

* { Shri Ajit Singh Sarhadi:
Shri Aurobindo Ghesal:
Shri Wodeyar:

Shri P. C, Borooah:
Shri Achar:

Shri Assar:

Shri Rameshwar Tantia:
Shri Kalika Singh:
EKumari M. Vedakaomari:
Shrimati Renuka Ray:
Shri Damani:

Shri D. C. Sharma:
Shri P. R. Patel:

Shri M. M. Gandhi:

| Shri Kodiyan:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) what steps Government have
taken to maintain the plant level pro-
duction in the steel plants of Bhilai,
Rourkela and Durgapur by stepping
up the supply of iron ore and coke;
and

(b) what are the results?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). I lay a statement on the table of
the House.

STATEMENT

In a statement which 1 made on
the Tth September, 1960 I stated the
position about production of pig iron
and steel in Rourkela and Bhilai. 1
am glad to inform the House that as
a result of various steps taken by
Government, the supplies of coal have

been steadily improving since then.
Mechanised operation of Iron Ore
mines has commenced in Rajhara and
Barsua for the Bhilaj and Rourkela
steel works. It will take some months
for full production to be reached.
Until this is reached, iron ore will
be obtained manually from Rajhara
for Bhilai and from market mines for
Rourkela to supplement supplies from
the mechanised mines. It has been
agreed that the necessary railway
transport for the movement of raw
materials to all the steel plants will
be provided. Accordingly, the third
coke oven battery in Bhilai and the
second coke oven battery in Durgapur
were lighted on the 12th October 1960
and the corresponding blast furnaces
will be commissioned towards the end
of December 1960,

In Rourkela, supplies for coal can
no longer be regarded as the limiting
factor. The main plate mill and the

pipe plant are in operation but the

continuous strip mill will go into
production only early in 1961, Expe-
rience in other countries shows that
it takes longer to pick up production
on such a mill than in ordinary sheet
mills. Because of this, it is proposed
to determine the date of commission-
ing of the third blast furnace after
watching for some weeks the pace at
which the rolling programme gathers
momentum. However, as the furnace
is ready and as no difficulty is fore-
seen in maintaining supplies of raw
materials, it can be commissioned
whenever required.

0il Drilling Machinery

Shri W rler:
Shri Vasudevan Nair:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether the Rumanian Gov-
ernment had submitted the prototype
of oil drilling machinery for India;
and '

(b)  so, whether Government have
already placed orders?

The Minister of Mines and 0il (Shri
K. D. Malaviya): (a) ‘amd (b). Two"

*274.
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new types of Rumanian 4-LD Rigs
for Cambay have been purchased and
purchase of one more of the same
type offered iz under negotiation.

Non-Student Youth Clubs

*275. Pandit D. N. Tiwarl: Will the
Minister of Education be pleased to
state:

{a) whether the proposal to encour-
age non-student wouth clubs through-
out the country through fmancial as-
sistance has been finalised;

(b) the money sanctioned and al-
lotted so far for this purpose; and

{c) which of the States have res-
ponded ts this scheme?

The Minister of Informatiomn and
Broadcasting (Dr. Keskar): (a) Yes,
Sir.

(b) Sanctioning of. grants to insti-
tutions is under consideration; total
provision for the scheme is Rs. 45,000
for the current year; and

(c) Bihar, Gujrat, Kerala, Maha-
rashtra, Orissa, Rajasthan, Uttar Pra-
desh and West Bengal, and the Union
Territories of Andaman & Nicobar
Islands and Manipur.

Archaeological Excavations

Shri S. C. Samanta:
Shri Subndh Hansda:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed tp statz the policy followed by
Government in the disposal of archaeo-
logical specimens obtained by exca-
vations carried out by the Depart-
ment of Archaeology?

The Deputy Minister of Scientific
Research ang Cultural Affairs (Dr.
M. M. Das): The antiquities are not
dispersed until the detailed report on
the excavation is published. After
the publication of the report sets of
antiquities are prepared and kept in
reserve cullection for distribution to
the site museum, if there is any, and
to other museums in India and ab-
road, either as exchannge of anti-
quities or as a free gift

*276.
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Coal Shortage

*277. Shri Amjad Ali: Will the
Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether it is a fact that the
present coal shortage is due to irregu-
lar wagon supply;

(b) if so, since when this irregu-
larity was noticed by the Government;

(c) what action was taken by the
Government when  the irregularity
was noticed; and

(d) whether it is a fact that there
is no co-ordination in this matter
between the Ministries of Railways
and Steel Mines and Fuel?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). Railways generally have a busy
season from November to June when
due to the increase in the demands
for general goods traffic, the transport
availability for movement of coal be-
comes limited. This is followed by a
slack season between July and Octo-
ber when the overall transport posi-
tion becomes easy. But even when
the wagon availability becomes some-
what difficult during the busy season
of the Railways, an effort is made to
meet the minimum requirements of
essential consumers. On the whole,
the overall transport position during
this year cannot be regarded as un-
satisfactory. At present, the average
daily loading in the Bengal and Bihar
coalfields stand at 4800 wagons, Load-
ing on Sundays has also been intro-
duced in the Bengal and Bihar coal-
fields for the optimum utilisation of
wagons and for stepping up supplies
to various consumers. As a result, all
essential requirements are being more
or less adequately met, though the
difficulty in regard to lower priorities
canrot be said to have been complete-
ly overcome. )

(d) No. In fact both the Ministries
are acting in close co-operation so as
to ensure, on the one hand, adequate
availability of wagons and, on the
other, their maximum utilisation for
the transport of coal,
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Rare Diamond in Panna Mine

[ Shri Mohan Swarup:

| Shri Shree Narayan Das:
*2718. { Shri P. K. Deo:

| Shri R. S. Tiwari:

LSh.l'i N. M. Deb:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether a rare diamond has
been found in a mine in Panna Dis-
triet in Madhya Pradesh;

(b) if so, what is the quality and
in what quantity this diamond is
extracted from the mines of Panna;
and

(¢) whether Government have any
proposal to start diamond industry in
the country as a result thereof?

The Minister of Mines and Qil (Shri
K. D. Malaviya): (a) and (b). A few
good quality gem diamonds were
recovered from Mahuadola and Baram
Ki Khuiya mines in Panna District
during the period August, 1960 to
October, 1960. A statement is laid
on the table of the House giving the
weight and estimated value of the
diamonds recovered. [See Appendix
I, annexure No. 73.]

(c) Some of the diamond bearing
areas in Madhya Pradesh are already
being prospected by the National
Mineral Development Corporation
Limited, a Government of India under-
taking, with a view to exploit the
deposits in a scientific manner.

Air Accident Near Moga
279, {Shri Ramjl Verma:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that one
Indian Air Force plane caught fire
over Moga on or about the 18th
September, 1960;

(b) whether it is a fact that another
LAF. aircraff, a Vampire jet, also

crashed near Hakimpet Military Air-
port on the 19th September, 1960;

(c) if so, how many persons dieu
i these accidents;

(d) the causes of these accidents;

(e) have Government taken any
steps to check such accidents; and

(f) if so, what are they?

The Deputy Minister of Defence
(Sardar Majithia): (a) One aircraft
crashed two miles from Moga on 20th
September 1960 but it did not catch
fire in the air.

(b) Yes, Sir.
(c) Two pilots.

(d) to (f). The causes are being
investigated by Courts of Inquiry ap-
pointed for the purpose. Their report
will be carefully considered and
necessady action taken thereon.

Cost of Production of Pig Iron and
Steel

[ Shri Vidya Charan Shukla:
| Shri S. M. Banerjee:
280 % Shri Morarka:
) Shri Rameshwar Tantia:
Shri Damani:
| Pandit D. N. Tiwari:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it has been found pos-
sible to work out the cost of produc-
tion of pig iron and steel in the three
Steel Plants of Hindustan Steel
Limited;

(b) if so, what is the cost for the
three plants separately; and

(c) if the reply to part (a) above
be in the negative, the specific reasons
why the cost of production has no
been known till now?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Siogh): (a)
No, Sir.

(b) Does not arise.

(¢} The three steel projects are
still in early stages of production. In
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none of these steel works, have all
the departments been, even commis-
sioned. A realisic assessment of cost
of production can be made only after
the plants have been full prpoduc-
tion for sometime,

Estimates of Public Sector Projects

+281. Shri Morarka: Will the Minis-
ter of Finance be pleased to state:

(a) the names of projects in the
public sector the estimates of which
have gone up;

(b) the reasoms for the increase in
the estimates; and

(c) the effect of this increase on
the foreign exchange requirements?

The Depuiy Minister of Finance
(Shri B. R. Bhagat): (a) to (c). The
information is being collected and
will be laid on the table of the House
in due course.

0Qil Refining

*282. Shri Harish Chandra Mathur:
Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) what offers Government have
received from private sector for aug-
menting o0il refining capacity of the
country;

(b) the Governments reaction to
the same;

(¢) whether Government have re-
assessed requirements of oil at the
end of 1965; and

(d) if so, the conclusions arrived
at?

The Minister of Mines and 0il (Shri
K. D. Malaviya): (a) An offer has
been made by Burmah-Shell Refiner-
ieg Ltd.

(b) This will be formulated after
receipt of the clarifications asked for
from the Company.

(e) Yes.

(d) Tentatively about 13 million
tons refinery capacity may be required
by 1966.
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Coal Supply to Steel Plants

*283. Shri Yadav Narayan Jadhav:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether it is a fact that coal
that is being supplied to the Steel
Plants at Bhilai, Rourkela and Durga-
pur contains more percentage of ash;
and

(b) if so, what steps have been
taken by Government to improve
the quality of the coal?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). Yes, Sir. As a long-term mea-
sure, it is proposed to wash all coking
coals used in the steel plants. There
were three washeries. Two more
have been recently installed. Three
others are in various stages of con-
struction.

In addition, with a view to en-
couraging collieries to improve the
quality of coal supplied to steel
plants, a proposal is under considera-
tion under which collieries will be
paid certain specified amounts over
and above the controlled price for
each grade, depending on the extent
to which the ash content is lower
than the maximum prescribed for a
particular grade.
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Geological Sarwey of India

*285. Shri Kalika Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the important achievements of
Geological Survey of India during
the last three years;

(b) the benefit to India from the
aforesaid achievements;

(¢) how many drilling power rigs
are possessed by the Department and
how many more are to be acquired
in the near future; and

(d) whether some of them are most
modern ones?

The Minister of- Mimes and Oil
(Shri K. D. Malaviya): (a) and (b).
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A statement giving the information
is laid on the Table of the House.
[See Appendix I, annexure No. T4].

(c) The Geological Survey of India
possesses 26 drills at present and 49
more drills are proposed to be acquir-
ed in the near future.

(d) Yes, Sir.

Screening of Students Going Abroad

Shri Ajit Singh Sarhadi:
| Shri Ram Krishan Gupta:
*286. { Shri D. C. Sharma:
| Shri Hem Raj:
— L Shri Madhusudan Rao:

Will the Minister of Education be
pleased to state at what stage is the
proposal 1o set up a committee com-
prising of representatives of Ministry
of Education, University Grants Com-
mission and Universities for screen-
ing students desirous of going abroad
for studies?

The Minister of Information and
Broadcasting (Dr. Keskar): The
matter is still under consideration,

A

Ty

Smokeless Coal

*287. Shri Aurobindo Ghosal: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether the West Bengal Gov-
ernment has approached the Central
Government for the permission to
establish a factory at Bandel for
manufacturing smokeless coal for con-
sumption as a domestic fuel; and

(b) if so, what is the total estimated
outlay and whether any financial help
has been assured?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) No.

(b) Does not arise.

NOVEMBER 21, 1960
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Estimates of Durgapur Steel Plant

“288. J Shri Indarjit Gupta:
\ Shrimati Renu Chakravartty:

Will the Minister of Steel, Mines and
Fuel be pleased to refer to the reply
given to Starred Question No. 335 on
the 11th August, 1960 and state:

(a) the quantum of increase in the
revised estimates of Durgapur Steel
Plant;

(b) what is the present cost of
estimates;

(e) the revised estimates in the
various sections of the Plant and
bow much they have increased from
1958; and

(d) to what is the increase due?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(d). The revised estimate of cost of
the Durgapur Steel Plant is still
under consideration of Hindustan
Steel Limited.

Advisory Committee for Andaman
and Nicobar Islands

*289. Shri Halder: Will the Minister
of Home Affairg be pleased to refer
to the reply given to Starred Question
No. 861 on the 29th August, 1960 and
state:

(a) the progress made in setting up
an Advisory Committee for the
Andaman and Nicobar Islands; and

(b) the names and qualifications of
the members of the Committee?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). It has been
decided that the Advisory Committee
will have the Home Minister as Chair-
man and the following six members:

(1) The Chief Commissioner, Anda-
man & Nicobar Islands.

(2) The Member of Parliament re-
presenting these Islands.

(3) A representative of the Port
Blair Municipal Board.
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(4) A representative of the Nicobar
Zroup of Islands.

(5) A representative of the North
and Middle Andamans.

(6) A representative of the South
Andaman Island excluding the Muni-
cipal area.

The non-official members will be
chosen from amongst the permanent
residents of the Islands. The selec-
tion of names is being finalised in
consultation with the Chief Commis-
sioner.

Geological Survey of Kerala

#2900, Shri Kodiyan: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) whether the Kerala Govern-
ment have requested the Central Gov-
ernment to carry out a thorough Geo-
logical Survey of Kerala; and

(b) if so, what action has been
taken by Government in this con-
nection?

The Minister of Mines and il
(Shri K. D. Malaviya): (a) No pro-
posal as such has been received from
the Government of Kerala in this
respect.

(b) Does not arise.

One Ton Trucks

*291. Shri M. R. Krishna: Will the
Minister of Defence be pleased to
state:

(a) whether the Ministry of Defence
have manufactured the one ton trucks
in collaboration with the Nissan
Motor Company of Japan;

(b) what is the number already
produced; and

(c) what percentage of the com-
ponents are still imported for this
truck?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) 230 Numbers.

(c) Parts or components equal in
value to 70 per cent. of the total cost
of the Truck ex-works have been
imported. This quantum of import-
ed parts or components will decrease
progressively.

Coal Allotment to Kerala

292, Shri A. K. Gopalan:
" | Shri Easwara Iyer:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) what is the quota of Steam-coal
allotted for industries in Kerala dur-
ing the current year;

(b) whether the supplies have been
regularly maintained;

(c¢) whether Government have rece-
ived any complaints from Industria-
Lsts in Kerala regarding the nom-
receipt of the allotments; and

(d) what action has been taken on
these complaints?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
There is no separate quota for steam
coal. The total quota of all sizes of
coal as fixed for industries under the
control of the State Government is
64 wagong per month.

(b) Yes, to the extent possible with-
in the transport availability.

(c) Yes, from two consumers.

(d) Action has been taken to step
up supplies to these consumers.

Bhilai Steel Plant

*293. Sbrl Jinachandran:. Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that the
prices of spare parts for the Bhilal
Steel Plant as quoled by the Soviet
Government are going up contin-
uously; and
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(b) what were the conditions
attached to the original agreement
regarding supply of spares?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). It is not correct that the prices
of spare parts as quoted by the Soviet
Government are going up. The
original agreement concluded on the
2nd April, 1956 was for the supply
of the main plant and equipment and
included about 4,000 tons of spare
parts valued at Rs. 2.1 crores. The
prices of spare parts included in the
original contract which had a large
proportion of heavy equipment and
machinery are not comparable with
the later contracts for spares. The
later contracts are for lighter but
more expensive items, e.g. electrical
and control equipment.

Development of Land Merigage Banks
*294, Shri Damani: Will the Minis-
ter of Finance be pleased to state:
(a) the extent to which Land
Mortgage Banks have developed in
the country during the last decade;
and

(b) what special efforts are being
made to develop such Banks and
enable them to expand their activities?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) A statement
giving the relevant particulars is
placed on the Table of the House.
[See Appendix I, annexure No. 75].

(b) Contribution by the State Gov=
ernments to the share capital of the
Central Land Mortgage Banks, sub-
seription by the Reserve Bank to the
ordinary and rural debentures floated
by them, and recognition of deben-
tures guaranteed by State Govern-
ments as eligible security for the pur-
pose of accommodation from the
Reserve Bank are among the impor-
tant measures undertaken to help in
the development of these banks.

Chola and other Temples

*295. Shri Narasimhan: Will the
Minister of Scientific Research amnd
Cultural Affairs be pleased to state:

NOVEMBER 21, 1860
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(a) whether the French Adminis-
tration before the de facto transfer of
their territories to the Indian Union
were granting some amounts for the
conservatiin  and maintenance of
Chola and other temples of historical
and archaological interest in the erst-
while French possessions;

(b) whether such grants are being
continued since the de facto transfer
of these said territories; and

(c) the steps taken for the main-
tenance of the Chola temple in Matha-
gadipattu as well as temples of
Thiruvandarkoil, Thirubhuvanai and
the protection of the site of Arakinedu
Excavations?

The Deputy Minister of Scientific
Research and Cultaral Affairs (Dr.
M. M. Das): (a) to (c). The informa-
tion is being collected. The monu-
ments are not under the care of the
Union Department of Archaology.

Merger of Indo-Commercial Bank

“206 Shri Tangamani:
"\ Shri N. R. Muniswamy:

Will the Minister of Finance be
pleased to state:

(a) whether a Scheduled Bank
namely Indo-Commercial Bank has
been merged with Punjab National
Bank;

(b) if so, what are terms of merger;

(c) what steps have been taken for
suitably protecting the interests of the
depositors; and

(d) what are the reasons which
necessitated the merger?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) No. A
scheme for the amalgamation of the
Indo-Commercial Bank with the
Punjab National Bank has, however,
been prepared by the Reserve Bank
of India in accordance with the pro-
visions of Section 45 of the Banking
Companies Act and has been forward-
ed to the two banks for their com-
ments, if any.
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(b) and (c). A copy of the scheme
as it has been issued to the two banks
is placed on the Table of the House.
[See Appendix I, annexure No. 76].
According to the arrangements which
are being envisaged in the draft
scheme, the depositors will be able to
realise in the immediate future an
amount equal to the readily exchange-
able wvalue of the assets and will be
paid thereafter such further amounts
as may be realised by the transferee
institution.

(d) The scheme has been framed
by the Reserve Bank of India in the
interests of the depositors of the Indo-
Commercial Bank generally.

Transport of Crude 0il

Shri Radha Raman:

Shri Achar:

Shri Osman Ali Khan:
Shri Ram Krishan Gupla:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

*297.

(a) whether any policy decision has
been taken by Government to solve
the difficulty of transport of crude oil
and petroleum products to long dis-
tances in the country and whether
any project involving expenditure of
Rs, 40 crores has been approved by
it to lay extensive pipeline for trans-
porting crude oil to oil refineries; and

(b) if so, what are the details and
when the work on the project will
commence?

The Minister of Mines and OQil
(Shri K. D. Malaviya): (a) In regard
to the transport of Petroleum Pro-
ducts, the programme of laying pipe-
lines is being considered and may
take some time before decisions are
taken after techno-economic studies.

The crude oil found in the oilfields
in Assam will be transported by a
720-mile long pipeline to Nunmati in
Assam and further to Barauni in
Bihar. The latest estimated cost of
this project is Rs. 41.48 crores while
the order of magnitude estimates, the
first cost estimates and the revised

cost estimates were of the order ot
s, 56 crores, Rs, 54 crores and
Rs. 446 crores respectively. The
decision to transport crude oil from
Assam by pipeline was reached after
considering the comparative economics
of other available means of transport
in that area.

(b) The crude oil pipeline will be
720 miles long. The first leg of the
pipeline from Nahorkatiya to Nun-
mati will be 260 miles and of 16" dia-
meter. The second leg of the pipe-
line from Nunmati to Barauni will
be 460 miles and of 14" diameter. To
facilitate the transport of crude oil by
this pipeline, there will be 8 pumping
stations enroute. The work on this
project has already commenced.

Trade Agreement with Nepal

( Shri P. G, Deb:

Shri Agadi:

Shri D. C. Sharma:
Shri Raghunath Singh:
Shri Ram Krishan Gupta:
Pandit D. N. Tiwari:
Shri R. C. Majhi:

Shri Subodh Hansda:
Shri Sadhan Gupta:
Shri Bishwanath Roy:
Shri Rameshwar Tantia:
Shri Hem Barua:

Shri Aurobindo Ghosal:
| Shri B. Das Gupta:

Will the Minister of Finance be
pleased to state:

(a) whether a new trade agreement
has been signed between India and
Nepal; and

(b) If so, what are the advantages
to India from this new arrangement?

‘The Deputy Minister of Finance
(Shri B. B, Bhagat): (a) Yes, Sir. A
new Treaty of Trade and Transit
between the Governments of India and
Nepal has been signed.

(b) The earlier Treaty expired on
the 31st October, 1960, The new
Treaty which has come into effect
from the lst November, 1860 enables
each country to follow its policies in
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respect of external trade, tariffs and
foreign exchange. At the same time,
it seeks to maintain and develop the
close economic co-operation already
existing between the two countries to
their common benefit.

Equipment for Road Buailding

['Shrl D. C. Sharma:
Shrimati Ila Palchoudhuri:
N 4 Shri Rajendra Singh:
““** " Shri Vidya Charan Shukla;
Shri R. S, Tiwari:
[Sh.rl N, R. Muniswamy:

Will the Minister of Defence be
pleased to state:

(a) whether a delegation of experts
in road building visited Soviet Union
and other countries to decide on the
equipment to be purchased for road
building;

(b) if so, their recommendations;
and t

(e) the mode of purchases to be
made in view of the foreign exchange
shortage?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir. Two
delegations were sent—one to U.S.S.R.
and the other to Japan

(b) Some equipment have been
purchased.

(c) Payment will be made in rupees
in respect of items purchased in the
U.S.S.R. The foreign exchange
requirement for purchase in Japan
would be met from the Yen credit.

Payment to Palai Bank Depositors

[ Shri 5. M. Banerjee:
‘300-{ Shri Ram Krishan Gupta:
[ Shri T. B. Vittal Rao:

Will the Minister of Finance be
pleased to state:

(a) what further steps have been
taken to pay the depositors of Palai
Bank;

NOVEMBER 21, 1960
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(b) the number of depositors paid;
and

(e) the total amount paid so far?

The Deputy Minister of Finance
(Shri B. R, Bhagat): (a) to (c). As
final orders for the winding up of the
Palai Central Bank have not so far
been passed by the Kerala High Court,
the question of taking any steps to
pay the depositors of the bank does
not arise at this stage.
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All India Investment Centre

( Shri A. M. Tariq:

| Shrimati Ta Palchoudhuri:
Shri Halder:

 Shri Damani:

*302.

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 1276 on the 9th
September, 1960 and state whether the
composition of the Governing Body
for the All India Investment Centre
has since been finalised?

The Deputy Minister of Finance
(Shri B. R. Bhagat): Yes, Sir.

The members of the Governing
Body of the Indian Investment Centre
are:

. Shri G, L. Mehta (Chairman).
Shri A. Ramaswami Mudaliar.
. Shri Kasturbhai Lalbhai.

. Mr. George D. Woods.

Mr. W. G. Pullen.

. Shri S. Ranganathan.

. Shri K. R. K. Menon.

. Shri G. L, Bansal.

. Shri P. C. Bhattacharyya.

. Dr. B. K. Madan.

—
=

Science Clubs in Secondary Schools

*302 ( Shri Shree Narayan Das:
"7\ Shri Radha Raman:

Will the Minister of Edumecation be
pleased to state:

(a) what is the precise nature of
work performed by science clubs
established in some of the secondary
schools;

(b) whether their working has been
reviewed;

(c) if so, with what result; and

(d) the number of science clubs
functioning and the programme in this
respect?

The Minister of Information and
Broadcasting (Dr, Kegkar): (a)
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Activities calculated to develop
scientific talent and aptitude amongst
the students;

(b) Yes, of
them.

about two thirds of

(¢) A large majority of them are
developing well and will be able to
help in creating interest in Science.

(d) 345. The number is proposed
to be increased substantially during
the Third Plan.:

Sample Census in Delhi

[ Shri Radha Raman:
*304. { Shri Shree Narayan Das:
| Shri Ram Krishan Gupta:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a sample census has
been carried out in the Union Terri-
tory of Delhi;

(b) it so, the purpose of suck a
sample census; and

(c) what are the results and
experiences of such census?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) No.

(b) and (c). Do not arise.

National Engineering Organisation

#*305. Shri Ram Krishan Gupta: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1653 on the 29th August, 1360,
and state at what stage is the pro-
posal to set up a National Engineer-
ing Organisation?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): The Council of the Institution
of Engineers (India) has since recom-
mended to the General Body certain
amendments to the Constitution and
bye-laws of the Institution. Further
discussions with the Institution will
be held after these amendments have
been examined in detail
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01l Survey in Cambay

Shri T. B. Vittal Rao:
Shri Bishwanath Roy:
| Shri Supakar:
*307. { Shri Raghunath Singh:
lsm'i Mohan Swarup:

#3308, 4

Shri Viswanatha Reddy:
Shri Ajit Singh Sarhadi:

NOVEMBER 21, 1960
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Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No. 90
on the 3rd August, 1960 and state:

(a) whether the tests conducted at
the Bth well in Cambay region have
since been completed;

(b) how many more wells are being
sunk; and

(c) the total expenditure incurred
s0 far in this region?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) Not yet, Sir.

(b) Three.

(e) The actual expenditure has not
vet been worked out.

Fire in Survey of India Office,
Dehra Dun

Bhri 8. C. Saman ~
Shri Subodh Hansda:
*308, { Shri 5. M. Banerjee:
Shri Bhakt Darshan:
l_shri Rameshwar Tantia:
Will the Minister of Scientific Re-

search and Cultural Affairs pe pleased
to state:

(a) whether enguiry into the fires
which took place in Survey of India
Office, Dehra Dun has since been

concluded;
(b) if so, the result of enquiry; and

(e) the action taken against those
responsible?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Enquiry made by
the Ad hoc Committee is over, but
the Policy enquiry is still continuing.

(b) The Ad hoc Committee recom-
mended some measures for improving
stores organisation and buildings and
for prevention of fires in future.

These are being implemented by
stages.

(¢) Eight employees of the Stores
organisation (1 Class II Officer, 2 Class
III Officers and 5 Class IV staff) have
been placed under suspension by the
Surveyor General, pending completion
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of the investigation into the causes of
the fires.

Renuka Ray Committee Report

Shri Harish Chandra
Mathuar:

*309. { Shri Halder:
Shri Ram Krishan Gupta:
Shri D. C. Sharma:

Will the Minister of Edueation be
pleased to refer to the reply given to
Starred Question No. 869 on the 29th
August, 1960 and state:

(a) whether Government have since
considered the findings of the Renuka
Ray Committee on the working of the
Central Social Welfare Board; and

(b) if so, the results thereof?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) and

(b). The recommenadtions in ques-
tion are still under consideration.

Labricating 011 Plant

Shri Vidya Charan Shukla:

Shri Rameshwar Tantia;

Shri Ajit Singh Sarhadi:
#310. { Shri Ram Krishan Gupta:

Shri Khimji:

Shri Narayanankutty

Menon:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether a decision has been
taken regarding the request of
Burmah-Shell Oil Company Ltd., for
putting up a lubricating plant near
Bombay; and

(b) if not, which difficulties are
preventing an early decision on the
matter?

The Minister of Mines and Ol (Bhri
K. D, Malaviya): (a) and (b). This
request is included in a proposal to
expand the reflnery. Government’s
views will be formulated after receipt
of the clarifications asked for from
the company.

UNESCO East-West Project

*311. Shri Kalika Singh: Will the
Minirter of Education be pleased to
state:

(a) whether Royal India, Pakistan
and Ceylon Society organised meetings
in London from the 2T7th to 29th Sep-
tember, 1960 for discussion of the
UNESCO East-West Project;

(b) whether India was represented
in the meeting and if so, who repre-
sented India and for what purpose;
and

(¢) the aims and objects of the
Society?

The Minister of Information and
Breadeasting (Dr. Keskar): (a) Yes,
Sir.

(b) Dr, N. S. Junankar, Education
Adviser to the High Commissioner in
London was invited by the Society to
speak on India’s contribution to
Unesco's Major Project on Mutual
Appreciation of Eastern and Western
Cultural Values.

(e) The aims and objects of the
Society, which is a non-governmental
organisation, are to promote the
appreciation of arts, music and litera-
ture of Asia, particularly that of India,
Pakistan and Ceylon, in the countries
of the West.

Iron Ore Deposits in Mysore

*312. Shri Geray: Will the Minister
of Steel, Mines and Fuel be pleased
to state:

(a) whether it is a fact that the
Mysore Geological Department has
discovered extensive deposits of iron
ore estimated to be of the order of
three crore tons near the Kodachadri
in the Chickmagalur District of
Mysore State;

(b) if so, what steps have been
taken by Government to excavate the
iron ore; and

(c) whether Government have
decided as to how to excavate either
by Government or by private agency?
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The Minister of Mines and 0il (Shri
K. D. Malaviya): (a) Yes; Kodachadri
is in Shimoga District.

(b) Investigations are still being
carried on in the area by the State
Government to assess the reserves as
well as their quality.

(e) After the investigations are
completed, the State Government pro-
pose to take up exploitation of deposits
in the public sector.
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Circle Superintendents in
Department of Archaeology

*315. Shri Tangamani: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether out of the 4 major cir-
cles of Department of Archaeology
and Museums two circles namely

NOVEMBER 21, 1960
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Madras and Aurangabad are without
superintendents for the past two
years;

(b) if so, when it will be rectified;

(c) whether facilities for training
about museums are provided now; and

(d) if so, the nature of training?

The Depaty Minister of Scientific
Research and Cultural Affairs (Dr,
M, M. Das): (a) No, Sir.

(b) Does not arise.
(c) Yes, Sir,

(dy The ad hoc course organized by
this Ministry lasts about six months
and consists of lectures, tutorials,
seminars, demonstration, practical
training and wvisits to archaeological
sites and museums. The course pro-
vided by the School of Archaeology
also covers museology,

Barauni Refinery

(Shri D. C. Sharma:
*316. ; Shri Ram Krishan Gupta:
| Shri Rameshwar Tantja:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No. 110
on the 3rd August, 1960 and state:

(a) whether the detailed project
report of oil refinery at Barauni has
since been received; and

(b) if so, the details thereof?

The Minister of Mines and Oil (Shri
K, D, Malaviya): (a) No, Sir.

(b) Does not arise.
Payment to Laxml Bank Depositors

*317. Shri 8. M. Banerjee: Will the
Minister of Finance be pleased to
state:

(a) what further steps have been
taken to pay the depesitors of Laxmi
Bank;

(b) the number of depositors paid;
and
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(c) the total amount paid so far?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) to (¢). No
payment has so far been made to the
depositors. The Court Liquidator is
at present taking steps to realise the
assets of the bank and to comply with
the statuory requirements to enable
him to make the preferential payments
to the depositors.

Bank Deposit Insurance Scheme

[ Shri Shree Narayan Das:
Shri Radha Raman:
Shrimati Ila Palchoudhuri:
Shri Morarka:

Shri Rameshwar Tantia:
Shri Raghunath Singh:
Shri Damani:

Shri Ram Krishan Gupta:
Shri Osman Ali Khan:
hShri D. C. Sharma:

*318.<

Will the Minister of Finance be
pleased to state:

(a) whether any scheme for bank
deposit insurance has been finalised;
and

(b) if so, the important features of
such a scheme?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b). The
question of formulating a scheme of
insurance of bank deposits is under
the consideration of the Reserve Bank
of India.

Distribution of Petroleum Products

319 Shri Ram Krishan Gupta:
'{Shri Vidya Charan Shukla:

Will the Minister of Steel, Mines and
Fuel be pleased to refer to the reply
given to Unstarred Question No. 1645
on the 28th August, 1960 and state:

(a) whether Government have re-
ceived details of first phase plan for
distribution of petroleum products
from Indian Oil Company; and

1323(Ai) LSD—3.

(b) if so, the main recommendations
therein?

The Minister of Mines and Oil (Shrl
K. D. Malaviya): {(a) and (b). The
first phase of the working Plan of the
Indian Oil Company Limited which
covers the period ending 31st March,
1962 has been received on 14-11-1960
and is under scrutiny for approval of
Government. The scheme in the
main, provides for (i) Construction of
adequate bulk storage installations at
the main ports and storage depots and
retail dispensation points, at various
places in the economic supply areas;
(ii) details of organizational set-up for
handling distribution and marketing of
deficit petroleum products being im-
ported from U.SS.R. and the products
of Nunmati Refinery likely to come on
stream early in 1962; (iii) a pro-
gramme of imports from U.SSR.; (iv)
a programme of distribution of sales;
and (v) details of capital outlay.
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Amalgamation of Collieries

*321, Will the Minister of Steel,
Mines and Fuel be pleased to state:

(a) whether the legislation for com-
pulsory amalgamation of small collier-
ies has since been finalised for being
introduced during the current session
of Parliament; and

(b) if not, what are the reasons for
the delay?

The Minister of Sieel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). Government have been con-
sidering this question for some time
and have now reached the conclusion
that the present is not the opportune
time to introduce this legislation as
the process of compu'sory amalgama-
tion may cause physical hold-ups,
which would be to the detriment of
the scale and tempo of the production
effort needed during the next Plan
period.

Foreign Assistance for Oil Exploration

( Shri Radha Raman:
Shri Shree Narayan Das:
300 J Shri D. C. Sharma:
'S Shri Ram Krishan Gupta:
Shri Bishwanath Roy:
Lshri Vidya Charan Shukla:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question
No. 111 on the 3rd August, 1960 and
state:

(a) how far negotiations with
foreign interests regarding explora-
tion and exploitation of oil in our
country have progressed; and

(b) with what results?

The Minister of Mines and 0il (Shri
K. D. Malaviya): (a) The proposals
received from the wvarious oil com-
panies are under consideration,

(b) Does not arise at this stage.

NOVEMBER 21, 1960
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Import of Steel

*323. Sshri A. M. Tariq: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether any amount out of
Development Loan Fund has been
made available for import of steel
during the next two years;

(b) if so, how much;

(¢) whether it iz a fact that no
amount has been made available out
of Development Loan Fund for the
import of tin plates in the above
pariod; and

(d) if so, the reasons therefor?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(d). The United States Government
have expressed their willingness to
make available a new loan under the
Development Loan Fund Programme,
for the import of steel during 1961-62.
The quantities and categories of steel
to be imported under this Loan are
still under consideration. It is pro-
posed to import some quantities of
tinplates also,

Effect of Rise in Gold Price in UK,

*324 [ Shri Raghunath Singh:
" Dr. Ram Subhag Singh:

Will the Minister of Finance be
pleased to state whether the money
market of India was in any way affect-
ed by the rise of price of gold in UK,
in the last weeks of October, 19607

The Deputy DM '2:ter of Finance
(Shri B. R. Bhagat): No, Sir.

Municipal Scavengers in Orissa

402. Shri Chintamoni Panigrahi:
Will the Minister of Homes Affaires be
pleased to state:

(a) whether any assistance has been
given to Orissa during 1960-61 for
providing amenities to the Municipal
scavengers; and

(b) if so, how much?
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The Depuly Minister of Home
Affairs (Shrimati Alva): (a) No, as
far as the provisions for welfare of
Backward Classes are concerned,

{b) Does not arise.
Disposal of Pension Cases

403. Shri D, C. Sharma: Will the
Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No. 1284 on the 21st March,
1960 and state:

(a) the latest position with regard
to alteration of rules regarding expe-
ditious disposal of pension cases; and

(b) the present position regarding
the arrears?

The Minister of Finance (Shri
Morarji Desai): (a) Necessary orders
amending various pension rules which
will minimise delay in the disposal of
pension cases have since been issued,
on the 22nd April, 1960. The proce-
dure for processing pension cases has
also been further simplified as a result
of orders issued on the 25th March,
1960.

(b) A Statement of pension cases
which were two years old on the 1st
February, 1959, was placed on the
Table of the House during the last
session. At present no further infor-
mation regarding pension cases in
arrears is being collected. The effect
of recent simplification of the pension
rules and procedurss can be gauged
only after passage of some time.

Ladakh Frontier

404, Shri D. C, Sharma: Will the
Minister of Defence be pleased to
state how many soldiers or officers
were killed or injured during the last
three months on the Ladakh frontier
of India either in encounter with
Chinese soldiers or by bullets from
Chinese soldiers or police?

The Deputy Minister of Defence
(Shri Raghuramaiah): No one be-
longing to our Army or Police has
been killed or injured on the Ladakh
border by Chinese action in the last
three monthg,
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Accidents in Durgapur Steel Plant

405. Shri D, C. Sharma: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the total number of major acci-
dents that took place at Durgapur
ever since the plant started;

(b) the number of persons involved
in such incidents;

(c¢) whether any enquiry has been
made into the causes of the accidents;
and

(d) what przcautions have been
taken for the fujure?

The Minister of Steel, Mines ama
Fuel (Sardar Swaran Singh): (a) and
(b)., Hindustan Steel have reported
that the total number of major acci-
dents that took place at Durgapur
since the inception of the plant was
198 involving 205 persons.

(c) Yes, Sir. Enquiries are made
in every case of major accident,

(d) Recommendations of Enguiry
Officers are followed up, o prevent
tuture accidents. Safety rules have
also been prescribed. A Safety
Officer has been appeinted to imple-
ment the safe; measures.

Protected Monuments in Hoshiarpur

406. Shri D. C. Sharma: Will the
Minister of Scientific Research and
Cultaral Affairs be pleased to state:

(a) the total amount allotted for
the maintenance and special repairs of
each of the protected monuments in
Hoshiarpur district (Punjab) for the
year 1959-60; and

(b) whether the amount allotted in
the year 1958-59 for the above purpose
has been fully spent?

The Deputy Minister of Scientifie
Res>'rh and Caultural Affairs (Dr.
M, M. Das): (a) As no protecied
monument exists in the Hoshiarpur
distriet, so no amount was allotted for
its maintenance,

(b) Doeg not arise.
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Central Aid to Punjab

407. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether any Central aid was
given to the Government of Punjab
during 1959-60 for non-Plan schemes;

(b) if so, to what extent; and
(c) for what purpose?

The Minister of Finance (Shri
Morarji Desai): (a) to (c¢). The in-
formation is being collected and will
be laid on the Table of the Lok Sabha
in due course.

Primary Education in Madhya Pradesh

408. Shri Konhan: Will the Minis-
ter of Education be pleased to state:

(a) the amount of financial assist-
ance given to the Government of
Madhya Pradesh for the development
of primary education during 1959-60;
and

(b) the amount earmarked to be
given during 1960-617

The Minister of Information and
Broadcasting (Dr. Keskar): (a) A sum
of Rs, 84,85654 was sanctioned to the
Government of Madhya Pradesh dur-
ing 1959-60 for all schemes, both in
the Central and State sectors, under
Elementary Education, which includes
Pre-Primary, Primary, Middle, and
Basic Education and Teachers Train-
ing Programme. Details are given
below:

Rs.

Central Assistance on State
Educational  Development
Schemes under Elementary
Education ‘ . 65,03,000
Central Assistance on Cenrrally
Sponsored Schemes:

Expansion of girls education
and training of women tea-
chers at the elementary stage

Exnansion of Teachers Train-
ing Programme

4,77,654

15,00,000
Pilot Project for the improve-

ment of science teaching

ar the elementary stage . §,000

NOVEMBER 21, 1960
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(b) A sum of Rs. 190.51 lakhs has
been allocated for the year 1960-61 for
all schemes included in the General
Education sector. This includes a
sum of Rs. 527 lakhs earmarked as

loan to the Government of Madhya
Pradesh.

Exchange of Scholars between India
and China

409, Shri Eunhan: Will the Minis-
ter of Education be pleased to state:

(a) the names of Indian Scholars
sent to China since the scheme for
Exchange of Scholars between India
and China came into existence; and

(b) the names of those who have
come back?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Sarva-
shri V. P. Dutt, Ram Manochar Sinha,
S. Seshadri, Krishan Das, Alfred Ben-
son Santram, V. S. Rao, Kumari
Latika Lahiri, Kumari Reena Devi
Chatterjea and Smt. Gargi Dutt,

(b) Sarvashri V. P. Dutt, Ram
Manohar Sinha, S. Seshadri, Kumari
Latika Lahiri and Smt. Gargi Dutt

Finished Steel

410, Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to lay a statement on the Table
showing;

(a) the production of finished steel
in 1950-51;

(b) the plan target for the First
Five Year Plan, the achievement dur-
ing the same period together with the
financial allocation and the amount
actually spent during the First Plan
period;

(c) the target for the Second Five
Year Plan period, the achievement
made so far together with the finan-
cial allocation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reason it any, for the short-
fall in achieving the physical targets?
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The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
1,022,768 tonms.

(b

Capa-  Produc-
city rion

(in million tons)

First Plant Target for
Main Producers . 1+ 5§ 1-28
First Plan achievement 1-30 1-27

Financial allocarion for
Government of India Rs. 15 crores

Amount aciually spent  Rs, 6-54 crores

{c) For the Second Plan a capacity
target of 4.68 million tons and a pro-
duction target of 4.3 million tons ot
finished steel were envisaged.

The expansion of the two steel
works in the private sector, wiz., the
Tata Iron & Steel Co. and the Indian
Iron & Steel Co, is complete and the
capacity target of 23 million tons
achieved. Production however, owing
to teething troubles, is yet to reacb
rated capacity. In the case of Mysore,
orders for expansion have been placed
only now. In the three steel works
in the public sector, construction ana
erection are in the final stages of
completion.

The revised financial allocation
made in 1958 for the three steel
works in the public sector was Rs. 495
crores. This was based on the 1956
estimates of costs for the three steel
plants and their ancillaries (Rs. 558
crores) and took into account the ex-
penditure incurred during the First
Plan period, the expenditure likely to
be incurred in the Second Plan period
and also some internal resources.
The expenditure during the Second
Plan period is likely to be Rs. 580
crores, of which Rs. 501 crores have
been spent till the end of 1959-60.

(d) The target capacity for ingot
steel will be achieved within the Plan
period, and all the units of the three

steel works, except two finishing
mills—the cold rolling mill at Rourkela
and the wheel, tyre and axle plant of
Durgapur, will be ready by the end of
the Second Plan. Production in these
works, as in the works in the private
sector, is likely to take time before

‘target capacities are reached.

Ferro-Manganese

411. Shri Morarka: Will the Minis-
ter of Steel, Mines anf’ Fuel be pleas-
ed to lay a statement on the Table
showing:

(a) the production of
ganese in 1950-51;

ferro-man-

(b) the plan target for the First
Five Year Plan, the achievement made
so far, together with the financial
allocation and the amount actually
spent during the First Pian period;

(c) the target for the Second Five
Year Plan period, the achievement
made so far, together with the finan-
cial allocation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reason for the shortfall if
any, in achieving the physical targets?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
About 20,000 tons.

(b) No specific target was fixed.
There were two units producing ferro-
manganese intermittentiy.

(¢) Taking a view of the capacity
which was likely to be installed, out
of schemes already licensed, a target
of 160,000 tons was shown as capacity
to be installed by 1960-61. An invest-
ment of Rs. 9'5 crores was visualised.
As the plants, except one in Mysore,
are all in the private sector figures of
actual expenditure are not available
but about Rs. 7 crores is said to have
been invested by the industry so far.
Judging by the progress of the
schemes, a capacity of about 145,000
tons will have been installed by March
1961.
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(d) The internal demand for ferro-
manganese will only be about 60,000
tons. Insta'lation of additional capa-
city for esxports is related to the in-
vestor's judgement of the inter-
national fnarket.

High Schools in Tripura

412. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) the total number of seats in
the Umakanta Academy High School
Boarding House and the Khowai High
School Boarding House in Tripura;

(b) whether non-Tribal astudents
are eligible for accommodation in
those boarding houses;

(c) whether any seats are reserved
for Tribal and non-Tribal students;
and

(d) if so, the numbers thereof?

The Minister of Information and
Broadecasiing (Dr. Keskar):

(a) () Umakanta Academy
High School Boarding
House . N . 55
(i) Khowai Govt. High
School Boarding House . 53
(b) No, Sir.

(¢) and (d). Do not arise.
Tu:sibati Girls’ Hostel, Agartala

413. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state: T

(a) the total number of girl students
at present residing in Tulsibati Girls’
Hostel, Agartala, Tripura;

(b) the number of Tribal girl stu-
dents, if any, among the boarders; and

(e) whether any seats are reserved
for Tribal girl students; and

(d) it so, the number reserved for
them?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) 16.

NOVEMBER 21, 1960
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(b) 7.

(c) No, Sir, but preference is given
to Tribal girls.

(d) Does not arise.

Se:tlement of Tribals of Mohanbhog

414. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have found
out lands for the settlement of Tribals
of Mohanbhog area of Sonamura Sub-
Division, Tripura, who have been ask-
ed by the Tripura Administration to
quit the lands under their occupation
for generations;

(b) if so, the locality of the proposed
land and the quality of the same; and

(c) what other amenities would be
made available for them apart from
allotment of land?

The Dcputy  Minister of Home
Affairs (Shrimati Alva): (a) Yes. Land
has been found for seventeen families
and steps are being taken to find land
for the remaining intending families.

(b) Each of the 17 families has
been given 640 acres of Tilla land 0-40
acre of Lunga land in Mouja, South
Krishnapur, Radhanagar Tehsil in
Belonia Sub-division.

(c) Each family will be given a
grant of Rs. 500.

Engineering Siudents in Delhi
Polytechnic

415, Shri Kunhan: Will the Minister
of Scientific Research and Cultural
Affairs be pleased to refer to the reply
given to Unstarred Question No. 2243
on the 6th September, 1960 and state:

(a) whether it is a fact that most
of the students who have passed their
degree courses are still unemployed;

(b) if so, the number of those who
have got jobs; and

(¢) the number of those who are
still unemployed; and
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(d) the steps proposed to be taken
to procure suitable jobs for them?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M. Das): (a) No, Sir.

(b) to (d). 79 out of the 95 students
who passed their degree courses in
Electrical, Mechanical, Civil and
Chemical Engineering in 1960 from
Deihi Polytechnic are known to have
secured employment. Of the remain-
ing 16, 11 are under training with or
withou stipend. The Professor of
Training and Placement at Delhi Poly-
technic is in touch with private em-
ployers/employment  exchanges to
assist the passed students in securing
employment.

Land in Alipur

416. Shri N. M. Deb: Will the Min-
ister of Defence be pleased to state
whether Government propose to dere-
quisition the plots acquired by the
department concerned in Alipur near
Calcutta?

The Minister of Defence (Shri
Krishna Menon): The Ministry of De-
fence hold under requisition certain
land in New Alipur, Calcutta. It
cannot be indicated at present whe-
ther any portion of the land can be
de-requisitioned.
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Overall Survey of Spiti Valley

418. Shri Hem Raj: Will the Minis-
ter of Scientific Research and Cultural
Affairs be pleased to state:

(a) whether the Punjab State Gov-
ernment have requested the Central
Government for conducting an overall
survey of the Spiti Valley;

(b) if so, whether any steps have
been taken to do it; and

(c) when it wil! be completed?

The Deputy Minister of Scientifie
Research and Cultural Affairs (Dr. M.
M. Das);: (a) Yes, Sir.

(b) It has not yet been planned, as
Survey parties are engaged on other
prierity works  connected with the
Second Five Year Plan.

(c) Does not arise.
Stock of Pig Iron and Steel

419. Shri Pangarkar: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) the quantity of stock of pig irom
and steel billets lying in the Rourkela
Steel Plant upto 31st October, 1960;
and

(b) the reasons
thereof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Hindustan Steel have reported that
the quantity of pig iron in stock on
the 31st October, 1960 was about 4000
tons. Rourkela does not produce
billets.

for accumulation
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(b) The level of stocks is considered
to be reasonable.

Pig Iron allotted to Madhya Pradesh

420. Shri Pangarkar: Will the Minis-
ter of Steel, Mines and Fuel be
pleased to state:

(a) the total quantity of pig iron
aliotted to Madhya  Pradesh during
1959-60; and

(b) the quantity actually supplied
during the above period?

The Minister of Steel, Mines and
Fu=l (Sardar Swaran Singh): (a)
Quantity of pig iron indented—about
8,450 tons.

(b) Quantity of pig iron supplied—
about 4,700 tons.

Iron Sheets Supply to Punjab

421. Shri D, C. Sharma: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the demand of iron sheets by
Punjab Government during 1959-60;
and

(b) the extent to which the demand
was met and the arrangements made
by Government to provide more iron
sheets to Punjab for various develop-
ment projects?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). The information is furnished
below:—

Tons

() Quantity of iron sheets de-
manded s B . 85,371

(i) Qnantity of iron sheets
allotred : . 40,419

(ifi) Quantity of iron shee:s
supplied . . 15,265

Equitable distribution is made of
the available material to meet the in-
creasing demands of the States.

NOVEMBER 21, 1860
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Geological Survey of Punjab

422, Shri D. C. Sharma;: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the regions in Punjab which
were surveyed in 1959-60 by the
Geological Survey of India; and

(b) with what results?

The Minister of Mines and 0il
(Shri K. D. Malaviya): (a) and (b).
The Geological Survey of India carried
out systematic mapping of Dharam-
sala-Mandi area in the Kangra dis-
trict, Punjab. Occurrences of super-
ior quality of China clay and soft
friable quartzites suitable for the
white ware and glass manufacture in
Gurgaon district, Punjab, were in-
vestigaied and an area of 50 sq. miles
was examined in detail. A new clay
zone 8—12 feet wide, traceable on the
surface for a distance of 100 yds. has
been traced near Alipur.

The reported occurrences of copper
ore at Ghatasher, Mothoka, Teejan-
wali and Kharla hills near Narnaul in
the Mahendragarh district, Punjab
were examined in a preliminary way.
Detailed work near Teejawali by
trenhing and pitting has also been
carried out,

Detailed geohydrological investi-
galions in the areas covered by ex-
ploratory drilling in Ambala and
Hoshiarpur  districts were done.
Groundwater investigation for water
supply of the proposed Cantonment at
Chandigarh was carried out.

Investigation in connection with the
Bhakra Nangal Project was continued.
Investigations of the Beas Dam pro-
ject and Beas Sutlej link project were
carried out. Investigationg of the hill
sides stability between Koparlahar and
Kangra on Pathankot-Jogindernagar
Section of North West Railway were
carried out.
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Ezxz- Servicemen’s Colonies in Punjab

423. Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) the number of colonies establish-
ed so far in Punjab for the ex-service-
men of Punjab; and

(b) the number of colony-inmates?

The Deputy Minister of Defence
{Shri Raghu Ramaiah): (a) Three.

(b) 475.

Arcliaenlogical Excavations in U.P.

424 Shri D. C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether any archaeological ex-
cava:ion was carried out in U.P. dur-
ing 1939-60; and

(b) if so, the result thereof?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M. Das): (a) No archaeological ex-
cavation was carried out in UP. by
the Union Department of Archaeology
during 1959-60.

(b) Does not arise.

Revision of the Listg of Scheduled
Castes

425, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Un-
starred Question No. 161 on the 3rd
August, 1960 and state the further pro-
gress made regarding the revision of
lists of Scheduled Castes, Scheduled
Tribes and other Backward Classes?

The Deputy Minister of Home
Affairs (Shrimati Alva): There has
been no change in the position stated
in reply to the Question referred to.

Archaeological Excavations at
Gurdaspur

426. Shrl D. C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether Central Archaeological
Department propose to take up ex-
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cavaticn work at places of historical
importance at Gurdaspur; and

(b) if so, when this work is likely
10 commernce?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.

M. Das): (a) At present there is no
such proposal.

(b) Does not arise.

Red Fort, Delhi

427, Shri D. C. Sharma: Will the
Minister of Scientific Research and
Culiural Affairs be pleased to state:

(a) whether the repairs to the Red
Fort have been carried out recently;

(by if so, whether the work has
been completed;

(¢) whether repairs have been done
departmentally or through contractors;

(d) whether work was suspended in
beiween; and

(e) if so, the reasons therefor?

The Deputy Minister of Scicntific
Res-arch and Cultural Affairs (Dr. M.
M. Das): (a) Yes, Sir.

(b) Repairs to some of the monu-
ments in Red Fort have been com-
pleted and others are in progress.

(c) Departmenially.

(d) and (e). Work remained sus-
pended on some monuments when
either the material was not available
or drawinge had to be revised.

Jallianwala Bagh Memorial

428. Shri D. C. Sharma: Will the
Minisier of Scientific Research and
Cultural Affairs be pleased to refer
to the reply given to Unstarred Ques-
tion No. 175 or the 3rd August, 1960
and state:

(a) the progress made so far in the
work connected with the Jallianwala
Bagh Nationa' Memorial; and

(b) when it is likely to b= com-
pleted?
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The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir}: (a) and (b). The work has
vir:ual'y been completed and finishing
{ouches are at present being given.

Teachers' Training under T.C.M.

429, Shri D. C, Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the number of persons selected
for post-graduate studies in the U.S.A.
tnder the Technical Co-operation Mis-
sion Teachers’ Training Programme
during 1960 so far;

(b) whether these persons are help-
ed financially by the Government of
India as well; and

(e} to what extent?

The Minisier of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Sixty.

(b) No, Sir.

(c) Does not arise.

Suicide at Qut:z» Minar

30, J Shri D. C. Sharma:
- 7\, Shrimati Ila Palchaudburi:

Wili the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a young-
man named Krishan Lal leapt to
death from the top of Qutab Minar
on the 25th September, 1960 due to
unemployment;

(b) whether the next of kin of the
deceased huve been informed;

{¢) number of persons who com-
mitted suicide by jumping from Qutab
Minar since the 1st August, 1960; and

(d) action taken to prevent such
cases?

The Minisier of Home Affairs (Shri
. B. Pant): (a) On the 25th Septem-
ber, 1960, a youngman commiited
suicide by jumping from the Qutab
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Minar. The words ‘Krishan Lal’ were
tatooed in Urdu on his right arm. A
note was recovered from his person
written in Hindi stating tha! he could
not find employment. The name
‘Krishan Lal' was written on the note
in English.

(b) Despite repeated attempts the
police have not been able to establish
tne ideniily of the deceased or find
oul his address.

(c) One.

(d) As a precautionary measure, no
visitor is allowed to go up to the Qutab
Minar unles he is accompanied by at
last two persons. A watchman and
a Police Constable are posted at the
entrance to the Minar to ensure that
this is observed. The entrance to the
™Minar is closed to all visitors between
sun set and ‘sun-arise.

Girls' Education in Punjab

431. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the amount sought for by the
Punjab Government for the education
of girls in the State for 1959-60 and
1960-61;

{b) the nature of the schemes for
which the State Government sought
Central aid and those sanctioned and
the amounts given for each scheme;

(c) the amount spent in 1959-60;

(d) whether any new schemes have
been formulated for expansion of
girls' education  since  Durgabai
Deshmukh Cemmittee Report was
published; and

(e) how far these schemes have been
sanctioned for Punjab?

The Minister of Information and
Broadeasting (Dr. Keskar): (a) to (e).
A statement is laid on the Table.

STATEMENT
(a) The amount sought for by the
Punjab Government under the

Scheme of Expansion of Girls' Edu-
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cation and Training of Women
Teachers at the elementary stage is:

1959-60 Rs. 300 lakhs
1960-61 Rs. 3:00 lakhs

(b) The sub-scheme of construction
of quarters for women teachers in
rural areas has been proposed and
the amounts indicated in (a) have
been approved.

(c) Rs. 299 lakhs.

(d) Yes, Sir, a new sub-scheme of
provision of hostel facilities in middle
and secondary schools for girls has
been approved under the scheme for
Expansion of Girls’ Education and
Training of Women Teachers.

(e) Applications from five institu-
tions have been invited and received
from the State Government. These
are under examination at present.

Press for Children’s Book Trust

432, Shri D. C. Sharma: Will the
Minister of Education be pleased to
refer to the reply given to Starred
Question No. 203 on the 8th August,
1960 and state the progress made so
far in the installation of the Press by
the Children's Book Trust?

The Minister of Information and
Broadcasting (Dr. Keskar): A unit of
offset press has been received by the
Children's Book Trust and is awaiting
erection. It can only be installed
after the building for the press is
completed. The lease deed for the
plot of land allottéd by the Gowvern-
ment has been signed and the sanc-
tion for the five storyed building is
being obtained. The Trust has sub-
mitted the architect’s plan of the build-
ing of the press to fhe Delhi Munici-
pal Corporation for approval,

Refinery at Noonmati

Shri Hem Barua:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No.

433, {slu-l D. C. Sharma:

208 on the 8th August, 1960 and state
the the up-to-date progress made in
setting up a refinery at Noonmati
(Gauhati)?

The Minisier of Mines and 0il
(Shri K. D. Malaviya): A statement is
laid on the table of the House. [See
Appendix I, annexure No, 77.]

Holiday Homes in Hil] Stations

434, Shri D. C. Sharma: Wil the
Minister of Defence be pleased to re-
fer to the reply given to  Starred
Question No. 213 on the 8th August,
1960 and state the progress made so
far in formulating a scheme for con-
strurtion of holiday homes in  hill
stations for defence workers and
Jawans?

The Deputy Minister of Delence
(Shri Raghuramaiah): The matter is
still under consideration with parti-
cular reference to the recommenda-
tions made by the Second Pay Com-
mission in this regard.
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Defence Establishments

436. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) what further progress has been
made in the matter of granting per-
manency to industrial and non-indus-
trial civilian employees in defence
establishments;

(b) whether 40 per cent. permanency
bas since been completed in all the
establishments includirig Air Force;

(¢) if not, the reason for this de-
lay; and

(d) the steps taken by Government
to expediie it?

The Deputy Minister oi Defence
(Shri Raghuramaiah): (a) Orders have
been issued ihat in formations, and
other offices, (exciuding workshops
and industrial establishments) which
are of a permanent character, 80 p.c.
of the temporary posis of various
grades which are required for work
of a permanent nature and which have
been in existence for 3 years contin-
uously on Ist April, 1959 may be con-
verted into permanent ones.

(b) Earlier orders in regard to
conversion of temporary gosts to per-
manent ones have been Implemented
including the air force. ‘The percent-
age varies according to the nature of
the establishment and service.

(e) and (d). Do no! arise.

Manufacture of Trucks

437, Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether the difficulty in getting
the requisite raw materials for the
manufacture of trucks hae since been
overcome; and

(b) if not, what steps are being
taken in fhe matter?

NOVEMBER 21, 1960
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The Deputy Minister of
(Bhri Raghuramalah): (a) To soma
extent, yes. Procurement of  steel
sheets, however, continues to be diffi-
cult.

Defence

(b) A close liaison with the Iron &
Steel Controller is being maintained
to improve the position.

Import of Stesl

Shri S. A. Mehdi:
- { Shri P. G. Deb:

Wiil the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Sfarred Question No.
77 on the 3rd August, 1960 and stale:

(a) wheiher import of steel is beir |
made through private parties; and

(b) if so, whether a statement i:-
dicating their names, experiences ia
the trade and the year of establish-
ment would be laid on the Table?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). Import Licences for steel are
issued to established importers for
import of Tool and Alloy Steel, In-
dustrial Scrap, Wire and Box Strap-
pings and to hundreds of actual users
for categories in short supply. Full
pariiculars of import licences issued
are available in the priced publication
entitled “Weekly Bulletin of Import
and Export Trade Control” published
by the Department of Commercial In-
telligence and Statisties, Ministry of
Commerce and Industry, Government
of India, Calcutta.

As regards a statement indicating
the names, experience in the Trade
and year of establishment, of parties
to whom licences have been issued, it
is considered that the value of utility
of the information sought to be elicit-
ed will not be commensurate with the
time and labour involved.
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Central Government Employees’
Birike

Shri Indrajit Gupta:
[Sh.ri Rajendra Singh:
Shri Sadhan Gupta:
Shrimati Parvathi Krishnan:
Shri Subiman Ghose:
|| Shrimati Renu Chakravartty:

Will the Minister of Home Affairs
be pleased to state the total number
of Central Government employees:

(a) still under suspension;

(b) dismissed from service;

(c) discharged;

(d) convicted in courts of law;

(e) still in prison;

(1) still under trial as on 1s%
November, 1960; and

(g) the number of cases of break
in service in connection with the re-
cent strike?

The Minister of Home Affairs (Shri
G. B. Pant): (a) 1564.

(b) 37% (includes cases of removal
from service also).

(c) 191.

(d) 1558 (Out of this sentences were
remitted in the case of 994 persons).

(e) Eight.
(f) 418.

(g) Information is being collected.

Central Advisory Board for Harljan
Welfare

440 Shri Ram Krishan Gupta:
" Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 1648 on the
20th August, 1960 and state:

(a) whether Government have
since received the Report of the sub-
committee appointed by the Central

1308

Advisory Board for Harijan Welfare
for preparing a scheme to put an end
to the practice of carrying night soil
in baskets or buckets as head loads;

(b) it so, the
thereof; and

recommendations

(c) the steps taken to implement
them?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) No.

(b) and (c). Do not arise.

International Bureau of Educatiom

Shri Ram Krishan Gupta:
Shrimati Iy Palchoudhuri:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that India
has decided to join the International
Bureau of Education, an Inter-Gov=-
ernmental Institution concerned with
research and information on educa-
tional matters;

441,

(b) if so, full details of the proposal;
and

(c) the reasons which persuaded
Government to join the Bureau?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) Yes,
Sir,

(b) The International Bureau of
Education is an inter-governmental
institution and has a working agree-
ment with Unesco. It organizes an
International Conference on Public
Education every year and since 1947
this Conference has been convened
jointly with Unesco.

The Bureau acts as a clearing-house
for all information concerning publie
and private education. It brings out a
quarterly bulletin containing a survey
of educational developments through-
out the world and an extensive biblio-
graphical review of new publications.
It also publishes an annual educational
survey entitled “The International
Yearbook of Education”. The annual
contribution for membership of the
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Bureau is 10,000 Swiss Francs equiv-
alent to about Rs, 11,000.

{c) While the Government of India
has been participating in the annual
International Conferences on Public
Education, it could not avail of the
other wvaluable services provided by
the Bureau without becoming its re-
gular member, It has, therefore, been
decided to become a member of the
Bureau and to utilize its services in
such matters as (i) seeking solutions
to specific educational problems; (ii)
being kept informed of educational
developments in other countries with
a view tp avoiding unsuccessful and
often costly endeavours; and (iii) dis-
semination of information about edu-
cational programmes in India.

It is considered that such an ex-
change of ideas and information on
educational problems would be bene-
ficial for educational developments in
India.
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Public Schools

444, Shri Rajendra Singh: Will the
Minister of Eduocation be pleased io
state:

(a) whether 1t is a fact that the
mumber of Public Schools have been
en the increase during the last few
years;

(b) if so, the increase registered in
1959 and 1960; and

() the total number of students at
present in Public Schools?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Not
in so far as Public Schools which are
Members of the Indian Public Schools
Conference ara concerned.

(b) Onlv one School was registered
as a full member and one as Associate
Member during this period,

(c) A statement is laid on the Table
of the House. [See Appendix I, an-
nexure No. 80.]

Diamond Fing at Maniyarsyun
(Garhwal)

445, Shri Goray: Will the Minister
of Steel, Mines and Fuel be pleased
to state:

(a) whether it is & fact that a
woman has found diamonds at Mani-
yarsyun in Garhwal district of Uttar
Pradesh; and

(b) if so, what steps Government
propose to take to make further
searches to find out the actual quantity
of diamonds?

The Minister of Mines and Oil (Shri
K. D. Malaviyva): (a) Government
have no information,

(b) Does not arise, as the possibi-
lity of the occurrence of diamond in
the rock formation so far known in
this area iz remote,

Eastern Zonel Council

446, J Shri Chintamoni Panigrahi:
" 7 Shri Halder:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the time and venue of
the next meeting of the Eastern Zonal
Council has been decided by now;

(b) whether the agenda of the

meeting has been fixed; and
g

(¢) whether it is a fact that the
Government of Orissa has reguested
to place in the agenda of the next
meeting the question of boundary ad-
justment between Orissa and Bihar?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Not yet.

(b) Suggestions for inclusion of cer-
tain items in the agenda have been
received but the agenda has not been
finalised so far.

(c) No.

Primary School Teachers in Orissa

447, Shri Chintamoni Panigrahi:
Wil! the Minister of Education be
pleased to state:

(a) whether the Government of
India had offered any assistance to
the Orissa Government during the
Cecond Five Year Plan period for in-
creasing the emoluments of the low-
paid primary school teachers in that
State;

(b) if so, the nature of assistance
offered;

(c¢) whether the State Government
availed themselves of this assistance;
and

(d) the existing monthly remunera-
tion of the primary school teachers in
the diffeorent States of India State-
wise?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) Yes,
Sir.
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(b) Central assistance was offered
.at 50 per cent of the additional ex-
penditure involved. The following
grants were actually sanctioned:

Year Central grant sanctioned

1956-57 Rs. 3,99,000
1957-58  Rs. 5,63,500

Information regarding the grant
from 1958.59 onwards is not available,
because since that year the Central
Grant is released as lumpsum advance
for groups of schemes rather than on
individual schemes. The scheme for
the improvement of salary scales of
primary school teachers forms part of
the Elementary Education group,

(c) Yes. Exact data is not awvail-
able.

(d) The existing scales of pay to-
gether with the Dearness Allowance
admissible to primary school teachers
in different States are given in the
statement laid on the Table, [See Ap~
pendix I, annexure No. 81.]

Import of Steel and Iron on Barter
Basis

448. Shri Chintamoni Panigrahi:
Will the Minister of Steel, Mineg and
Fuel be pieased to state:

(a) the number of complaints re-
ceived by different Government orga-
nisations and importers regarding
quality and deliveries of iron and
ster] imported through barter deals in
1959-80 and 1960-81 so far;

(b) what action has been taken to
reduce such complaints; and .

(c) what is the present stock of im-
ported steel unutilised in the country?

The Minister of Steel Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). The information sought ic be ob-
tained regarding the number of com-
plaints received by different Govern-
ment organisations and importers is
not available, Appropriate action is in-
variably taken depending on the na-
ture of the complaint.

NOVEMBER 21, 1960
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(¢) The stocks as on 31-10-1960 are
as follows:

(i) Barter importes 92,075 tons
(ii) Commercial imports 939 tons
(iii) Subsidy imports 6,469 tons
ToraL 99,283 tons

Release Orders for the above quanti-
ties are under issue,

Training of the Handicapped in
Orissa

449. Shri Chintamoni Panigrahi:
Will the Dlinister of Education be
pleased to state:

(a) whether any amount has been
given to the Government of Orissa
during the Second Five Year Plan
period so far for education, training
and employment of the handicapped
in Orissa; and

(b) if so, the amount given year-
wise?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). A sum of Rs. 7,267 has been paid
to the Orissa Government for imple-
mentation of the Scheme “Provincial-
isation of All-Orissa Deaf and Dumb
School” during 1956-58. Information
for the remaining years of the Second
Plar is not availed as according to the
revised procedure grants are being
sanctioned for four groups of schemes,
viz. Elementary Education, Secondary
Education, University Education,
and ‘Other Educational Schemes'’.

Deposits in Foreign Banks

Shri Warier:
- '{ Shri Vasudevan Nair:

Will the Minister of Finamce be
pleased to state:

(a) how many cases of manipulation
of invoices of imports in order to de-
posit surplus amounts in foreign
Banks have come to the notice of the
Government during the 2nd Plan
period;
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(b) the break up of the amounts in
each case; and

(c) the action taken against those
persong who were caught?

The Minister of Finance (Shri
Morarji Desai: (a) Manipulation of
invoices of imports in order to deposit
su_ plus amounts in foreign banks is
done by over invoicing imports usu-
ally in coilusion with the foreign sup-
pliers, to enable transfer abroad of a
larger amount of foreign exchange
than what the actual value of the
goods imported would warrant. 21
such case; have come to the notice
of the Government but only in six
cases there is evidence to establish
that the manipulation of invoices was
done in order to deposit surplus
amounts in foreign banks.

(b) and (c). Out of the above six
cases, three are under investigation.
The break-up of the amounts involved
in each of the remaining three cases
and the action taken thereon is indi-
cated below:

Amount Action taken
Reg. (b) Reg. (¢}
1. £3000to Martter was r~ferred by the
£ 4000. Cstom House to the
Enforcement Directorate
who are raking necessary
action.
2. f25000. Our of the six consignments:

five were confiscated ab-
solutelv under the Sea
Cusroms Act; personal
penalty of Rs. 1,39,c00/-
and Rs. 69,500/~ was im-
posed on the persons con-
cerned, and the marter was
also referred to Enforce-
m=nt  Directorate. The
sixth consignment has not
yet been adjudicated. The
Directorate of Enforcement
are taking necessary action
in the matter,

3. Rs.17,085 .Fine of Rs. 6,000/ was im-
posed in lieu of confisca-
tion and a personal penalty
of Rs. 16,000/- 'was also
imposed on the party.

1323 (Ai) LSD—4.

Education of Children of Government
Employees

451. Shri Hem Barua: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that several
emp.oyees of the Central Government
have compiained that they find it diffi-
cult to get accommeodation for their
children in schools and colleges after
their transfer from one place to an-
other;

(u) whether it is a fact that this
difficulty has been experienced by
those employees who have been trans-
ferred for a period of eight to ten
months in a year; and

(c) what steps Government pro-
pose to take to ameliorate the condi-
tinns of these employees and provid-
ing suitable opportunities for the edu-
cation of their children?

The Minister of Information and
Broadcasiing (Dr. Keskar): (a) and
(b). Yes, Sir.

(e) The question of establishing an
adeguate number of educational insti-
tutions with common syllabi, teaching
through the medium of Hindi/English,
in selected places, where there is a
concentration of Government of India
employees, is under consideration at
present. In the meanwhile the State
Governments were approached to
make the neccesary facilities available
to children of Central Govt. employees
who were transferred and their res-

ponse is encouraging.

Higher Education Stage

Government of India have request-
ed the State Governments and Ad-
ministrations of Union Territories that
Univer:ilies and colleges in their
States may be moved to provide edu-
cational facilities to the children of
transferred Central Government em-
ployees by either making suitable re-
servation of seats in educational insti-
tuticns or by raising the enrolment
upto a certain limit, if necessary.
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Science Musenm in Delhi

452, Shri Subodh Hansda:
surr K. C. Majhi;

Will the Minister of Scientific Re-
search and Cultaral Affairs be pleased
to state:

(a) whether there is any proposal to
set up a science museum in Delhi;

(b) if so, whether this has been set
up;

(c) what kind of exhibits will be put
up in this museum; and

(d) whether all exhibits as propos-
ed have been put up in this museum?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayon
Kabir): (a) Yes, Sir.

(b) to (d). Details will have to be
worked out after the proposal is final-
ly accepted by Government.

Inspector General of Police

453, Shri Pahadia: Will the Minister
of Home Affairs be pleased to state:

(a) whether there are any States in
India, the Inspectors General of Police
of which star: with less basic pay than
the maximum of the pay of the Col-
lector’s grade;

(b) if so, the names of the States;
and

(e) whether there are any special
reasons for paying less to these Ins-
pectors General of Police?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). Mysore.

(¢) The scale has been fixed on the
recommendation of the State Govern-
ment.

Foreign Assets of Indiap Princes

451, Shri Vidya Charan Shukla: Will
the Minister of Home Affairs be pleas-
ed to refer to the reply given to
Starred Question No. 609 on the 20th
August, 1960 and state:

(a) out of those princes holding as-
sets in foreign countries who were
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asked, how many have, and how many
nave not, declared their foreign hold-
ings; and

(b) the action taken or proposed to
be taken in the matter?

The Minister of Home Affairs (Shri
G. B. Pant): (a) All the Rulers who
were addressed have sent in thewr re-
plies,

(b) Does not arise,

Research on Synthetic 0©il

455. Shri Rajendra Singh: Wil] the
Minister of Steel, Mines and Fuel be
pleased be state:

(a) whether it is a fact that Gov-
ernment proposed to install regional
labora‘ories to further research on
synthetic oil in the oil belts of India;

(b) if so, how many such pilot plant
investigations have been carried on
and at what places they have been
installed; and

{ey what are the results of the
investigations?

The Minister of Steel, Mines and
Fuoel (Sardar Swaran Singh): (a) No.

(b) and (c). Do not arise.

Repayment of West German Loam

S Shri Rajendra Singh:
. 'L Shri P. K. Deo:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that Gov=
ernment have not been able to pay
the loan given by the West German
Government on the promised date;

(b) what are the reasons of this
non-payment; and

(¢) whether the non-payment of
the loan on scheduled date, has affect-
ed India's credit with the West Ger-
man Government?

The Minister of Finance (Sh_-r!
Morarji Desai): (a) and (b). No, Sir.
As part of their assistance for India’s
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development programme, the West
German Government have agreed to
an arrangement under which a por-
tion of the loan falling due for repay-
ment upto the 31st December, 1961,
on account of the Rourkela  Steel
Plant will be extended for a further
period. Under this arrangement, out
of a sum of Rs. 16'73 crores due for
repayment by 31st March, 1961, a sum
of Rs. 5.58 crores will be repaid on
the due date. The repayment of a
further sum of Rs. 5°58 crores will be
extended by 4 years wih an option
for a further extension of 4 years i.e.
a tctal deferment of 8 vears. The
balance i.e. Rs. 5'57 crores will also
be deferred initially for a period of
4 years with an option of an exten-
gion for a further period of 8 years,
thus allowing a tolal extension of 12
years. Similarly, out of a sum of
Rs. 22'85 crores due for repayment
during April-December 1961, a sum
of Rs. 229 crores would be repaid on
the due date. The period of repay-
ment for half of the balance viz. Rs.
10°28 crores is expected to be extend-
ed by 8 years and for the other half
by 12 years.

(c) Does not arise.

Tripura Territorial Council

457. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any step is being taken
to amend the rules regarding the
election of the standing committee
and the finance committee c¢f the Tri-
pura Territorial Council; and

(b) if so, when such rules are ex-
pected to be placed before Parlia-
ment?

The Minister of Home Affairs {Shri
G. B. Pant): (a) Draft amendments
to these rules along wi h certain other
amendments to the Territorial
Councils Rules, 1957, were published
in the Gazette of India on the 20th
August, 1960 and in the Gazette of the
Union Territory of Tripura on 26th
August 1960 for inviting objections
and suggestions.
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(b) Objections and suggestions
received are under consideration. The
rules, as finally amended, will be
placed before Parliament in accord-
ance with sub-seciion (3) of Section
54 of the Territorial Councils  Act,
1956.

Relief Work at Damchara

458. Shri Dasaratha Deb: Will the
Minister ¢f Home Affairs be pleased
to state:

(a) whether at'ention of Govern-
ment has been drawn towards the
news item under the heading Dam
Charar Chitthi which appeared in
Tripura Katha, Agartala Weekly
paper, on the 28th August, 1960, re-
garding the arrears of payment of
wages for the First Relief work done
at Damchara;

(b) it so, whether the payment has
so far been made to workers who
were famine-stricken;

(¢) whether any investigation has
been made into the allegation; and

(d) if so, what were the findings?

The Minister of Home Affairs
(Shri G. B. Pant): (a) Yes.

(b) to (d). The allegation that pay-
ment was not made to the labourers
iz not correct. Actual wages at sche=-
duled rates were paid to all workers
employed on Test (not First) Relief
works at the end of each working
day.

Aid to Mahila Samity, Tripura

459, Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) whether any sum has been pro-

vided to Mahila Samity, Tripura
during 1959-60;
(b) if so, the amount thereof; and
(¢) the type of work carried out by
this Samity?

The Minister of Information and
Broadcasting (Dr. Eeskar): (a) Yes,
by the Ceniral Social Welfare Board.
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(b) Rs. 4,000.

(c) The Samity organises publicity
among the parents to send their
wards to the nursery class conduct-
ed by the Education Departmen: in
the premises cf the Mahila Samity.

The Samity has opened Weaving
and Embroidery classes for displaced
women from East Pakistan.

The Samity holds annual exhibi-
tions cf the products made by its
members and participates in the ex-
hibitions organi->d bhv the Adminis-
tration in collabu.a. .a with Tripura
Territorial Council.

Aid to Tripura Adibasi Mahila
Samity

460, Shrl Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) whether any sum has been
provided or is proposed to be pro-
vided to Tripura Adibasi Mahila
Samity, Agartala;

(b) if so, the amount thereof;

(c) whether the Adibasi Mahila
Samity is a Government sponsored
organisation; and

(d) if not, under what considera-
tion such samities are provided with
money to carry out Tribal Welfare
Works?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to
(d). The information required is
being collected from the Tripura Ad-
ministration and will be laid on the
Table of the Lok Sabha in due course.

Scheduled Castes and Scheduled
Tribes

461. Shri B. K. Gaikwad: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Un-
starred Question No. 2206 on the
6th September, 1960 and state:

(a) the number of posts in class I
and class II which were reserved for
Bcheduled Castes and Scheduled
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Tribes in the years 1958 and 1959;
and

(b) the number of pos's which were
treated as wunreserved and were
filled in by persons not belonging to
Scheduled Castes and Scheduled
Tribes during the years 1958-59 and
1959-607

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):

(a)

Year S.C. S.T. $.C./S.T.
1958 333 139 258
1959 330 122 330

(b) The required information is
being ccliected and will be laid on
the Table of the House as early as
possible.

Repairs at Sanchi Stupa

462, Shri Kalika Singh: Will the
Minister of Scienlific Research and
Cultural Affairs be pleased to state:

(a) the names of the ancient monu-
men s including Sanchi stupa, which
have been extensively repaired
during the last five years and costs
separately and the nature of repairs;

(b)y the precautions taken to pre-
vent irreparable damage to such
monumen.s; and

(c) whether cement structures have
been substituted to replace worn out
stone structures in Sanchi and whe-
ther the same do not mar the beauty
of the architecture?

The Deputy Minister of Scientifie
Research and Cultural Affairs (Dr,
M. M. Das): (a) to (c). The informa-
tion is being collected. and will be
placed on Table of the House.

Military Conference in England

463, Shri Kalika Singh: Will the
Minister of Defence be pleased to
state:

(a) whether General K. S. Thimay-
ya, Chief of the Indian Armv Staff
attended the military conference held
in Engand in the first week of
September 1960 under the president-
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ship of the Chief of the Imperial
General Staff of UK, Field Marshal
Sir Francis Festing;

(b) whether tactical applications
of weapons, organisation angd equip-
ment were discussed at the Confer-
ence;

(¢) whether General Thimayya at-
tended the Farnborough Air Show;
and

(d) if so, whether he purchased or
placed orders for purchase of air-
crafis?

The Minister of Dezfence (Shri
Krishna Menon): (a) Yes, Sir. General
Thimayya attended an Exercise ar-
ranged by the Chief of Imperial Gene-
ral Staff frcm the Tth to the 9th
September, 960,

{b) It will not be in the public
interest to disclose the na‘ure of the
discussions held at the Exercise.

(c) Yes, Sir.
(d) No, Sir.
Smuggling of Gold on Gujarat Coast

464. Shri M. B. Thakors: Will the
Minister of Finamce be pleased to
refer to the reply given to Starred
Question No. 963 on the 21st March,
1960 and state:

(a) whether smuggling of gold on
the coast of Gujarat is on the in-
crease; and

(b) if so, the reasons therefor?

The Minister of Finance (Shri
Morarji Desal): (a) As far as the
Government are aware the answer is
in the negative.

(b) Does not arise.
Questionnaire regarding Census
Authority

465, J Shri Aurobindo Ghosal:
- L Shri B. Das Gupta:

Will the Minister of Home Affairs
be pleased to state:

'(a) whether any State Government
has been allowed to add any specific

queston which concerns that Stale
in the general guestionnaire of ‘he
Census authority; and

(b) if so, the reasons therefor?

The Deputy Minister of Home
Affairg (Shrimati Alva): (a) No.

(b) Does not arise.

Burglar Alarm System

466. Shri Aurobindo Ghosal: Will
the MIonister of Home Affairs be
pleased to state:

(a) whether any Burglar Alarm
System has been invented by a scien-
tist in Madras; and

(by if so, whether Gevernment
have examined the system?

The Minister of Home Affairs (Shri
G. B. Pant): (a) A firm in Madras
claims to have invenied a Burglar
Alarm System.

(b) No.
Utilisation of Japanese Credit

467. Dr. Ram Subhag Singh: Will
the Minis.er of Finance be pleased to
state:

(a) what part of the 18,000 million
yen credit which India pot from
Japan in 1958 has so far been utilis-
ed; and

(b) the reasons for the delay in
utilizing this credit?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The
entire credit of 18,000 million ren
(Rs. 23:81 crores) has ‘been firmly
allocated to various development pro-
jects in the public and private sec-
tors. The total value of loan agree-
ments already signed and loan aprli-
cations now pending with the Export
Import Bank of Japan is Rs, 16:5
crores, details of which are given in
the statement laid omn the Table.
[See Appendix I, annexure No. 82].
The balance of Rs. 7'31 crores is also
fully covered by approvals already
given for purchase of eguipment re-
quired for power projects, ports,
Broadcasting, industrial projects etc.
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Initially there was some delay in
utilizing the credit on account of cer=
tain procedural difficulties which were
subsequently overcome. It is ex-
pected that loan applications for ths
full amount of the credit would be
sent io the Japanese authorities 1n
the very near future.
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Allowances to Defence Personnel

469. Shri Hem Raj: Will the Miris-
ter of Defence be pleased tr state:

(a) whether some allowances are
given to Naval officers who are peost-
ed on the ships as distinguished from
those posted on the shore; and

(b) if not, whether it is prrposed 1o
do so, on the analogy of srmy peo-
ple who are posted in the border
areas?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) and (b).
Hard lying  money is admissible at
rates ranging from Re. 1 to Rs. 275
per diem to Naval officers who actual-
ly live and sleep, in difficult cornda-
tions, on board certain tvpes of
Naval ships and crafts when such
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ehips etc. are employed mainly on
sea service, i.e. continuous service in-
wvolving lengthy periods in the open
sea or voyages beiween distant ports.

A survey bounty, payable annual-
ly, is admissible to Naval oflicers »m-
ployed on survey duties, subject to
the fulfilment of certain cunditions,
including a minimum percd ol 73
days out at sea.

An expatriation allowance ranging
from Hs. 50 per mensem ‘v Rs. 250
wer mensem, is admissible to Noivai
officers serving aflcat beyond a defin-
ed ocean area around India.

The question of granting additional
allcwance to Naval officers in general,
who serve afloat, is under sxamina-
ticn by Government.

Branches of LIC,

470. Shri Anirudh Sinha: Will the
Minister of Finance be pleased to
state:

(a) the total number of full-
fleiged branches and organising
offices opend by the L.LC for their
business both in and outside the
vountry during the year 1860 upto
41st October, 1960 with their places
of location;

(b) the criteria for opening either
a branch or an organising office; and

{c) the total number of branch and
organising offices as on the 31st Octo-
ber, 1960 (Zone-wise)?

The Minister of Finance (Shri
Morarji Desai): (a): Branch Offices—
In India: Nil. Outside India: Nil.

Sub-Offices wupgraded to Branch
level:

In India: 28.

New Delhi (2), Gurgaon, Alwar,
Kotah, Batinda, Abohar, Ttarsi,
Azamgarh, Nowgong, Agartala

Chapra, Monghyr, T. Nagar, Madhya,
Khammameth, Dindigul, Nagercoil,
Vizianagaram, Hubli, Palanpur,
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Goedhra, Wardha,
Surendranagar, Bulsar.

Outside India: Nil.
Sub-offices:
In India: 36

Shahdara, Mehauli, Delhi Cantt.,
Tilaknagar, Sirohi, Phagwara, Moga,
Nangal, Batala, Pathankote, Taran-
Taran, Kanpur City, Lalitpur, Sultan-
pur, Indore City, Jeypore, Golaghat,
Nalbar, Tirupati, Kavali, Tiruvanna-
malai, Gobichettipalayam, Tellicherry,

Ahmednagar,

Nandyal, Irinjalakuda, Alwaye,
Changanacherry, Chikamagalpur,
Vile-parle, Andheri, Pen, Yeotmal,

Malegaon, Amreli, Latur, Khamgaon.

Outside India: Nil

Development Centres:

In India: 38

Churu, Bhilwara, Nawalgarh, S.
Madhopur, Nagpur, Chittorgarh, San-
grur, Panipat, Bhiwani, Jagraon,
Fatehpur, Bahraich, Raebareli, Lakhim
pur-Kheri, Nainital, Hathras, Shaja-
pur, Morena, Ambikapur, Rewa,
Bezillia, Ghatal, Jharsuguda, Dalton-
gunge, Madhubani, Forbesgunj,
Kishorganj, Begusarai, Aurangabad,
Pollachi, Ottapalam, Malappuram,

Karimnagar, Mahboobnagar, Parvathi-
puram, Bhir.

Qutside India: Nil

(b). The criteria for opening these
offices are mnew-business potential,
availability of trained man-power,
office and residential accommodation,
end the wolume of business to be
serviced.

ZoneM 77 ™ Bran- Sub-  Deve-

ches Offices  lonment
Centres

Northern 40 13 10
Central . 47 22 11
FEastern . 60 28 g
Southern 64 33 6
Western - 54 19
ToTraL L% 2697 T oaIs 36

o, e
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N.B.:—There are two types of orga-
nising office viz.,, Snb-office and Deve-
lopment Centre.

L. L C. Business

471, Shrl Anirudh Sinha: Will the

Minister of Finance be pleased to
state:

(a) the names of the countries
where the L.I.C. is carrying on its
Life Insurance business; and

(b) the total amount of foreign
business (in rupees) to the credit of
vhe L.I.C since the appointed day?

The Minister of Finance (Shri
Morarji Desai): (a) The Life In:su-
rance Corporation is now transacting
business in  the following foreign
countries:—

1. Kenya

2. Uganda

3. Tanganiyka Territory
4 Zanzibar

5. Federation of Malaya
6. Colony of Singapore

7. Mauritiug

8. Aden

9. Hongkong, and

10. Fiji.

(b) Rs. 28'60 crores up to 15th
October, 1960, from these countries.

Grants to States

472. Shri Kodiyan: Will the Minister
of Finance be pleased to state:

(a) what was the total amount of
grants sanctioned by the Centre to
the State Governments in the first
fcur years of the Second Five Year
Flen;

(b) whether this amount has been
fully utilised by the States;

(¢) if not, the reasons therefor; and

(d) what steps have been taken or
are proposed to be taken by the Gov-
ernment to prevent large-scale lapa-
ing of grants from the Centre?
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The Minister of Finance (Shri
Morarji Desai): (a) The information
is given in parts II and III of An-
nexure VIII to the Explaratory Memo-
randum on the Budg:t of the Cen-
tral Government for 1960-61 which
was laid before Parliament.

(b) Grants to States fall into two
categories, conditional and uncondi-
ticnal. The latter merge in the State
revenue and no question of their uti-
lisation arises. In the case of condi-
tioral grants, they are mostly related
te the actual expenditure and are,
therefore, finally adjusted on the
bhasis of their utilisation by the State
Guvernment.

(c) and (d). Do not arise.
Foreigners in Andaman Island

473 Shri Wodeyar: Will the Minis-
ter of Home Affairs be pleased to
rtate:

(a) whether some non-Indian
Nationals have been externed from
Andaman Island; and

(b) 1if so, the reason for the same?

The Minister of Home Affalrs (Shri
G. B. Pant): (a) No.

(b) Does not arise.

Indian Students in UK. Universities

474. Shri B. C. Mullick: Will the
Minister of Education be pleased to
state;

(a) whether it is a fact that a num-
ber of Universities and other educa-
tional institutes in the UK. have
complained to the Government of
India that they receive a large num-
ber of applications from Indian stu-
dents who later on do not turn up
for studies;

(b) it so, what is the total number
of such students;

{¢) what action Government pro-
pose to take to stop this practice;
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(d) whether Government have
enqu.red into the difficulties of those
students for not joining the Univer-
sities and educa‘ional institutes; and

(e) if so, what they are?

The Minister of Informalion and
Broadcasting (Dr. Keskar): (a) Yes,
Sir.

(b) 138, during 1959.

(c) Universities have been request-
ed to tighten up their secrutiny of
applica‘ions of private students for ad-
mission abroad.

(d) No, Sir.

(e) Does not arise.

Bauxite deposits in Orissa

475. Shri ¥Yadav Narayan Jadhav:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether it is a fact that occur-
rence of bauxite deposits has been
reeorded by the  Geological Survey
of India in Koraput district of Orissa;

(h) if so, what are the prospects of
mining them; and

(c) what is the total estimate of
these rescrves?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) Yes.

(b) The prospects of mining this
bauxite are mot bright on account of
its poor gquality and the availability
¢f better grade of bauxite in ne:gh-
bouring areas.

f¢) The reserves of bauxite in the
ncrthern portion of the  Panchapat
Mali, Koraput district have been
estimated at about 14000 tons.

Majilis Itehadul-Muslimin

476. Shri Yadav Narayan Jadhav.
Will the Minister of Law be pleased
to state:

(a) whether it is a fact that the
Election Commission has recognised
the “Majilis Itehadul-Musalmin” as
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a political party for the considera-
tion of allotting a separate symbol at
the next general elections; and

(b) whether they have recognised
it ac a State Political Party or as an
AN India Political body?

The Minister of Law (Shri A. K.
Sen): (a) No, Sir.

(b) Does not arise.

Committee to reviw the Progress of
Prohibition

m J sbri Yadav Narayan Jadhav:
"7 Skri N. R. Muniswamy:

Will the Minister of Home Affairs
be rleased to refer to the reply given
to Uns.arred Quesiion No. 2640 on the
27th April, 1960 and state:

(n) whether the Central Commit-
tee on Prohibition has completed its
deliberations;

(b) what are the findings of the
Committee;

{¢) whether the Committee has
made any suggestions; and

{¢) if so, what are they?

The Minister of State in the Minis-
try of Home Affairs (Shri Dattar): (a)
to +d). The Central Prohibition Com-
mittee held its first Meeting in New
Dehi on 12th and 3th November,
1960. The Committee made the fol-
lowing recommendations:—

I. The State Governments|Union
Territories Administrations may be
urged to take the following measures
as 8 minimum programme;—

(a) discontinuance of advertise-
ments and public inducements relat-
ing to drinking. At first, persuasive
methods could be tried and, if neces-
sary later on, legislation could be
undertaken;

(b) stoppage of drinking in hotels,
clubs, restaurants (except in a licens-
ed separate side room), hostels and
ciuema bars.

Ii. (a) progressive reduction of {he
streng h of country liquor and gquan-
w2~ supplied to liquor shops;

(b) closing of shops in and near
specified indusirial and other deve-
lopment project areas;

(% removal of shops to places away
fro;n main streeis and living guar.ers
in towns and v.llages;

(:\} taking active steps to enroucage
and promote the prevention of cheap
anu “ealthy soft drinks;

(e) assisting voluntary agencies in
orgariring recreation centres;

‘f. including prohibition as an
itam of constructive work in CL.
Blocks and Social Welfare Extension
Piojerts, Social Education Program-
me, Public Relations and other Wel-
fare activities;

(g} educative propaganda may be
carried out in a systematic and plan-
ned way. The services of voluntary|
welfare organisations and social
workers might be enlisted. The influ-
ence of womenfolk might be utilised,
through women clubs, women welfare
organisations to wean away those
habituated to drinking.

III. The fraudulent use of tinctures|
medicinaljtoiletland other spirituous
preparations, particularly in dry
areas may be checked through the en-
forcement of Drugs Act and neces-
sary Excise Acts and Regulations.

IV. It wag the general view that -
ten mile dry belt mav be provided in
the adjoining dry areas of other

States.

V. The State Governments|Union
Territories' Administrations be re-
quested to send their detailed reports
regarding the position of illicit distil-
lation, especially in dry areas and
suggestions to check it. These would
be considered in the next meeting
of the Central Prohibition Committee.
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Agricultural Colony for S.C. and
8.T. in Mysore State

Shri Agadi:
"7\ Shri Sugandhi;

‘Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that an
Agricultural Colony for Scheduled
Castes and Scheduled Tribes has been
constructed on a hillock near Kamala-
puram village, Taluka Hospet, District
Bellary, Mysore State under the cen-
trally-sponsored schome during 1958-
59 or 1959-60;

(b) the amount of grant sanctioned
by Government for this Colony;

(c) the number of quarters construec-
ted and how many of them are exist-
ing;

(d) whether any additional amount
was spent on reconstruction of the
damaged quarters;

(e) whether these quarters were
ever occupied by Agricultural Labour-
ers or Agiculturists; and

(f) if so, the number of families
occupying them?

The Deputy Minister of Home Aff-
airs (Shrimati Alva): (a) to (f). The
information has been called for from
the Government of Mysore and will
be laid on the Table of the Lok Sabha
ag soon as it is received.

‘Chenna Basavanayaka’

J Shri Sugandhi:
. | Shri Agadl:

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleas-
ed to refer to the reply given to Un-
starred Question No. 2535 on the §th
September, 1860 and state:

{(a) whether the Executive Board of
the Sahitya Akademi have consider-
ed the recommendation of the Kan-
nada Advisory Board in regard to
translation of the book ‘Chenna
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Basavanayaka®’ into all Indian langu-
ages;

(b) if so, the details of their deci-
sion in this regard;

(c) whether it has come to the
notice of Government that agitation
against the translation of this novel
is going on through out Karnatak; and

(d) whether there is any proposal
to take the opinions of the Govern-
ment of Mysore or of the Universities
situated in the State in this regard
before translating the controvertial
book into other Indian languages?

The Minister of Scientific Research
and Cullural Affairs (Shri Humayun
Kabir): (a) No, Sir.

(b) Does not arise.

(c) A few representations have been
received from certain quarters in
Mysore State.

(d) No, Sir.
Agquisition of Lands in Nasik

482, Shri Yadav Narayan Jadhav:
Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question No. 449 on the
21st February, 1958 and state:

(a) what is the further progress
made in the payment of compensa-
tion for the lands acquired in Nasik
District for Military purposes between
the years 1951 and 1955;

(b) whether any more land has
been acquired in the years 1953 to
1960;

(c) whether there is a demand by
the agriculturists to pay 80 per cent.
‘on account’ payment instead of 50
per cent.; and

(d) what is the reaction of the Gov-
ernment?

The Deputy Minister of Defence
(Sardar Majithia): (a) A statement is
laid on the Table of the Lok Sabha.
[See Appendix I, annexure No. 83].

(b) Yes, Sir. Only about 13 acres
more.

(c) and (d). As far as Government
are aware, only one person made such
a demand and he has been paid ac-
cordingly. It may be mentioned that
the rules as amended in September
1957 already provide that the compe-
tent authority may, at his discretion,
make, to all eligible claimants
‘on account’ payment upto 80
per cent. of the amount which in his
opinion, is likely to be assessed as
compensation.

Foreign Debt

483. Shri Tyagi: Will the Minister
of Finance be pleased to state:

(a) what is the total amount of
debt India owes to the foreign coun-
tries up to date; and

(b) the amount that will fall due
for repayment from year to year
during the next ten years?

The Minister of Finance (Shri
Morarji Desai): (a) The total out-
standing debt (amount drawn less
that repaid) of the Government of
India as on the 1st October, 1960, to
foreign countries including the debt
to the International Bank for Recons-
truction and Development, is approxi-
mately Rs. 670'80 crores. This is
exclusive of the amount of Rs. 03.18
crores representing foreign debt on
account of Public Sector non-Govern-
ment organisation and Private sector-
agencies, as well as Rs. 60.71 crores
due to the International Monetary
Fund for the repurchase of rupees.
It iz also exclusive of the deferred
payment liabilities in the Public and
Private Sectors.

(b) In respect of the said amount
of Rs. 670'80 crores, the repayment
liability for the years 1861-82 to
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1970-71 is estimated to be of the
foilowing order :

Year Amount
(Rs. crores)

1961-62 27-14
1962-63 36+ 89
1963-64 5006
1964-65 30-90
1965-66 3411
1966-67 39-00
1967-68 39- 10
1968-69 37°73
1969-70 39'57
1970-71 31-89

ToTAL 36639

Central Co-ordinating Committee for
Backward Classes

oy Shri Ram Krishan Gupta:
Shri Achar:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 1140 on the
6th September, 1960 and state:

(a) whether the members of the
Central Co-ordinating Committee for
proper working of Welfare Schemes
for Backward Classes have been nomi-
nated; and

(b) if so, the details thereof?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
The names of the representatives to
be nominated to the Committee have
since been received frem the Minis-
tries concerned and the Planning
Commission. The details are being
finalised.

Unlversi_ty Campus of Delhi

485. Shri Ram Krishan Gupta: Will
the Minister of Edueation be pleased
to refer to the reply given to Unstar-
Ted Question No. 2150 on the 6th Sep-
tember, 1960 and state:

NOVEMBER 21, 1960
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(a) the details of the recommenda-
tions of the Committes constituted to
enquire inio the problem of law and
order for the university campus of
Delhi; and

{b) the decisions taken thereon?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). The recommendations of the
Committee are still under considera-
tion of the authorities of the Univer-
sity of Delhi.

UNESCO

" Shri Mohan Swarup:

486. { Shri Raghunath Singh:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
UNESCO's Social Centre on the social
implications of industrialisation which
is at present situated in Calcutta is
being shifted;

(b) what are the reasons which
promp.ed to shift this centre from an
industrially advanced city to less
advanced city; and

(c) what are the financial obliga-
tions of the Government of India
towards this Centre?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) Yes,
Sir.

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix I,
annexure No. 84.]

(c) An annual contribution of
Rs. 1.66 lakhs towards the recurring
costs of the Centre.
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Coal Supply to Punjab
493, Shri Hem Raj: Will the Minis-
ter of Steel, Mines and Fuel be pleased
to state:
(a) whether it is a fact that there

is short supply of coal for major Gov-
ernment works in the Punjab State
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and some of the works are held up;
and

(b) if so, the reasons therefor and
the steps taken to ease the situation?

‘The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
There has been a general shortage of
slack coal for brick burning purposes
and it is possible that some of the
Government works in the Punjab may
have been affected on this account

(b) For the purpose of rail move-
ment, brick burning coal has almost
the lowest priority compared to coal
for other categories of consumers.
However, special arrangements hLave
been made to rush supplies to Govern-
ment works by allotment of block
rakes.

Coal Production

4 Shri T. B. Vittal Rao:
) Shri A. K. Gopalan:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) what is the production of coal
in public sector from 1st January,
1860 to 31st October, 1960;

(b) what are the main reasons for
the shortfall, if any, in the target of
production;

(c) whether any steps are being
contemplated to step up production;
and

(d) whether any change in the
administrative set-up of the National
Coal Development Corporation Is
envisaged?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) 4.7
million tons by the MNational Coal
Development Corporation and 2.0
million tons by the Singareni Collie-
ries Company, making a total of 6.7
million tons.

(b) and (c). There was no sign-
ficant shortfall in the production from
the Singareni Collieries Company.
The output from the mines of the
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National Coal Development Corpora-
tion was, however, below the target
set for this period. This is because of
the inherent difficulties in developing
new mines in virgin areas. The pro-
duction in Ociober from these mines
has risen to 0.56 million tons, whicn
works out to an annual rate of 6.72
million tons, and this improvement s
expected to be maintained. Al
arrangements on ground would have
been established by the National
Coal Development Corporation by the
end of March 1961 for a production
commensurate with their Second Flan
target of 13.5 million tons. It should
be possible to attain the full targeted
rate of output well within the first
year of the Third Plan.

(d) The question of reorganising
the National Coal Development Corpo-
ration to enable them to cope with
the target of additional production
that will be allotted to them during
the Third Plan is under Government'’s
consideration, and a final decision is
expected to be taken in the near
future.

Soft Coke in Delhi

495, Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether it is a fact that there
is acute shortage of soft coke in Delhi;
and

{(b) if so, the steps taken or pro-
posed to be taken for supply of soft
coke?

The Minister of Steel, Mines nd
Fuel (Sardar Swaran Singh): (a) No,
Bir.

(b) Does not arise. But the usual

steps have been taken to maintain
adeguate stocks with dealers.

Smuggling of Indian Coins

496. Dr, Samantsinhar: Will the
Minister of Finance be pleased to
state:

(a) whether there is a well crga-
nised team that carries on regular

smuggling of Indian coins through
Nepal and Ceylon;

(b) it so, since how long this is
being carried on and how many cases
have been detected during 1960; and

(c) what is the total amount
involved, number of persons with their
nationalities and the number of per-
sons prosecuted so far?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) As far as
Government are aware, the answer
is in the negative.

(b) and (c). Do not arise.
Rourkela Steel Plant

497. Dr. Samantsinhar: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the cause of cracks at the top
of the first blast furnace of the Hour-
kela Steel Plant;

(b) when was this detected, the
total loss, anticipated cost and time of
repair; and

(c) who is responsible for this
breakage and what action has been
taken against him?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) No
cracks have appeared at the top of
the first blast furnace of the Rour-
kela Steel Plant.

(b) and (c¢). Do not arise.
Vijnan Mandirs
498 Shri B. C. Mullick: Will the
Minister of Scienlific Research and
Cultural Affairs be pleased to refer to
the reply given to Starred Question

No. 330 on the 11th August, 1960 and
state:

(a) whether the question of adding
a cultural wing to the Vijnan Mandirs
has since been considered; and

(b) if so, the amount of money to
be involved in such addition?
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The Deputy Minister of Scientific
Research and Cultoral Affairs (Dr.
M. M. Das): (a) Yes. The Assess-
ment Committee has recommended
against the addition of a cultural wing
to Vijnan Mandirs. The Ministry has
accepted this recommendation and
the proposal has been dropped.

(b) Does not arise,

Violation of Air-space

499, Shri Ram Erishan Gupta: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that a
‘Chinese plan: intruded into Sikkim
on the 29th October, 1960; and

(b) if so, the action taken in this
regard?

The Deputy Minisier of Defence
(Sardar Majithia): (a) No, Sir.

(b) Does not arise.

Geological Survey of Pawagadh and
Junagadh
501, Shri M. M. Gandhi: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether geological survey was
-conducted of Pawagadh area of Panch
Mahals District and Junagadh area of
Junagadh District of Gujarat State;
and

(b) if so, the results thereof?

The Minister of Mines and 0il (Shri
K. D. Malaviya): (a) Yes, Sir. The
Pavagad Hills of Panch Mahals dis-
trict were examined by the Geologi-
cal Survey of India in 1958 to study
the association of the acid and basic
volcanic rocks. The investigation of
Girnar Hills in Junagadh area was
undertaken in 1958 to study alkaline
rock types and associated basalts,

(b) The acid and basic flows are
considered to be independent flows in
Pavagad Hills. The work in Girnar
is continuing.
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Next Draw of Prize Bonds

502, Shri N, R, Muniswamy: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that the
next draw for prize bonds is fixed on
1st December, 1960;

(b) if so, in how many places; and

(c) how are the denominational
series to be allocated for various cen-
tres at which draw will be neld?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir.

(b) At nine places wviz, Bombay,
Calcutta, New Delhi, Madras, Banga-
lore, Nagpur, Patna, Lucknow and
Hyderabad.

(e) The allocation of series for the
draw at each centre is, as far as possi-
ble, made with reference to the bonds
sold in the areas near about that
centre. The series allotted 1o each
centre for the second Prize Bonds
draw are given below:

Series allotted

Mame of the centre  Rs. 100/- Rs. 5/-
denomina- denomina-
tion tion
(1 (2) 3)
Bombay E.Hand AC, AH,
v and AQ
Calcurta J,Mand AD, A]
Q and AR
New Delhi Aand C AA and
AG
Madras B,D and AL,
L and AT
Bangalore Kand U AM_ and
AN
Magpur . . F AF
Hyderabad . . G AE
Lucknow . . . AK
Parna . . - AB
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Trench Accident at Rourkela

504, Shrimati Mafida Ahmed: Will
the Minister of Steel, Mines and Fuel
be pleased to lay a statement on the
Table regarding the Trench accident
at Rourkela on 1st November, 1960?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): At about
12.15 .M. on the 1st November, 1960,
a trench that was being dug near the
Hot Mill Road in the Rourkela Steel
Plant caved in burying three unskilled
workers of the Contractor., Two of
the workers died on the spot while
the third has been admitted in the
Hospital with injuries. A detailed
report on the accident is awaited.

12 hrs.
MOTIONS FOR ADJOURNMENT
ExpLosiON ¥ BomBAy

Mr. Speaker: I have received notice
of adjournment motions on the follow-
ing:

‘Immediate need to discuss the

explosion on 18th November, 1960

1323 (Ai)LS—5,
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in Bombay resulting in death of 11
people. . ..

Shri Braj Raj Singh (Ferozabad):
Fourteen now.

Mr. Speaker: “....including 3
children and serious injuries to 38
people, It is further reported that
more people who were admitted in
the hospital have died.”

There are three adjournment motions
on this. Normally 1 do not admit
this, but when there was a similar
case relating to some accident in Cal-
cutta, questions were put in the House
and hon. Shri K. C, Reddy, I think,
said that he would appoint a com-
mittee or ask the investigator to go
and make enquiries. Let me ascertain
from the hon. Minister what the
situation is.

Shri Tangamani (Madurai): In the
case of the Calcutta accident we were
told that inspection by the eastern
circle was not done frequently as was
expected. 1 would like the hon.
Minister to state whether in respect
of the Bombay circle in this case there
has been any complaint about lack
of inspection.

The Depu!y Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): From the information that
we have at our disposal we learn that
the accident occurred in a bangle
shop where they had stored plastic
materials, selenium powder, cadmium
sulphate and some drums supposed to
have contained acetone, lot of alumi=-
nium foil for packing purposes, glass
bangles and acetate sheets and some
ordinary paper materials. It is under-
stood that the godown was nnt licens-
ed by the Bombay Corporation, as it
should normally have been, for stor-
ing inflammable materials, None of
the materials is. covered by tie
Petroleum Act or the rules made
thercunder including the Cinemoto-
graph films Rules, and as such the
Department of Explosives is not con-
cerned with the licensing of this
godown, The Bombay Corporation is
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[Shri Anil K. Chanda]

concerned with the control of these
premises. Engquiries by the local
authorities are in progress. A detail-
ed report is expected in a day or two.
According to reports, not verified, 17
died and over 50 were injured.

Shri Braj Raj Singh: Recently

certain  explosions took place st
Firozabad which happens to be
the centre of the glass bangle

industry . I want to know whe-
ther this shop, which is reported
to be a glass bangle shop was owned
by some body from Firozabad, and if
so the man who owned that shop.

Shri Anil K. Chanda: So far as
the Central Government is concern-
ed, we are responsible only for the
working of the Indian  Explosives
Act of 1884 and the Petroleum Act of
1934.

Mr. Speaker: The hon. Minister is
not aware of those details,

Shri Anil K. Chanda: These details,
of course, I am not aware of.

Shri S. M. Banerjee {I{anpur):'f;:.
the case of such accidents, how is it
that we have always to table ad-
journment motions and get state-
ments? When a serious accident takes
place anywhere, is it not possible for
the Minister to make a statement suo
motu?

Mr. Speaker: I am really sorry that
there is always an attempt on the
part of some Members to wvest this
House with jurisdiction over matters
over which this House has no juris-
diction. We forget very often that
there are other representative insti-
tutions in this country. It is a federal
structure, not a unitary Government,
Therefore, whatever might be the
temptation, and however serious an
accident might be, I am not going to
allow enlargement of the jurisdiction
of this House and make hon. Members
responsible for things for which they
are not, under the Constitution, res-
ponsible at all.
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Shri T. B. Vittdl Rao (Khammam):
May 1 ask for some information?

Mr. Speaker: I am not going to
allow. They can ask for information
about what happens in Los Angeles.
I do not give my consent to this ad-
journment motion.

Shri Braj Raj Singh: Can 1 seek
some information from the hon. Home
MlInister?

Mr. Speaker: Order, order. The
hon. Minister has definitely stated that
thfs does not come under the Explo-
sives Act.

Shri S. M. Banerjee: How does he
know jt?

Shri Vajpayee (Balrampur): With-
oui making a proper enquiry.

Mr. Speaker: To the extent they
have made enquiries, this does not
come under the Explosives Act. It is
bangle manufacture for which the
licence ought to have been taken from
the Corporation. I do not know why
the Corporation did not give the
licence. Hon. Members who are in the
Corporation will put that question and
elicit the answer.

OVERTURNING OF DREDGER IN THE
HooGHLY

Mr. Speaker: I will proceed {o the
next adjournment motion:

“Immediate need to discuss the
Dredger disaster in the Hooghly
river on Friday the 18th Novem-
ber, 1960 resulting in loss of lives
of nearly 18 people including for-
eigners.”

Some Hon. Members rose—

Mr. Speaker: I would like to re-
mind hon. Members that after they
table the adjournment motion, if, in
addition to what they have stated
there, they want a clarification on any
particular point, they may ask for it.
At this stage I am not going to allow
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them to discuss this matter, and state
anything more.

Shri Chaudhuri may ask a question
if he wants an answer with respect to
any particular matter.

Shri Tridib Eumar Chaodbuari
(Berhampore): Some of us were pri-
vileged to be on board this dredger
in 1959 and we know that this was a
very sturdy dredger. Not only was
it at anchor....

Mr. Speaker:

Shri Tridib Eumar Chaadhari: I
am asking a question, but in order to
make the question intelligible, I have
to say something.

Order, order.

Mr. Speaker: The hon. Minister.

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): The
fact is thar this dredger did not belong
either to the Central Government or
the Calcutta Port Trust. It belonged
to a Duich firm who are under con-
tract to clear one of the things which
are interrupting the passage in the
Hoogly. It was not a dredger wetked
by machinery at all. It was tied on
boths sides, but wunfortunately, the
spring tide which arose at the time
was much higher than was anticipated.
I do not think even the Dutch firm
anticipated it, befause it went up as
much as 194 ft, which is unusual; and
a rope having cut aside from the star-
board sife, the dredger turned owver
and is now lying on the star-board
side. The result was that 12 Dutch-
men—because it was a Dutch firm
which was doing this dredging for the
Calcutta Port Trust—died and also
six Indians. Ome of them was Ceylo-
nese rea'ly, not Indian. Out of this,
only three bodies have been recover-
ed so far. That is the report T have
had from the Port Trust. As soon as
this happened, we telephoned the
Chairman of the Caleutta Port Trust,
and this is the information we have re-
ceived. They were in the fifth stage of
the dredeing operations, and this is no
doubt unfortunate. but an enaquiry is
being made by the Port Nautical Advi-
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ser, and then we will get fuller details
which 1 will place before the House.

Shrimati Renu Chakravartty (Basir-
hat): In recent times the Port Com-
missioners have had quite a number
of accidents, and this pariicular
dredger was in operation in co-opera-
tion with the personnel of the Port
Commissioners. I would like to know
whether this dredger had got its cer-
tificate of sailability, and whether
Government now proposes to set up a
commission of enquiry under the
Indian Shipping Aet in which thers is
provision for it

Dr. P. Subbarayan: I am aware of
what she is pointing out, but as I
have said, our Nautical Advlser is go-
ing into it, and if we find that a
committee is necessary, we shall
do what we think is right

Shri S. M. Banerjee: I would like
to know whether it is a fact that the
tare weight, that is, the weight of the
ship was 1300 tons, and the weight of
the ship with all the goods in it was
about 2200 tons. I want to know
whether this overloading was also one
of the reasons, because, according to
the report that appeared in the Anand
Bazar Patrika, the work was going on
for all the twenty-four hours of the
day. May I know whether arrange-
ments were made to save the lives?
Were there no arrangements actually
in that particular ship?

Dr, P. Subbarayan: Az I explained,
the dredger overturned quickly, and
they had not anticipateq it. Natu-
rally, everything was done, but the
accident was so sudden that it was
impossible to do anything.

Shri Tridib Kumar Chandhari: May
I know whether prior warning about
the coming of the bore was given to
all the persons concerned who were
working on the Lower Hooghly be-
cause tidal bores are quite common at
this time? May I know whether prior
meteorological warnings were given?

Dr. P. Sobbarayan: I am aware of
all that the hon. Member says, but at
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[Dr. P. Subbarayan].

the same time, I would like to point
out that I have given all the infor-
mation that is in my possession at the
present moment.

Mr. Speaker: The matter is under
investigation,

Shrimati INa Palchoudhuri (Nabad-
wip): Actually, the question that I
wanted to ask has been partly covered
by Shri Tridib Kumar Chaudhuri’s
question. Ag you know, Sir, warnings
are usually given when a bore comes;
also, usually, all the connecting wires
are examined. ..

Mr, Speaker: The hon. Member is
giving information.

Shrimati Ila Palchoundhuri: I wanl
to know whether the connecting wires
were examined,

Mr. Speaker: The matter is wunder
investigation. The hon. Minister has
placed before the House all the
information that he now  possesses.
After investigation is made, he will
try to keep the House informed.

I do not see any reason to give my
consent to this adjournment motion.

REPORTED ANTI-INDIAN PROPAGANDA IN
BORDER DISTRICTS

Mr. Speaker: There is a third ad-
journment motion which reads thus:

“The situation of insecurity and
subversion emerging out of the
fact, as reported in The States-
man, dated 21st November, 1960,
that ‘the Communists have stepped
up their propaganda in the newly-
created northern border districts ...
The propaganda being conducted
through speeches, hand-written
and printed literature and at
secret meetings tends to justify
the Chinese territorial claims on
Indian soil"."”.

Has the hon. Minister anything to
say regarding this kind of propaganda
on the border?
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Shri Hem Barua (Gauhati): May I
make a submission on this, before the
Prime Minister makes a statement?
The whole of this northern border is
honeycombed with secret societies and
anti-social and treasonable elements,
angd there are agents of Chinese ex-
pansionism that persist in the per-
versity, calculated perversity, I would
say, that in the matter of this dispute,
it is India and not China that is in
the wrong; and Kalimpong, that was
described by Peking once as tho
command centre of the rebellion in
Tibet has, of late, become the spy
centre for a particular country. There,
all kinds of dveing and cleaning
shops, eating-houses etc. are spring-
ing up like mushrooms, not ostensibly
for business purposes, because they
worked as centres of espionage. At
the same time, posters and subversive
literature are circulated in this area
and in the adjoining sensitive areas.
There has been a systematic campaign
against India in this particular area.
If you visit Darjeeling and <o to a
tea estate there, in the houses of a
certain community, you will find only
three pictures, the pictures of Durgn,
the picture of Kali and the picture
of Mao Tse Tung. This is the atmos-
phere that we are having in  the
northern areas.

In spite of the statement that the
hon. Prime Minister made with point-
ed reference to this during his reply
to the foreign affairs debate in
August in this House and in the other
House, Government have left these
areas open for such infilteration, And
we are afraid that a national tragedy
might occur out of this negligence or
because of this negligence on the part
of Government.

Therefore, 1 want this motion to be
admitted as an adjournment motion,
and there must be discussion on it.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): As the hon. Member has said,
I myself, drew the attention of the
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House in August last, to certain at-
tempts being made by persons, pre-
sumed to be members of the Com-
munist Party, in doing propaganda in
these border areas.

So far as this particular motion is
concerned, it refers more particularly
to the newly-created northern border
districts. The hon. Member, however,
has spoken chiefly about Kalimpong
and other places.

Shri Hem Barua: I said, particular-
ly Kalimpong.

Shri Jawaharlal Nehru: Maybe, I
am not sure. So far as I know, there
is no district in Kalimpong newly
created. In fact, it never siruck me
that it might apply to Kalimpong at
all. Of course, we are aware of
Kalimpong, and the West Bengal Gov-
ernment are constantly in touch with
the situation, and they take such
steps as they consider necessary. This
particular motion refers rather to the
areas in Uttar Pradesh, Himachal
Pradesh etc.

It is a fact that this kind of pro-
paganda has continued to take place
there. After I made that statement
in August here, there was much ob-
jection raised in a particular press
connected with the Communist Party,
to my having made that statement
here; it said that it was not justified,
The fact is that probably this kind of
thing has continued, though on a
somewhat less public scale; previous-
ly, it waas rather public, then it be-
came, I cannot call it exactly secret,
but still it has toned down somewhat,
and more of it was in small meetings;
and the propaganda was of the type
mentioned by the hon. Member, most=
ly in regard to frontier troubles with
China, that China was right, that our
Government of India was wrong, ~hat
China wanted a settlement, but we
do not want a settlement and so on
and so forth, and that a basic propo-
sition is that whatever the facts etc.
may be, a socialist country; that is,
a socialist country like China cannot
possibly commit aggression at all; that
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is a basic assumption with which pro-
bably most hon. Mémbers here will
not agree. However, this kind of
thing has continued.

Mr. Speaker: Does it mean that
whatever they take is their own pro-
perty?

Shri Jawaharlal Nehru: No. They
are so virtuous that they can never
commit sin; it means that; it means
that virtue is inherent in them.

Shri Vajpayee: They only liberate,
they do not commit aggression.

Shri Jawaharlal Nehra: I think this
matter has come very well before the
notice of the State Governments con-
cerned. They are quite aware of this;
they are taking action, wherever thev
think necessary. If any further
action is necessary, they or the Gov-
ernment of India will certainly take
if. They have taken some action in
regard to individuals or others

But I should like to point out that
while all this is happening the:re, to
say that it is creating a ituation of
insecurity or subversion in the border
is not correct. It is being done by
odd individuals making speeches or
having private talks or distributing
some paper etc, That certainly, I
admit. But there is no question of
insecurity in our border areas, or of
subversion being noticeable in those
areas.

I do not know what profit it will
do to have a discussion in an adjourn-
ment motion on this question.

Mr. Speaker: Tomorrow, we are
having the foreign affairs debate . . .

Shri H. N. Mukerjee (Calcutta-Cen=-
tral) rose—

Mr Speaker: I have heard the hon.
Member who has tabled the adjourn-

‘ment motion.

Shri H. N. Mukerjee: The name of
the Communist Party has been
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brought in by way of an adjournment
motion. ...........

Mr. Speaker: It is there in the ad-
journment motion.

Shri H, N. Mukerjee: I do not wish
to associate the Prime Minister with
the practice of Communist-baiting
wherever a chance offers itself. I
do want to say, since the party's acti-
vities have been mentioned, that on
the last occasion, in this House, I had
asked the Prime Minister to specify
concretely the instances where it has
come to his notice that members of
the Communist Party are taking part
in subversive propaganda in he
border. It is very necessary for us
also, as members of the ~Communist
Party, who among us, if any, are on=-
ducting the kind of propaganda which
is sometimes being alleged against
us.

An. Hon. Member: Oh! you do not
know?

Shri H. N. Mukerjee: On that occa-
sion, I did not get a concrete reply,
and today 1 am told that perhaps the
methods of these allegedly communist
people have changed, and they are
behaving privately, and not in as
public a manner as before.

Now, all these are allegations in
the air. I want to put it as quietly
and as mildly as possible: we are func-
tioning here and we are here to
answer whatever charges are made
against us. If the charges are made
against us in the courts of law of our
country—it is open to anybody to do
so—we can defend ourselves, if that
becomes necessary. But by way of
adjournment motions, by way of ans-
wers to the kind of discussion which
is started by certain Members of this
House in this part of the House to go
on making reflections on the Com-
munist Party, when we have made
our position very clear that we our-
selves want to know who among us,
if any, are conducting treasonabie pro-
paganda in private or in public in
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these border areas, does not appear
to be proper, So I do not see why
this kind of proceeding should per-
sist. Hence I would beg of you to
exercise your discretion in this matter
and see that wunnecessarily and
gratuitously the waters are not
muddied by references which help
nobody at all.

The Minister of Home Affairs (Shri
G. B. Panl): May I ask Shri H. N.
Mukerjee whether the Communist
Party has any members or workers
in these areas and whether any in-
quiry has been made by the Party it-
self as to the sort of activities they
are conducting there?

Shri H. N. Mukerjee: I may tell
you, as the hon, Minister has put
this question in the House to me,
actually the Secretary of our Party,
as far as I know—I have got a copy
of the letter—has written to the Prime
Minister so that we can get some
assistance from the Prime Minister in
finding it out. Because as far as we
are concerned, we do not know of any-
body in our ranks who is conducting
subversive propaganda. If there are
any, the Home Minister with his danda
is there to do whatever he can against
us.

Dr. Ram Subhag Singh (Sasaram):
Recently the Communist Party has put
forward a demand that an autonomous
State should be created in Northern
Bengal, My esteemed friend, Shri
H.N. Mukerjee, also went there and he
advocated it

Mr., Speaker: What State? A sepa-
rate autonomous northern State?

Dr. Ram Suobhag Singh: Yes. My
hon. friend, Shri H. N, Mukeerjee, also
went there and addressed several
meetings and there he has advocated
it. I would like to knmow from him
what sort of autonomy he wants to be
given to Northern Benga!, whether it
is going to be of the Chinese or
Russian type.
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Shri H. N. Mukerjee: There is no
question—I never advocated it—of the
separation of certain areas of West
Bengal or the Gurkhas, MNepalese-
speaking people who formm about 80
per cent of the population there.
There is no question of the separation
of that area from West Bengal. But
there is a long-standing demand on
the part of the Gurkhas of that region
that there should be inside the State
of West Bengal a kind of regional
autonomous arrangement (Interrup-
tions). In view of recent happenings
in Assam and the talk about amend-
ment of the Sixth Schedule of the
Constituticn, the Gurkhas today are
very keen—they are naturally—to
have in their area an autonomous ar-
rangment, Congress Members of
Parliament, including Shri Manaen,
speaking about it in this House have
supported this idea of regional aut-
onomy for the Gurkhas but always
inside the State of West Bengal. Be-
cause a particular paper, which I shall
not name, absolutely falsely says that
there has been propaganda about the
separation of this area from West
Bengal, my hon, friend, Dr. Ram
Subhag Singh, who is supposed to be
well-informed, puts this question. This
is the demand of the people of that
area supported by the Congress Party,
the Communist Party and also the
PSP. ... (Interruptions). This is a
demand to be examined in the present
context of our country.

Dr. Ram Subhag Singh: May 1
know whether Government intend to
introduce any measure to put a curb
on such activities in the entire
northern area?

Shrimali Renu Chakravartty: That is
the main point (Interruptions).

Shri Jawaharlal Nehru: The hon.
Member opposite reminded me that
he had previously also asked me to
give particulars. That is true. I had
hesitated to give a list of names and
other things. MNormally it is not done.
But I have here two or three, not from
the list, but they happen to here, and
I shall read them out. Apart from
this, I should like to point out that I
am not used to baiting the Com-
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munist Party or any other Party. What
I said was that even the Communist
Party, as is well-known, is at the pre-
sent moment pulling in different
directions. The Communist Party of
Bengal—I speak naturally subject to
correction—is pulling in one direction,
opposed to the general wishes ex-
pressed by the all-India Party, So
alsp I think the Communist Party of
Punjab, microscopic as it is, is pulling
in a different direction again. I am
just mentioning one or two names
rather reluctantly, But I do not want
this to be treated as a kind of pre-
cedent for the future.

“At the District Executive Com-
mittee mee'ing of the CPI held
on October 8 at Darjeeling, S.N.
Mazumdar, MLA, of the Com-
munist Party urged CPI workers
to conduct propagand on the
Sino-Indian border issue nn the
lines that China would never at-
tack India and any propaganda
to the contrary was designed to
bring the CPI into disrepute that
China had granted regional au-
tonomy to the minority com-
munities and she was manning
her borders to meet likely aggres-
sion by America through Indian
territory; and that China would
help India in the event of an
attack on India by Pakistan”.

L] * - L4

“At a secret meeting of CPI
workers held at Garhwal on
April 18, 1960, Krishna Bhatt, en-
dorsed the claim of China over
certain parts of India and said
that there were two villages near
Joshimath in Chamoli  District,
namely, Chanyee and Thanyee,
which clearly indicated that these
areas were under Chinese gccupa-
tion at one time".
. - L ] -

“At a secret meeting of the Party
held at Simla on 14th September
1960, Kameshwar Pandit, Secre-
tary of the Himachal Pradesh
Council said that India should
give concessions to the Chinese
in Ladakh by acknowledging their
suzerainty over the disputed area
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through which the Chinese had
constructed a road, while on the
eastern border, China should with-
draw her claim to the territory
situated acrosg the MacMahon
Iine in India".

I have casually mentioned two or
three cases, but this is the nature of
the cases through which information
reaches us in considerable numbers
from time to time. It is because of
that that I made the statement I had
previously made.

Shri Mahanty (Dhenkanal): May I
know what is the source of the
information? .(Interruptions).

Mr. Speaker: Order, order. Hon.
Members will kindly bear with me.
We are having a discussion on foreign
affairs tomorrow and if hon, Members
get a chance, they may say what they
like with a view to strengthen the
defences in the northern border.

Shri Tangamani: It was contradict-
ed in the newspapers.

Mr. Speaker: I have already admit-
ted the motion. It comes up for
discussion tomorrow.

So far as this matter is concerned,
enough has  been said. Shri H. N.
Mukeorjee raised a point and appealed
to me. If any allegation is made
against any member of the Communist
Party or any other Party working in
this House as a member, I would
hesitate and would even call him
before I read it out in the House. But
the adjournment motion refers to
Communists—the ‘Communists have
stepped up propaganda’ and so on.

Shri Tangamani: By Congressmen.

Mr. Speaker: It is not Congress-
men. If a Congressmen behaves in a
like manner and says that part of the
territory which has been occupied by
the Chinese belongs to the Chinese,
certainly it is open to him to move an
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adjournment motion here to seek cla-
rification, Then the hon. Minister
would also say whether those meet-
ings have been held or not. There is
no good interrupting me like this. It
is a serious matter,

Sp far as India is concerned, by ne
label can any map escape if he does
anything contrary to the interests
of India. And I am here to allow
reasonable discussion of all these
matters. I am interested in safe-
guarding, along with hon. Members of
this House, the interests of this
country. It is not a question of a
label. Whoever he might be, includ-
ing Member of this House, if serious
allegations are made and he has no
explanation to offer, I will certainly
allow this House to go into the matter,
if the interests of India require it.

So far as this mater is concerned,
it is clear that there are certain
activities going on. The Government
also are aware of it. They have takcn
note of it. The only point is
whether I must allow an adjournment
motion on that. To say that merely
because Communists are referred to,
I ought not to allow it or bring it
up is not rightt No Party will be
allowed to do anything which is sub-
versive, When serious allegations are
made, depending upon newspaper
reports and also supported by the
statement of the hon. the Prime
Minister, here, I would certainly have
allowed this adjournment motion but
for the fact that this mater is coming
up in some form or other tomorrow.
I am not allowing it now for the
reason that it comes up tomorrow.

Shri Hem Barua: Are you going to
allow a foreign affaire debate
tomorrow?

Mr. Speaker: Yes,
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12:30 hrs.
PAPERS LAID ON THE TABLE

STATISTICAL INFORMATION Te:
PREVENTIVE DETENTION ACT

The Minister of Home Affairs (Shri
‘G, B. Pant): 1 beg to lay on the
“Table a copy of ‘Statistical informa-
tion regarding the working of the
Preventive Detention  Act, 1950,
during the period 31st December 1959
to 30th September 1960'. [Placed in
Library. See No. LT-2446/60].

Shri Braj Raj Singh (Firozabad):
Sir, may I request that, before we
begin the discussion on the Preventive
Detention Bill, the Home Minister
may be pleased to gather some more
up-to-date information and lay it also
:on the Table of the House?

Mr. Speaker: He will note it.

STATEMENT re: FiNance MINISTER'S
VisT ABROAD

The Minister of Finance (Shri
Morarji Desai): Sir, I beg to lay on
the Table a copy of the Statement on
my recent visit to the UK. and the
U.S.A. [Placed in Library. See No.
LT-2447/60).

Statement Re: Flood Situation

The Minister of Irrigation and
Power (Hafiz Mohammad TIbrahim):
Sir, I beg to lay on the Table a copy
of the statement on the flood situation
in the country and the flood control
programme. [Placed in Library: See
No: LT-2448|60]:

Shri Tangamani (Madurai): Sir,
there was a notice of an adjournment
motion in connection with which you
were pleased to direct the Minister to
make a statement on this. I would
like to know whether this statement
includes the damages which were
caused in Madras as a result of the
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cyclone which visited Madras city
yvesterday. May I know whether this
is an up-to-date statement or a state-
ment which does not include the havoe
which was caused by the cyclone in
Madras city yesterday?

Mr. Speaker: Does the statement
include a reference to the damage
caused by a cyclone yesterday at
Madras? How old is this statement?

Hafiz Mohammag Ibrahim: It
includes also Madras,

Mr. Speaker: The newspapers
report that even yesterday some
severe damage hag been caused by a
cyclone in Madras. Does this state-
ment include that also?

Hafiz Mohammad Ibrahim: It does
not include that, Sir,

ANNUAL REPORT OF INDUSTRIAL
Frnance CORPORATION

The Minister of Revenue and Civil
Expenditure (Dr, B. Gopala Reddi):
Sir, I beg to lay on the Table a copy
of the Annual Report of the Board of
Directors of the Industrial Finance
Corporation of India for the year
ended the 30th June, 1960 along with
the Statement showing the Assets and
Liabilities and Profit and Loss
Account of the Corporation under sub-
section (3) of Section 35 of the
Industrial Finance Corporation Act,
1948. [Placed in Library. See No.
LT-2449|60].

12:31% hrs,

BUSINESS ADVISORY COMMITTEE
FIFrEY-SEVENTH REPORT

Shrl Shree Narayan Das (Dar-
bhanga): Sir, I beg to present the
Fifty-seventh Report of the Business
Advisory Committee.
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Eitates (Repeal) Bill
12-32 hrs. . :
the Centra! Legislature, accordin to
MAHENDRA PARTAB SINGH which all the property that he had—

ESTATES (REPEAL) BILL

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Sir,
I beg to move that the Bill to repeal
the Mahendra Partab Singh Estates
Act, 1923 and to provide for matters
incidental thereto, be taken into
consideration,

Sir, you are aware that in 1958, an
hon. Member, Shri Patei, had brought
forward a Private Member's Bill in
this very respect which was wider in
nature,

12-33 hrs.
[Mgr. DEPUTY-SPEAKER in the Chair]

When the matter was taken up for
consideration, the Prime Minister in-
tervened and expressed his support to
the object of the Bill; but pointed out
that there were certain constitutional
difficuliies for the acceptance of the
Bill in the form in which it had been
brought forward. That was the rea-
son why, after some discussion, the
matter was postponed,

Last session a statement was made
tha:, in view of certain fairly serious
difficulties in connection with Shri
Patel's Bill, Government considered it
proper to bring forward their own
Bill; and this Bill has now been plac-
ed before the House for its considera-
tion.

The points aer very brief. As you
are aware, an honourable member of
this House, Raja Mahendra Pratap,
was held by the British Government
in 1415 to have been guilty of sedi-
tious or disloyal acts. On account of
that circumstance, according to their
notions, they attached his property in
the first instance. Then, they were
not satisfied with the mere attach-
ment of the property; and in 1923, be-
fore the Central Legislative Assembly
a Bill was brought forward for the
purpose of forfeiting his property al-
together. That Bill was passed by

it consisted of different types of pro-
perty including a zamindari—was
confiscated. It had also been provid-
ed therein that it would be open to
the then Government of India to
grant any property to Raja Mahen-
dra Pratap's son. Accordingly, the
Bill was passed in 1923; and next
year, on 7-9-24, the then Government
of India granted the property to Raja
Mahendra Pratap's son, Raja Prem
Pratap Singh. By the Sanad certain
conditions were laid down, to which
I shall make a very brief reference
subsequently.

But, since then, as per the terms of
this Sanad, Raja Prem Pratap Singh,
son of Raja Mahendra Pratap Singh,
had been in possession of this proper-
ty till he died in 1947. Thereupon the
property devolued on Raja Prem Pra-
tap Singh's son, Raja Amrit Pratap
Singh, who is now living. The property
had been taken possession of for some
time, during his minority, by the
U.P. Court of Wards. Subsequently,
they relinquished their superinten-
dence over the property.

In the meantime, in the U.P. Legis-
lature an Act was passed for the
abolition of zamindaris. In Raja
Mahendra Pratap’s original property
there was a large zamindari also. That
zamindari came to be abolished; and
according to the terms laid down in
the U.P. Zamindari Abolition Act, the
estate was taken over. Certain
moneys, by way of compensation,
were given to the Court of Wards on
behalf of the grandson of Raja
Mahendra Pratap, namely, Raja Amrit
Pratap Singh.

Some other property also came to
be sold for the purpose of the repay-
ment of certain debts of the estate.
Barring this, the property remained
with the Court of Wards. But subse-
quently, they relinquished their super-
intendence; and the property has re-
mained with Raja Mahendra Pratap
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Singh
Singh as the natural guardian of the
grandson, Raja Amrit Pratap Singh.

At present the estate consists of dif-
ferent kinds of properties. There are
certain houses, there are lands, bonds
and also a number of other classes of
property.

Naturally, after Independence the
gquestion arose—and Shri  Patel
brought forward a Bill for the pur-
pose of repealing this Act completely.
So, far as the repeal ig concerned,
Government were in favour. But,
Shri Patel, if the course of his Bill,
in clause 4 had laid down certain fur-
ther provisions to constitutionality as
also the constitutional propriety of
which had to be considered. He want-
ed the estate that had now devolved
on Raja Amrit Pratap Singh ought to
be d'vested from him and revested in
Raja Mahendra Pratap Singh. There-
fore, the whole question had to be
considered by Government. They
also consulted the State Government
and had also the highest legal advice
so far as the constitutionality of the
proposal was  concerned.  After
taking every advice, Government
came to the conclusion that it
was open to Parliament to repeal the
Act altogether. Government and the
Parliament have powers to repeal
this obnoxious Act of 1823 and, there-
fore, this Bill had been brought for-
ward. Meanwhile this 1923 Act had
exhausted itself when, as per the
terms of the Act, the property was
taken from Raja Mahendra Pratap
and annexed to the Government of
India. It empowered the Govern-
ment of India to grant the property to
the only son of Raja Mahendra Pra-
tap and that was also done: there was
a Sanad to this effect and you will see
that the Sanad also exhausted itself.
In that Sanad a number of clauses
have been laid down. The first clause
or the preamble has become entirely
out of date and anomalous. no inde-
pendent Government in India can call
upon Raja Mahendra Pratap to be
loyal to the British Government
There are two more clauses with
which we are not directly concerned
here but which have a bearing on the

Bill

question as to whether the Sanad
should or should not be completely
repealed. There were certain reia-
tives of the family to whom main-
tenance had to be given. So far as those
clauses are concerned, they will have
to remain because the beneficiaries
under the terms of the Sanad are en-
titled to certain advantages by way
of maintenance or provisions, etc.
‘tnose provisions are innocuous and
perhaps they are necessary. But there
are two further provisions which are
completely objectionable and we have
provided in respect of one provision
that it should be concelled and the
other should be modified. There is
what may be called a vindictive provi-
sion in the Sanad that no mainienance
should be given by the grantee—then
the son and now the grandson of
Raja Mahendra Pratap—to Raja
Mahendra Pratap. That is a highly
objectionable condition and we have
said that it ought to be repealed.
The British Government were intent
upon seeing to it that he did not get
even any indirect benefit and for that
purpose a further condition was laid
down that no part of the property
should be alienated either by the
grantee or his heirs to Raja Mahen-
dra Pratap. That is a hard and un-
conscionable condition and we have
said that this condition should not be
there anv more. By clause 2 we have
stated that Mahendra Pratap Estates
Act of 1923 is hereby repealed. That
is complete. In clause 3 we say:

“On and from the commence-
ment of this Aect, all conditions
and provisions attached to the
Sanad granted to Prem Partap
Singh.

(a) prohibiting his heirs to ren-
der assistance or support to
Mahendra Pratab Singh eit-
her pecuniarily or otherwise
in any manner whatsoever, or

(b) in so far as they prohibit
his heirs to alienate any pro-
perty referred to in the Sanad
to Mahendra Pratab Singh
without the sanction of the
Government,

shall cease to have an effect.”
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So, the Sanad will now be bereft of
these highly objectionable clauses to
which I have already made a refer-
ence. My hon, friend Shri Patel
brought forward an amendment,
Some other hon, Members have also
brought forward certain amend-
ments. The sponsors of these amend-
ments desire that the property now in
possession of the grandson of Raja
Mahendra Partap should be divested
and it should be re-vested in him.
However much we may desire this
thing to happen and however sympa-
thetic we may be to this proposition,
a new position has arisen after the in-
auguration of the Constitution. I
would not go into the details over all
these points but I will generally point
out that there is no provision in the
Constitution whereby the property of
one citizen of India can be taken from
him and vested in another., As the
House is aware, there is a provision
that under certain circumstances, in
public interest, it is open to the Gowv-
ernment to compulsorily acquire the
property of a person ailer the grant
of compensation. There are a num-
ber of provisions and I need not re-
fer to them but I may point out that
‘the Acts, etc. which were in force
prior to the commencement of the
Constitution were validated and saved
by article 13 of our Constitution. The
1923 Act has completely exhausted it-
self: the property was taken away
from him and given by a Sanad to his
then living son. I would request the
hon. Members to consider the diffi-
culties that arise in accepting their
amendments, Certain  Fundamental
Rights have been given to the citizens
of India under article 19, etc, These
rights can be curtailed under certain
circumstances, provided certain pro-
perty has to be compulsorily acquired
in publie interest by the Government
of India or by the State Government.
There also, it would not be open for
the Government to acquire property
compulsorily unless compensation is
paid. So, these questions were very
carefully and anxiously considered by
the legal advisers of the Government
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of India and they came to the conclu-
sion that in our Constitution, there
is no such provision according to which
one citizen can be deprived of his
property and it can straightaway be
vested in some other person.

Now, such a procedure is not known
to the Constitution of India. There-
fore, as I have stated, however sym-
pathetic we might be towards the
objects that underlie the present am-
endments or the former Clause 4 of
Shri Patel’s Bill the difficulties are
more or less insurmountable,

The hon. Law Minister points out
to me that most of the important pieces
or categories of property have already
been not there. The zamindari at-
tached to this house has already been
taken possession of by the Govern-
ment of Uttar Pradesh as the result
of their Act which was passed by way
of agrarian reforms. Therefore what-
ever property remains the question is
whether at present we, the Parlia-
ment, by an Act of legislature can
transfer this property from one per-
son to another by depriving the grand-
son of Raja Mahendra Pratap Singh of
the property that he has and can we
by an enactment give the property to
Raja Mahendra Pratap Singh. This
is a very sure but an important ques-
tion, and, as I have stated, we are
governed by a written Constitution.
Under the Constitution certain funda-
mental rights have been given to the
citizens of India, and these rights have
to be protected except where certain
provisions hawvle been laid down in
respect of compulsory acquisition of
property.

Therefore, a question arises as to
whether such a property can at all
be taken possession of from Raja
Amrit Pratap Singh and by an Act of
legislature given to Raja Mahendra
Pratap Singh. This is the main diffi-
culty, and perhaps a very great diffi-
culty that posed itself before the Gov-
ernment of India. We had to accept
the highest legal advice in this respect,
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and therefore we could not bring for-
ward or we could not incorporate in
the short Bill that we are presenting
to the Parliament any provisions for
the purpose of such a divesting and
consequent vesting. That point may
kindly be understood by the hon.
Members who have brought forward
the amendments.

The last point that I have before
me is a letter addressed to the hon.
Home Minister by Raja Mahendra
Pratap Singh. What he says in that
letter is, it is true that in the pre-
amble of the Sanad as also in some
of the terms or conditions attached to
the grant of such property certain ex-
pressions have been used which ac-
cording to the British Government
might have been proper but which
are completely obnoxious now; and,
under the circumstances, it was a sug-
gestion placed before the Govern-
ment of India that the Sanad itself
might be completely repealed.

So [ar as the repeal of the Sanad
is concerned, may I point out that if
we accept the Sanad as it is, if we
accept the basis on which the Sanad
was given, then it laid down certain
conditions. So far as those conditions
are concerned, we are ignoring the
obnoxious conditions altogether. We
have done so all along, and therefore
there is no question of maintaining
any loyalty by Raja Mahendra Pra-
tap's grantees under this Sanad so far
as his property is concerned.

Therefore, if at all that Sanad has
to be completely abrogated, a ques-
tion arises whether we can do it
There are two points which the House
will kindly take into consideration.
One is, as I have stated, the Sanad
has already exhausteqd itself when the
property was granted to Raja Mahen-
dra Pratap’s sons. So far as the con-
ditions are concerned, the obnoxious
conditions that were laid down there
have been provided against in one of
the clauses of our Bill,

There are other conditions to which
1 have already made a reference.
They provide for maintenance ete. to
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certain other members. Therefore, I
would assure Raja Mahendra Pratap
that whatever might have been stated
in the Sanad it has no reference to
the present conditions at all. In fact,
when the British Government itself
was liquidated, naturally, whatever
they did, so far as the laying down
of such obnoxious conditions against
the citizens of India was concerned,
they have no value at all; and I would
point out to my hon. friends that so
far as those expressions are concerned
they do not govern the policy of the
present Government of India which
is a Government on behalf of the
people of India. Therefore, Sir, as the
Prime Minister pointed out, the pur-
pose of the Bill, namely, the repeal of
an obnoxious Act and the removal of
# from the staute-book is a point on
which all the hon, Members and the
Government of India are agreed.

Regarding the next question, as I
have stated, as to whether in addi-
tion to the repeal something more can
be done, we have done whatever was
permissible under the Constitution so
far as the striking down of certain
obnoxious conditions was concerned.
I believe, this is the utmost to which
the Government of India can go.
There is no question of any compul-
sory acquisition of the property, nor
can the Constitution allow, as I have
stated, the transfer of property from
one citizen to another by any enact-
ment. That can be allowed only by
way of compulsory acquisition under
eertain circumstances in public inter-
est and by way of compensation.

So you will find that the law as it
is regarding compulsory acquisition
and also compensation etc, cannot ap-
ply to the facts of this case. Under
the circumstances, this is the utmost
that we can do so far as the repeal
of the obnoxious conditions and the
consequentia] action that has to be
taken on repeal are concerned.

1 am confident, Sir, that the House
will agree with the difficulties in our
way caused by the constitutional
structure by which we are governed.
On account of these difficulties—not
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on account of any reluctance on our
panri—it is not possible for the Govern-
ment to move further than the extent
to which we have done. Therefore,
‘8ir, I hope that the provisions of this
short Bill will commend themselves
1o the approval of this hon. House,

Mr. Deputy-Speaker: Motion moved:

“That the Bill to repeal the
Mahendra Pratap Singh Estates
Act, 1923 and to provide for mat-
ters incidental thereto, be taken
into consideration.”

Now, 1 have already got about six
names. [ find there are other hon.
Members rising in their seats—at least
there are six more. So far the indi-
cations are that there will be at least
12 hon. Members who would like to
participate in this debate. The time
allowed for this Bill is only one hour

half of which has already been taken
away.

Shri Khadilkar (Ahmednagar): This
is an important Bill.

Shri Naushir Bharucha (East Khan-
desh): Ten minutes for each hon.
Member:

Mr. Deputy-Speaker: Even if I give
ten 'minutes to each I will require two
‘more hours. Then there are certain
amendments also.

Shri Ansar Harvani (Fatehpur): Five
minutes for each hon. Member is
enough.

The Minister of Law (Shri A. K.
Sen): May I, Sir, plead for a little
extension of the time? This is a fit
occasion when the nation and the
Parliament will acknowldege its deep
debt of gratitude to great patriot of
India. Even if it is in support of the
Bill, I suppose, Sir, we owe it to the
nation to devote a little more time.

M:. Deputy-Speaker: What is the
suggestion?
13 hrs.

Shri A. E. Sen: Any time which
. suits the occasion.
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Shri Naushir Bharucha: I move:

“That the time allotted by the
House on the 16th Nowvember,
1960 (Vide Fifty-sixth Report of
Business Advisory Committee)
for consideration and passing of
the Mahendra Partab Singh
Estates (Repeal) Bill, 1960 be in-
creased from 1 hour to 24 hours.”

Mr. Deputy-Speaker: Then it means
two more hours from now.

Some Hon. Members: Yes.

Mr. Deputy-Speaker: The question
is:
“That the time allotted by the
House on the 16th November,
1960 (Vide Fifty-sixth Report of
Business Advisory Committee) for
consideration and passing of the
Mahendra Partab Singh [Estates
(Repeal) Bill, 1960 be increased
from 1 hour to 2% hours.™

The motion was adopted.

Mr. Depuiy-Speaker: So, the time
is extended. But again, I will have
to impose the time-limit. I think ten
minutes for each Member will be
enough.

Shri Khadilkar: 15 minutes may be
allowed for each Member.

Mr. Deputy-Speaker: Then Shri
Khadilkar himself would complain if
he does not get an opportunity. That
is my difficulty. There are many hon.
Members who wish to express them-
selves. So, normally, it will be ten
minutes for each, and in exceptional
cases, it might be extended by a
minute or two. But I request that
hon. Members will themselves see that
they should finish within ten minutes.

Shri H. N. Mukerjee (Calcutta—
Central): Mr. Deputy-Speaker, Sir,
I hag at one time the idea that when
this Bill comeg forward we should all
be in a position to give it a unani-
mous and enthusiastic welcome. I re-
call what the Prime Minister said on
an earlier occasion when my hon,
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friend Shri P. R. Patel, speaking from
this side of the House, had brought
forward a Bill for the restoration to
Raja Mahendra Pratap of his rightful
properties. After that, I had a feeling
that when Government had considered
this position and brought up a Bill on
its own, then we would all support it
enthusiastically and unanimously. But
I fear that the Bill as it stands, un-
amended, is such that I find it very
difficult to offer it my support. I would
certainly like this Bill to go through,
but with the amendment as moved
by my  hon. friend Shri Naushir
Bharucha which, I think, covers the
lacuna to which my hon. friend the
Minister tried to make some laboured
reference a little while ago.

I must say that I regret that Gov-
ernment has behaved so gracelessly in
regard to this matter, and if you will
permit me, I would like to point out
here that even the Statement of Ob-
jects and Reasons does not have one
word to say in the spirit of what the
Law Minister suggested a little while
ago. It does not have one word to
say about Raja Mahendra Pratap him-
self. In this House we have had many
an occasion to differ from what Raja
Mahendra Pratap has said from time
to time and occasionally—I do not
mind saying—we have found some of
his ideas to be rather strange and im-
practical, but, all the same, there is
no getting away from the fact that
Raja Mahendra Pratap is part of the
history of our country. When I saw
him in this House, it was not as if I
was meeting him for the first time. I
had met him in the records of India,
and I met him again in the flesh. I
do hope that we in this House at long
last <hould register our appreciation
of the pgreat work which Raja
Mahendra Pratap and his colleagues
tried to do once upon a time in condi-
tions of almost unimaginable difficulty.
So, I say Government has behaved so
gracelessly in regard to this matter
because it took Government 13 years
to make up its mind and, even then,
after having been goaded by a private
Member’s attempted Bill to bring for-
ward this legislation to rectify at least
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partly the wrcng which had tzen done
by the British Government to Raja
Mahendra Pratap for having had the
effrontery to challenge that Govern-
ment in spite of all its might, in those
days when the national movement was
very weak

I notice also—it has come only
lately to my notice—that there is the
successor to Rani Lakshmibai of
Jhansi, who used to get a footling
little pension which had been stopped,
and he is running from pillar to post
in an attempt to find out some kind of
appreciation from the Government of
the country in regard to the memory
of the heroie Rani Lakshmibai of
Jhansi. I do not want to labour that
point, but I do feel that Government
has behaved very gracelessly in regard
to this matter and that is why I do
not like the legal conundrums which
were put up by the Minister. I do
not like law degenerating into logo-
machy in the hands of those who
swear by our Constitution whose
spirit is clear for all to see and who
resort to the Constitution in order to
refuse the concept which is natural
according to justice, equity and good
conscience and humanity and all the
virtues that you can think of.

You do not restore the properties to
Raja Mahendra Pratap because you
have discovered some footling, little,
legal hurdle which according to your
interpretation of the Constitution,
you cannot surmount. Here js the
amendment of my hon. friend Shri
Naushir Bharucha which says that the
Sanad should go altogether. The
Sanad itself is so obnoxious. I am
using an adjective which was repeat-
edly employed by my hon. friend
Shri Datar—that it should go, and
Shri Naushir Bharucha being a good
lawyer himself has made a provision
that if on account of the Sanad itself
being abrogated some citizen of India
discovers that his property rights have
also been violated, which it should
not be under the Constitution, then,
he has a remedy. If it so happens
that by means of the abrogation of
the Sanad, which surely Parliament
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in its legislative power can bring
about, if, as a result of that, some
citizen of India discovers that certain
property rights have been infringed,
then there is the provision in this
very legislation itself that he has his
remedy in the appropriate court of
law which will consider his reasons
and which will give him some kind
of compensation if that is found to
be necessary. If therefore, there is
in the legislation which Parliament
now adopts some provision which
makes sure that there would be mno
expropriation of amybody's property,
and if there happens to be inciden-
tally some compulsory acquisition of
property, then there would be a pro-
vision for the payment of legitimate
compensation according to the adjudi-
cation by a competent tribunal, then,
surely, I can say that the legal ob-
jections held up repeatedly before the
House by the Minister can be over-
ridden. That is why I say that we
owe it to the country, we owe it to
the national movement for freedom,
we owe it to the memory of genera-
tions of our fighters for independence.
to do something about this matter as
quickly as we can and we should do
it not in a graceless manner, not in
a half-hearted manner and not in a
manner which does not really put
Raja Mahendra Pratap in the position
where he was before the British Gov=
ernment passed its infamous order.
‘We are under duty bound, so to speak,
to do something which would be in
zonscience and in all propriety due
to Raja Mahendra Pratap and not only
to him but to the memory of the
generations of fighters for our freedom.

Therefore, I say that thig Bill
should be amended and it can easily
be amended on the lines of what Shri
MNaushir Bharucha has suggested. If
there is some legal lacuna, surely
there are legal brains good enough to
find out ways and means of plugging
the loopholes, and T am sure it should
be kept in mind all the time by this
House that we should not do things in
this kind of half-hearted fashion but
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that we should go the whole hog,
because we can; there is nothing
really hindering our doing so and we
should register our appreciation of the
great work which has been done by
Raja Mahendra Pratap and his many
colleagues whom we forget.

I know that from time to time poli-
tical sufferers go from door to door
asking for doles of little sums of
money at a time when some of their
old colleagues who could not even
perhaps undo their shoe-strings are
now in positions of authority and
power. That sort of thing is happen-
ing. Let us forget all about that. Let
us undo the wrong which was done to
Raja Mahendra Pratap and symboli-
cally speaking do something which
would ‘mean performing our respon-
sibility and our patriotic obligations.

Shri P. R. Pate] (Mechsana): I am
glad that the Government has come
with a Bill, but it is a half-hearted
Bill. f we pass this Bill, Raja
Mahendra Pratap will be a beggar on
the street, because the properties will
be with his grandson and if his grand-
son will be pleased to maintain him,
he may do so or he may throw Raja
Mahendra Pratap out and make him
a beggar. What for? For his loyalty
to the country and for the fight he
displayed for the independence of
the country! For that act, the British
had the power to confiscate his pro-
perty and to give it to somebody who
then showed loyalty to the Britishers.
To us, it was disloyalty to our Mother-
land. For this disloyalty to the
Motherland, the property taken away
from Raja Mahendra Pratap was
given to his son and then inherited
by his grandson. Are we going to
perpetuate it? Are we going to per-
petuate the misdeeds of the Britishers?

By passing this Bill, we put a seal
on the misdeeds of the Britishers.
The Britishers had the authority to
take away his property, but our pre-
sent Government has not got the
authority—according to the advice
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given by the legal advisers to restore
that property back to Raja Mahendra
Pratap. The mighty Government has
not got that power according to the
Home Minister. This august House,
which is the supreme body of the
country, cannot do anything in the
‘matter according to him. This is too
much for this august House. This
supreme body can do anything. The
Home Minister says, the property has
been given and under the Constitu-
tion we cannot take it back without
paying compensation. If compensa-
tion is to be paid, this Government
must pay it, because Raja Mahendra
Pratap has served the country in his
own way. He has been out of the
country for about 31 yearg fighting
for the independence of this country.
So, if the Government pays any com-
pensation, there is nothing wrong.

13.13 hrs.
[Mr SreaKER in the Chair]

The second argument put forward
is, the property can be taken back
if it is for public interest. I say that
to take back this property is in the
interest of the public, because the
fight for independence was the fight
for the people. In fighting that fight,
the properties were confiscated and so,
if we return the property, it is in
public interest. That should be done.
I think the Home Minister and the
Law Minister should put their heads
together, be above the legal advisers
and do something in the matter. The
country desires that something should
be done in this matter.

The whole argument put forward is
that we cannot cancel the Samad. A
grant that is given by the Govern-
ment can be cancelled by the Govern-
ment. There were so many grants
with the zamindars and we cancelled
them. We passed legislation and took
the properties. Under the tenancy
law, we take away land from the
land-owners and give it over to the
tenant. If the tenant is mot willing,
the Government takes it and gives it
to anybody. If that power is with the
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Government, can that power not be
used in this case? I fail to under-
stand this.

Who can cancel the Sanad? It is
the dosmor of the Sanad that can cancel
the Sanad. Let us consider the Sanad
as it is. Under the Seventh Schedule
of the Constitution, the power to
cancel the Sanad is with the Central
Government and not with the State
Government. It comes wunder the
residuary powers. If this Government
cancels the Sanad, naturally the pro-
perty reverts back to the Government.
The Britishers confiscated the whole
property. By a grant, the Govern-
ment under certain conditions gave
the property to the som of Raja
Mahendra Pratap. Let us consider
the conditions. The first condition is:

“That the said Prem Pratap
Singh and his heirs will be
faithful and bear true allegiance
to His Majesty King George the
fifth, his heirs and successors ac-
cording to law.”

According to this, he should be loyal
to the Britishers and their heirs and
for this pious act, the Sanad has been
granted to him. Should we go on
with this condition? Should we al-
low this to coniinue for this simple
act of the son, who had been disloyal
to his father? For this act, we are
paying a premium to his son and his
heir by continuing the property.

We must find out some way. I
would not say anything more, but I
would request the Law Minister who
is very expert in law, to be above
his advisers and find out some way.
Otherwise, the blot will be there. 1
was told a story. One man was de-
prived of his mango tree. After
sometime, another man came and
said, “You were deprived of your
mango tree. I will return the mango
tree to you”. But that mango tree
was barren, not bearing fruits. I
would say the Bill before the House
is a barren Bill. It does not bear any
fruits. It repeals the old Act and
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nothing else. 1 do not understand
why the Government should repeal
the law.

Mr. Speaker: Would he not get
back all his rights?

Shri P. R. Patel: Under the present
Bill, he does not get.

Mr. Speaker: Raja Mahendra Pratap
was deprived of his property by an
Act and the property was conferred
upon his son subject to certain con-
ditions that he ought not to alienate
it in favour of Raja Mahendra Pratap
nor given him maintenance. It is as
good as Raja Mahendra Pratap
having gone out of existence. Then
his son would have succeeded and
there is no question of doing any-
thing more to Raja Mahendra Pratap.
By repealing this Act, the original
Raja Mahendra Pratap’s property
will vest in him. Is it not so?

Shri P. R. Patel: It does not say so.
That is the difficulty. If you repeal
the law. ..

Shri Datar: I had explained the
position when I made the opening
speech. If necessary, I will explain
the position again.

Mr. Speaker: If the original Act is
repealed, what will it mean?

Shri Naushir Bharucha: Nothing.

Mr. Speaker; Then will it not re-
late back?

Shri Datar: There is no question of
relating back  because immediately
the property was taken over and
thereafter the  Act exhausted itself.
Then, subsequently, under one of the
provisions of the Act.

Mr. Speaker: By whom?

Shri Datar: By the British. They
took the property from him. That
was the main purpose of that Act.

Mr. Speaker: Was it not given to
his grandson?
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Shri Datar: Yes, Sir. There was
another section in the said Act accord-
ing to which it was open to the
British Government to grant the pro-
perty by a Sanad to Raja Mahandra
Pratap’s son. That also has been
done.

Shri Naushir Bharucha: The Act has
exhausted itself.

Mr. Speaker: Then, wha'ever has
happened depriving Raja Mahendra
Pratap shall remain void. The object
of this Bill is to repeal the original
Act, which toock away the property
from Raja Mahendra Pratap.

Shri C. R. Pattabhi Raman
(Kumbakonam): But, subsequent to
that, the estate has been abolished.
If I am given two minutes, 1 will ex-
plain the whole position. The legal
position simply is this. There was
the Raja Mahendra Pratap’s estat. in
the then United Provinces. He was
more or less a zamindar or jagirdar,
whatever it is. Then he was depriv-
ed of his property for a treasonable
act according to the then British
Government, and his heirs were re-
cognized as estate holders, jagirdars
or zamindars. Thereafter, after inde-
pendence, the State of Uttar Pradesh
abolished all zamindaries. As a
result, only certain farmlands will
remain with the heirs of Raja
Mahendra Pratap, he now thaving
become estate holders as grantee’s
heir. Now, so far as the question of
divesting is concerned, our Constitu-
tion comes in the way. According to
the interpretation by the Supreme
Court of the provisions of the Consti-
tution in two or three cases, there
cannot be a divesting of an estate and
then vesting it on another individual.
That would be discrimination. That
is to say, while there can be a divest-
ing for police purposes, or for the
purpose of State, or for the purpose
of abolishing under article 31—you
are, Sir, quite familiar with all the
subsequent amendments: so far as
compensation is concerned, it can be
given by way of bonds or in some
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such matter; in some States money
is also given—there cannot be any
divesting and vesting it in another
person, which would be discriminatory
per se. Therefore, when Shri Patel
was talking about it, I was trying. . .

Mr. Speaker: Now we will assume
that the Estates Abolition Aet had
not been passed. Then Raja Mahan-
dra Pratap would have been entitled
to the farmlands plus compensation.
Is it not so?

Bhri C. R. Pattabhi Raman: Yes.

Mr. Speaker: Does this Bill not have
the effect of restoring to Raja Mahen-
dra Pratap all his estates?

Shri Datar; No, Sir. That is the
difficulty.

Shri C. R. Pattabhi Raman: Be-
cause, in the meanwhile, our Consti-
tution has come into force. Now his
son or grandson has been vested with
the property. If you now divest it
from that person in favcur of another
person, that would be clear diseri-
mination according to the recent de-
cisions of the Supreme Court. Gov-
ernment can give some pension  or
something like that, with which we
are not concerned at present in this
Bill.

Mr. Speaker: I do not know. I am
not a practising lawyer and, there-
fore, I am not able to follow it. But
I am really surprised to hear it. If
an Act has been passed depriving one
person of a kind of property and
allowing his successor to take it, then
if the Act is repealed, my feeling is
that the siatus quo will be restored.

Shri Datar: That could have been
done before the Constitution came into
force. Now it cannot be done. Under
the Constitution, if some property has
to be acquired, it has to be for a
public purpose and after paving com-
Ppensation.

Mr. Speaker: I do not treat the
other person as having become
owner. In view of this Bill, it shall
be treated that Raja Mahendra Pra-
tap continues to hold his property. Is
it not open to us to say so?
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Shri Datar: Article 13, sub-clauses
(1) and (2), says:

“(1) Al] laws in force in the
territory of India immediately
before the commencement of this
Constitution, in so far as they
are inconsistent with the provi-
sions of this Part, shall, to the
extent of such inconsistency, be
void.

(2) The State shall not make
any law which takes away or
abridges the rights conferred by
this Part and any law made in
contravention of this clause shall,
to the extent of the contravention,
be void.”

When the Constitution was adopted,
this provision was made according to
which whatever laws were in exist-
ence they became valid except when
they contravened the provisions of
the Constitution. There are also cer-
tain fundamental rights in this Part
of the Constitution itself according to
which any person, by whatever
methods he may have become  the
owner of the property,—in this case
the grantee and after him the
grantee's son became the owner of
the property by the Sanad granted
in furtherance of the 1924 Act—be-
came the absolute owners.

Mr. Speaker: Have we not the right
to modify, amend or repeal the pre-
wvious laws? So far as the funda-
mental rights are concerned, all laws
which contain provisions contrary to
the fundamental rights, which we
have given later on, will become un-
constitutional. There were no funda-
mental rights at the time these Acts
were passed and, therefore, those Acts
may contravene some of the funda-
mental rights which are guaranteed
under the Constitution in this chap-
ter. Therefore, it was stated all laws
which contravene the fundamental
rights shall be void. But it does not
mean that the other laws, perma=-
nent laws. . . .

Shri Datar: May I make it clear
that when the Constitution came into
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force, Raja Mahendra Pratap's grand-
son, that is, the son of the grantee,
became the fullest owner of this
property. By whatever law it may
be, he became the fullest owner of
the property and his properties, as
a private citizen, have become final
under article 19. Now the short ques-
tion is whether those rights can be
divested.

Mr. Speaker: Leave alone Raja
Mahendra Pratap. Before the Consti-
tution was adopted, certain laws had
been passed and certain rights have
accrued to some people. Is it not
open to us to abrogate those laws and
rights?

Shri Datar: Provided they contra-
vene the provisions of the Constitu-
tion.

Mr. Speaker: Otherwise, you can-
not abrogate those laws at all?

Shri Datar; No, Sir, unless they
are hit by the provisions of the Con-
stitution.

Mr. Speaker: Take the Criminal
Procedure Code. It need not affect
any of the Fundamental Rights. This
House has always got the right to
modify any of the Acts passed by this
House.

Shri Datar: Provided those provi-
sions are contrary. . . .

Mr. Speaker: I am not talking of
the fundamental rights here.

Shri C. R. Pattabhi Raman: Here
we are concerned only with articles
13, 19 and 31 of Chapter III, dealing
with fundamental rights.

Shri Datar: The position has com-
pletely changed after the coming into
force of the Constitution.

Mr. Speaker: If your property has
been given to him, how does it be-
come a fundamental right?
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Shri Datar: It might not have been,
but it becomes now by the inaugura-
tion of the Constitution.

Mr. Speaker: Leave the property
of Raja Mahendra Pratap alone.
Suppose a thief or a dacoit before 1950
got possession of some property and
left it to his son, who normally in-
herits it. Now can this Constitution
be treated to have guaranteed to the
son of the thief the absolute owner-
ship of the property notwithstanding
the fact that the property had been
stolen from some other person?

Shri C. R. Pattabhi Raman: With
great respect, I may submit that it is
not possible to give him back the
estate so long as we have Chapter IIIL

Mr. Speaker: That seems to me to
be immoral.

Shri Datar: We are acting within
the terms of the Censtitution, within
the limits of the Constitution,

Shri A, M. Tariq (Jammu and Kash-
mir): The hon. Minister said that he
cannot restore the property and give
it to his grandson. The State of
Jammu and Kashmir was taken away
from the Maharajah who had pur-
chased it and it was given to the peo-
ple of Kashmir.

WMr Speaker: What is the object of
this Bill?

Shri Datar: 1 had explained the
position earlier. I will do it again
now. Formerly, Shri Patel had
brought forward a Private Member’s
Bill to repeal the Act of 19823. He
further wanted that the property now
in the possessian of Raja Mahendra
Pratap's grandson should be divested
from him and re-vested in Raja
Mahendra Pratap. The objection was
with regard to clause 4 of his Bill
That question was considered in all
its aspects, namely, whether Parlia-
ment was competent, whether under
the limitations laid down by the
Constitution it was open to us, short
of acquisition of the property—
whether we can do so is an entirely
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different matter—to directly transfer
the property from Raja Mahendra
Pratap’s grandson to Raja Mahendra
Pratap himself. That was the short
question that we had to consider.

The question was considered at the
highest legal level. The whole point
was put before the authorities and
they came to the conclusion that just
ag we are governed by the great
fundamental rights given by the
Constituticn we are also governed by
the limits placed upon certain Acts
of Parliament. The Parliament also,
with due deference to the Parlia-
ment, is governed by the Constitu-
tion and it is not like any other
Parliament or the House of Commons.
Therefore here we cannot directly
take away the property and give it to
him.

Mr. Speaker: What then is the
benefit?

An Hon. Member: No benefit.

Shri Datar: The benefit, as I have
stated, is that we repeal the Act
altogether.

Mr. Speakeér: What is the benefit
so far as Raja Mahendra Pratap is
concerned?

Shri C. R. Pattabhi Raman: Clause
5 of the Sanad says that the heirs
should not help him.

Mr. Speaker: What is the benefit
then except to tell him that we have
not treated you as a person who is a
patriot?

Shri Datar: We have taken away
two condition from the Sanad.

Mr. Speaker: What is the material
benefit?

Shri Datar: The material benefit
is that he can have direct allowance
from within the estate whatever it
is now.

Mr. Speaker: If he gives.

Shri Datar: Now the question if
he gives' doeg not arise.

Estates (Repeal) 1388
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An Hon. Member: Why not?

Shri Datar: I may point out that
even when Raja Mahendra Pratap’s
grandson was g ward of the Court of
Wards, in fact Raja Mahendra Pratap
was recognised as the natural guar-
dian. Now the Courts of Wards has
withdrawn its superintendence and he
ig the natural guardian even now, if
I remember right.

Mr. Speaker: He continue: to be a
minor?

Shri Datar: He is 20 years of age.
Unti]l he completes 21 years he is a
minor under the Court of Wards Act.
Raja Mahendra Pratap Singh is the
natural guardian. The natural rela-
tionship between the grandson and
the grandfather may also be taken
into account. Therefore what we have
done is that in the first instance we
have gone to the limit of repealing
the Act........

Mr. Speaker: And removing the
stigma.

Shri Datar: Yes, and removing the
stigma. Secondly, we have made it
possible for the Raja Sahib to be
maintained out of the estate whatever
it remains now.

Mr. Speaker: There is no preven-
tion.

Shri Datar: No. That ig all that
we can do.

Mr. Speaker: Now it will be open
to the grandson to give him and the
Government will not say, “You ought
not to give??”

Shri Datar: Government would not
insist on the fulfilment of those con-
ditions. I have already made that
quite clear.

Shri C. K. Nair (Outer Delhi): With
the passing of this Bill, does he auto-
matically become the guardian or has
he to go to the court?
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Mr. Speaker: That is a different
question. Shri Patel may continue
his speech. What is the object of
labouring on thig point with so many
speeches unless you want to thank
Raja Mahendra Pratap for all the
trouble that he has undertaken.

Shri P. R. Patel: It is not so. The
point that hag been put forward by
the hon. Home Minister is that he is
the natural guardian. But after two
or three months the boy will be com-
pleting 21 yearg and then it would be
his discretion. He may dispose of the
property and make Raja Mahendra
Pratap a beggar.

Mr. Speaker: There is no good in
arguing this matter. In the end when
the boy attains the age of 21 he ceases
to be guardian. Parliament cannot
make him the guardian of an adult
sui juris. If the Constitution stands
in the way of restoring this property
to him once again, there is no good
in purzuing this matter. So long as
the Britishers, that is, the previous
Government were here, it was not
open to him even to give a pie to his
grandfather directly or indirectly.
Now that ban has been removed. That
is all that can be done. Now itis a
que:tion of his endearing himself to
the grandson and the grandson taking
care of his grandfather. That is all
that this House can give. I am not
prepared to allow further discussion
unle:s the hon. Member is prepared to
show that this House can do some-
thing more. Otherwise, it will only be
taking away the time of this House.

Shri P. R. Patel: The last condition
of the Sanad at page 5..............

Mr. Speaker: What is it that he is
driving at?

Shri P. R. Patel: It is that the
British Government had the right to
cancel the Sanad if some of the condi-
tions were broken, So the right was
with the Government. It says:
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“And it ig hereby declared that
if the said Prem Pratap Singh or
any of his heirs is proved to the
satisfaction of the Governor-
General in Counci] to have broken
or to have failed to observe any
of the conditions hereinbefore
contained on hig or their part to
be observed and performed, then
and in any such case it shall be
lawful for the Governor-General
in Council to forfeit all the said
properties hereby granted unto
the said Prem Pratap Singh and
his heirg or the share of the per-
son who has broken or failed to
observe...... L.

and so on. So my submission is that
the authority to cancel the Sanad and
to take back the properties at any
time remained with the Government.

Mr. Speaker: On breach of the
conditions. Here such a condition has
not been broken.

Shri P. R. Patel: Here the condition
hag been broken because the man was
disloyal.

Mr. Speaker: I am talking of the
grandson. He should break any of
those conditions.

Shri P. R. Patel: The first condi-
tion is:

“That the said Prem Pratap
Singh and his heirs will be faith-
ful and bear true allegiance to
His Majesty King George the
fifth, his heirg and successors
according to law.”

It is His Majesty King George the
Fifth and not the Government of
India.

Mr. Speaker: Even here all con-
tracts and all executive orders are
supposed to be done in the name of
the President. The Queen or the King
means the Government for the time
being. There is no purpose, I am
afraid, to discuss it further. The hon.
Member has said enough. Shri
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Bharucha, may speak if he has any-
thing more to say. He must first of
all satisfy this House that we can
interfere more than what the Govern-
ment has proposed. If it is possible
to give something more, the House is
very much inclined to do so. Without
a single dissenting voice it wil] give.
Therefore if the hon. Member is able
to satisfy the Government and this
House that legally we are not incom-
petent, I will allow him to proceed
further, Otherwise I will close this
discussion and go to the next item.

Shri  Naushir Bharucha: Mr.
Speaker, Sir. very briefly the Consti-
tutional objection pointed out by the
Government ig this. They say that
we can only proceed in this Bill to
the extent of repealing the 1923 Act
and certain condilions of the Sanad
and beyond that we can mnot go
because the Constitution prevents us
from doing so.

Mr. Speaker: He agrees to that.

Shri Naushir Bharucha: Yes. Now
what the Constitution sayg ig that the
State can acquire the property of an-
other person for a public purpose.
In the first place, I am not quite sure
that rendering such service to the
cause of the nation as Raja Mahendra
Pratap has done and rewarding him
for it is not a public purpose. I am
not sure of that. But supposing for
a moment that that is not a public
purpose, still T submit something can
be done and on what lines, I shall
presently indicate.

The Government’s objection is that
afier the Constitution was passed in
1950, it is not open to the Par iament
to divest anybody of his property
which he has acrquired by the law for
the time being prevailing, however
immoural or unpleasant the fact of his
acquisition mayv be. With that we
are not concerned. The hon. Minister
has said that by the Cons‘itution the
property in the estate so far as the
present incumbent is concerned has
been finalised. ‘Therefore I have
suggested an amendment to the Bill.

Bill

First, it is necessary, not merely to
declare the Act of 1923 as
repealed but also to declare the Sanad
as repealed. Secondly, it will be
necessary to declare that this repeal
will have retrospective effect from
the Tth day of September, 1924, that
is, the day on which the Sanad was
issued. Thirdly, it will be necessary
to confirm acts and things which have
already been done so far under the
Sanad. That should be done. Fourth-
ly, the confirmation should extend
only to things which do not relate to
ownership of the estate specified in the
Schedule annexed to the Act. Fifthly,
it will be necessary in my opinion to
make a provision that any person who
feels aggrieved under the provisions
of this Act may apply to a court of
appropriate jurisdiction and such court
may award him compensation on cer-
tain basis.

Ag the Bill stands, as you Sir, have
rightly pointed out, what is the
malerial benefit that Raja Mahendra
Praiap is gomng to get? Absolulely
none, because one clause says that the
1923 Ac. is repeaied. Whether you
repeal it or not, the Act has exhaust-
ed itself the moment the forfeilure of
tne estate was complete and the pro-
perty was handed over by a sanad to
the son of Raja Mahendra Pratap.

Secondly, if you do not repeal, the
sanad, which I dare say, you have
full pewer to do, if you simply cancel
some of the items in the sanad, it
really means that the sanad comii-
nues to s.and. If it continues to stand,
what you have done is that you have
thrown Raja Mahendra Pratap on the
mercy of his grandson. If he chooses,
he can give some maintenance. What
I have done is this. I propose to move
an amendment that from the coem-
mencement of this Act, the sanad shall
be void and cease to have any effect.
This section shall have retrospective
effect from Tth September, 1924: Pro-
vided that all acts and things done
under or by virtue of the Sanad up to
the commencement of this Act shall
be confirmed, except transfer of right,
title and interest in the ownership of
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the estate specified in the Schedule
annexed to the Mahendra Pratap Singh
Estates Act, 1923 to Prem  Partab
Singh, his heirs or any other person.
The idea is this. Even after passing
the Bill in the form which I am sug-
gesting, Raja Mahendra Pratap will
have to go to a court of law and file a
declaratory suit that a certain estate
by virtue of this Bill now belongs to
him. He cannot get automatica.ly the
estate again. This Bill will enable
him only to go to a court to have it
declared that this estate now belongs
to him by virtue of this Bill.

Mr. Speaker: How can the court do
ity

Shri Naushir Bharucha: I shall
explain. The court will look into
the Bill and see that the Act is re-
pealed, the Act has exhausted, the
sanad is repealed with retrospective
effect. The court is bound by what we
say. The court is bound by the fact
that the sanad is repealed with retros-
pective effect from 7th  September,
1924,

Mr. Speaker: Would not the court
say that under article 13, the property
has vested and this House has no
right to repeal the sanad with re-
trospective effect?

Shri Naushir Bharucha: We are
repealing the sanad to the extent of
transfer of right of ownership; all
other acts done so far have been con-
firmed.

Mr. Speaker: That means, the pro-
perty vests in the grandson.

Shri Naushir Bharucha: It conti-
nues to vest in the grandson. We
are saying by this amendment that
all acts and things done are confirm-
ed except transfer of right in pro-
perty.
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Mr. Speaker: Retrospectively?

Shri Naushir Bharucha: Under the
sanad, whatever was done, we are
obliged to ratify, because they are
things of the past, except one thing,
namely, transfer of right, title and

interest in the estate, to Prem Partab,
hig son.

M: Speaker: That is exactly what
the Minister has been saying.

Shri Naushir Bharucha: The point
is thus.

Mr. Speaker: Let him undersiand
the point. I put the same question to
the hon. Minister. He says that right-
ly or wrongly (An Hon. Member:
Wrongly) the Government had the
right to take it away and pass the law.
They were wrongly in possession of
the whole country. That is another
matte:. Because they were sovereign
and in charge of the Government, they
removed him and gave it to some
other and gave a conditional sanad.
What he said is, by repealing this,
Raja Mahendra Pratap would not get
it back because there is an inherent
difficulty that from the date of the
Constitution, if property is vested in
somebody, you have no right to re-
vest it in some other. Therefore....

Shri Naushir Bharucha: Therefore, I
am circumventing it by saying trans-
fer to Prem Partab Singh. Prem
Partab Singh died in 1947 before the
Constitution came into force.

Mr. Speaker: It is now vested in his
grandson.

Shri Naushir Bharucha: That ques-
tion comes later. So far as Prem
Partab Singh is concerned, he died in
1947 before the Constitution came
into force, If we say that the sanad
is void to the extent of that, the grant
to Prem Partab Singh stands can-
celled. Amar Singh interited from
Prem Partab Singh. The court will
have to consider whether the inherit-
ance is correct or not in the sense....
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Mr. Speaker: Why do you leave it
to the court?

Shri Naushir Bharucha:
there is no other way.

Because

Mr. Speaker: If the courts can by
interpretation take away property of
the grandson, we can more explicitly
here and now decide that the grand-
son shall not have the property, it
shall vest in so and so. The object-
tion is this. After all. the courts do
not make the law., We make the law.
Even the law makers are not com-
peient to make a law, in view of the
Constitutional provision, taking away
the property of one even for a public
purpose. This is not a public purpose.
You cannot deprive a person of his
property. When we ourselves are not
able to do it when we have the Bill
before us, how can the judiciary
interpret?

Shri Naushir Bharucha: We cannot
interpret.

Mr. Speaker: Does the hon. Mem-
ber agree with me that we are not
able to do a particular thing under
the law or Constitution? Can the
court give a right which we are not
able to give?

Shri Naushir Bharucha:
that.

It is not

Mr, Speaker: There is no more use
in going on like this. The hon. Mem-
bher wants to clothe the judiciary with
a power which the legislature has
not got. How can it happen?

Shri Nauoshir Bharucha: May 1
point out, the legislature cannot do
what the courts can do because the
courts can interpret in a particular
way.

Mr. Speaker: They interpret what
the legislature does.

Shri Naushir Bharucha: This will
indirectly achieve the purpose which
we have in mind. It is not necessary
that in a legislation we must say that
such and such will be divested and

Bill
such and such will be re-vesied. It
is not that.

Mr, Speaker: If the courts should
say that notwithstanding this, it does
not revest in Raja Mahendra Pratap,
won't we be stultifying ourselves—500
Members, in spite of legal opinion,
passing some legislation which will be
knocked on the head? We ought not
to pass a legislation which is futile.
We are responsible Members, re-
presenting the country as a  whole.
If the hon. Member is able to satisfy
our friends here that the interpreta-
tion of the law is wrong, that js an-
other matter. You must convince the
House.

Shri Naushir Bharucha: What I
am explaining to the House is this.

Mr. Speaker: The hon. Member says
that the interpretation of the Minister
is wrong and his interpreation is
right.

Shri Naushir Bharucha: My submis-
sion is, you can achieve the parti-
cular purpose indirectly which you
cannot do so directy.

Mr. Speaker: They definitely say,
directly or indirectly, it cannot be
done. Does the hon. Member say
that though directly you cannot do it,
indirectly you can? He wants to
convince that we may pass the amend-
ment with retrospective effect that the
sanad is cancelled, leaving it to the
courts to confer such rights upon Raja
Mahendra Pratap though we in all our
wisdom are unable to do it?

Shri Naushir Bharucha: It is not
that. In fact, we can provide indirect-
ly for a thing to do done.

Mr. Speaker: I will put his amend-
ment to the vote of the House.

Shri Naushir Bharucha: My submis-
sion is this. Supposing this Bill is
amended according to my amendment,
it can only be challenged on one
ground that it is an oppressive legis-
lation and there is no provision made
for compensation. Provision is made
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for compensation also, but the com-
pensation is limited to a particular
amount, the idea being that the court
will decide whether any compensation
is due, and if so, what amount.

Mr. Speaker: Is this one of the
objects for which property could be
acquired that way, paying compen-
sation?

Shri Naushir Bharucha: This com-
pensation is not under article 31. This
compensaiion is to prevent the party
from taking any defence that the Act
is olherwise oppressive. My submis-
sion is that if Raja Mahendra Pratap
is ieft with the Bill as it stands, he
has goi. nothing except to fold his
hands before hig grandson and ask for
some mercy. That is not the state to
which we want to reduce him. If we
pass .he Bill as amended, he wili have
the right to go before the court with
a declaratory suit that now that Par-
liament has repealed the Ac!, and re-
pealed the sanad to a certain extent
and Parliament has prevented alien-
ation of ownership to the son by Act
and if the son does not have owner-
ship under this Bill and when he died
in 1947 before the Constitution came
into force, the grandson cannot have
any right of inheritance to the pro-
pe-'y which the son, in law, did not
have. I sumit that this is the only
way that the matter could be remedied
At any rate, it is a much betler way
which would unable him to go to court
than this Bill which may not help him
much in a eourt.

Mr. Speaker: I will put the ques-
tion to the vote of the House.

Shri Khadilkar: I wish to make a
submission.

Mr. Speaker: The point is simple.

Shri Khadilkar: It is an important
matter.

Shri Amsar Harvani: Three hours
have been allotted for this, instead
of one.
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Mr. Speaker: The point is this.
There is an amount of goodwill on
the part of the House and every Mem-
ber and the Ministers that, if possible,
tne property shouid be restored to
Raja Mahendra Pratap, and every
avenue has been explored for the
purpose of revesting the property in
him. After coming here, I asked the
hon. Minister to repeat the argu-
ments that he had already advanced
when I was not here, and I tried to
satisfy myself. All hon. Members
have heard him. They say that the
previous Government was competent
to pass such a iegislation, but under
the existing law the property cannot
be revested in somebody, it will be
discrimination. You cannot also ac-
quire this property as it is not for a
public purpose. Therefore, they can-
not compel the grandson to give up
the property and vest it in the grand-
father. 1 further asked what avail
this Bill was in the ecircumstances.
The hon. Minister replied that there
was a condition that not a pie shall be
given by the grandson to the grand-
father, and that if any breach took
place the Sanad could be revoked. All
that he says is that by removing that
ban, it is open to the grandson, on
account of his affection for his grand-
father, to maintain the grandfather.
Beyond that this House is not compe-
tent to do anything.

If any hon. Member says that we
can do something more, I will a'low
not two hours, but as much time as
necessary. We shall see that all possi-
ble steps are taken to secure for
Raja Mahendra Pratap the possession
and enjoyment of this pronerty. It
any hon. Member gets up, let him
argue the guestion of law first.

Shri Khadilkar: When extension of
time was moved by the hon. Law
Minister,....

Mr, Speaker: I am not sticking to
two or three hours.

Shri Khadilkar: .. .. he said this
gave an opportunity to this House to
express our sense of gratitude to the
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revolutionaries in general. Raja
Mahendra Pratap is a representative
of revolutionaries in this country. He
is not alone, He has not come before
the House just for a little remunera-
tion or grant. There are so many
people in  Maharashtra, Bengal,
Punjab and U.P. and other States.
Their relations are there, and Gov=
ernment has not done anything for
them. They have come forward with
a grudging legislation of this type. So,
I want to say....

Mr. Speaker: Let us go on for two
hours. Shri Khadilkar can make his
speech,

Shri Kbadilkar: [ welcome the mea-
sure though it is very grudging for
one teason, Because Raja Mahendra
Pratap was elected by the people for
his past services and brought to the
no'ice of the House, Government has
come forward with this legislation.
While doing so. they ought to have
considered the whole question of re-
volutionaries who are still alive, or
their dependants who are in difficult
pecuniary conditions. What have you
done for them so far? This is a moral
issue, it is not just a constitutional
or a legal issue,

When Government came to power
after freedom, they were ready to
compromise with time servers, but
negiected those who fought the Bri-
tishers, the great revolutionaries, I
mean, who fought against time. I do
not agree with them, wmany of them
had taken to a different path altoge-
ther, Still, it was the du'y of the Gov-
ernment to recognise their services
in the cause of freedom and see that
they were looked after properly in
th=ir life time, that their dependants
did not go on the streets.

For instance. in Maharashtra I can
te'l vou there is Shri P. M. Bapat, a
great  revolutionary of the early
twentieth centurv., There is also Shri
V. D. Savarkar. I do not agree with
him at all; his politics is absolutely
at cross purposes with all the pro-
gressive politics in the country. But

Bill
his property stands confiscated by the
old British regime of Bombay. The
Maharashtra Government will say:
what can we do? Are you going to
allow whatever sacredness is attached
to property rights to come in the way
when the question of old revolution-
aries is concerned, when compensation
in some way or other is to be paid to
them, when their rights have to be
restored back to them?

I am surprised that you bring for-
ward a Bill which has no tangible
effect. Why do you not repeal the
sanad? Have we no right to repeal
the sanad which is so abnoxious as
the hon. Deputy Minister himself ad-
mitted? He is not doing anything
about it

What Shri Bharucha is trying to do
is to remove it, but he is also putting
Raja Mahendra Pratap at the mercy
of his grandson after the passing of
the Bill, He is perhaps asking him to
go to a court of law where some
remedy might be open to him.

I am not at all satisfied with this.
I say this because we must recognise
the services of the revolutionarie; who
fought for this country, to fres it from
the foreigners. They cae together
from different provinces. I: does not
matter if they fought with violent
methods. They did help bring about
our freedom near. That fact must be
recognised by this House. Unfortu-
nately, after 13 years of freedom, we
are not prepared to do anything for
them in a tangible way.

I know of many revolutionaries and
their dependants. I do not know what
has happzned to the near rela‘ions of
Bhagat Singh, but his colleague Raj
Guru was hanged, What have we
done to his near relations? He came
from a poor family. This is only one
instance, There are many people in
U.P, Punjab and Bengal like that, Are
we not going to recognise their ser-
vices? Leave aside their politics—
they might be now in the Communist
Party or the Hindu Maha Sabha, I am
no concerned with that.
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We are a democracy, and therefore
it can be done. We are not a dicta-
torship like the Soviet Union where
most of the immediate colleagues of
Stalin were done to death: and a man
like Trotsky, who was the man of the
age, an outstanding figure in the poli-
tical and social philosophy of the
world, was hacked to death in a for-
eign country because of dictatorship
and a certain ideology. We claim to
be a democracy. Let us act as demo-
crats and recognise our debt of grati-
tude to all the old revolutionaries who
are still alive jn the country,

I thought this Bill would be a re-
presen‘ative measure in a way because
Raja Mahendra Pratap represents the
old revolutionaries. I do not think he
has come here just for a little pittance
of a monthly allowance. That was not
the main question. I am sorry te say
the Home Ministry has taken a wrong
view of the whole thing. The Bill
that was brought forward by a private
Member was an attempt to focus at-
tention on this problem as to what we
have done as a free country, after
achieving freedom, functioning under
a new constitution, and as a demo-
.cracy, to recognise their services,

The State Governmenis say they
cannot do anything. At the local
level, these revolutionaries are so neg-
lected. Somelimes when we meet an
old revolutionary we consider him a
sort of crank, a misfit in society, a
person who can be kept in a zog for
historical purposes. Ig this the way
of dealing with them? I would appeal
to the Home Minister to look at the
problem from a more generous point
of view, and announce here and now
that something will be done for them.

We have got historical records of
old revolutionaries, The Maharashtra
Government has published two
volumes, If you go through that re-
cord, particularly the Sedition Com-
mittee’s Report, vou will find glorious
examples of sacrifice, supreme sacrifice
by people. They might have been mis-
guided, they might not have been in
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the main stiream of the national
struggle, that is admitted, but even
then let us recognise their sacrifice and
show that we are not going to let them
down that they will not die just neg-
lected, that their relations will not die
on the streets in the worst pecuniary
conditions. This Parliameont should re-
move whatever hurdies there may be.
There are several families of revolu-
tionaries in many States including
Maharashtra. Their recognition is es-
sential, Therefore, [ say the Law
Minister rightly stated, while asking
for extension of time, that this was
an occasion {o express our gratitude
for those acts of courage and supreme
sacrifice of those who fought against
the British Empire, the British power
in this country.

We did not recognise their merit in
time, we have come to recognise them
later. Early in the twentieth cen-
tury, when Savarkar wrote about
“the war of independence”, we never
recognised that the 1857 movement
was a war of independence, but
Panditji in his Autobiography has
said that in the old days he was im-
pressed by him as many others were
inspired by him. Now we do recognise
that 1857 uprising was the earliest
attempt of revolutionary character.
Now, we recognise the services of
such people after such a long time.
So, when there are men of such type,
who are too near our times, we should
not sit on judgment on the acts of
such revolutionaries. That would not
be correct. Let time pass, and all the
acts of those who helped in our strug-
gle and their statureg will be deter-
mined.

Therefore, I would once a:ain ap-
peal to the Home Minister that instead
of bringing forward this legisiation, he
must do something more concrete; this
measure does not remove the Sanad,
does not confer any benefit, does not
show that reiognition that ought to
have been shown, namely that in this
country, those who have died or
suffered for the cause of freedom will
be recognised will be looked after,
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and whatever wrong acts have been
perpetrated against them by the
Britishers will be done away with. I
do not want to mention the constitu-
tional hurdles; the constitutional
hurdles must be brushed aside, be-
cause this is a supreme duty that we
owe to such people,

14 hrs.

Mr. Speaker: Shri Ansar Harvani.
Does the Home Minister want to
speak.

The Minister of Home Affairs (Shri
G. B, Pant): I do not want to deprive
any hon. Member from speaking.

Mr, Speaker: Two more hours have
been allotted for this Bill. He can
speak afterwards also,

Shri G. B. Pant: 1 want to make
only a few remarks, and if hon. Mem-
bers want to continue the discussion
even after I have spoken, I do not
want to come in their way. They may
do as they please,

Shri Naushir Bharucha: Why not
take the Bill to a Select Committee?

Shri G. B. Pant: If, after hearing
me, the hon, Member thinks that it is
necessary, I shall be prepared to con-
gider that too.

We all admire the indomitable
courage of Raja Mahendra Partab, and
we cherish a feeling of gratitude for
all that he has done. He was a
pioneer in a way in this struggle for
Independence.

I, perhaps, am the oldest Member
here, who has been acquainted with
Raja Mahendra Partab for a longer
time than anyone else. We have been
known to each other for nearly fifty
years. Long before he went to Ger-
many and from there to Afghanistan,
we had worked together, at least for
some time, myself not as a revolu-
tionary—I do not claim that sacred
title for myself—but rather in some
other constructive field connected
with education in the Banaras Hindu

Bill
University. But we are here to con-
sider the matter in a constitutional
way,

We would have been happy if it
had been open to us to divest Amrit
Partab Singh, his grandson, of his
property and to vest it in Raja Mahen-
dra Partab. But, as you may be re-
membering, a statement was made by
the Minister of Parliamentary Affairs
to the effect that according to the best
legal advice, it was not open to us to
do so, and it was on that account that
the Bill that had been introduced
by a private Member could not
be proceeded with, and we ex-
plored all possible avenues in order
to bring forward a suitable measure.
We have consulted the foremost
jurists or advocates and also the At-
torney-General of the State, because
we wanted to find out if we could do-
what had been suggested by hon.
Members, but we did not find it
possible to take that step.

Now, 1 shall state in a few words
how the difficulty arises. At the
time the Constitution was passed,
Raja Mahendra Pratab’s son was the
owner of the property that belonged
to Raja Mahendra Pratap previous-
ly.

Shri Naushir Bharucha: He died in
1947,

Shri G. B. Pant: If he died in 1947,
then his grandson was the owner at
that time.

Shri Nauwshir Bharucha: That

makes a difference,

Shri G. B. Pant: 1 do not think it
makes any difference whatsoever,
whether it be the son or the grand-
son. They are the descendants of
Raja Mahendra Partab, and their
rights are not in any way affected
by the grandson taking the place of
the son of Raja Mahendra Partab.
Does Shri Naushir Bharucha mean
that if the son had been in possession
of this property, then the position
would have been different today?
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Shri Naushir Bharucha: No, I do
not mean that.

Shri G. B. Pant: Then, that inter-
jection was hardly very relevant.

Shri Naushir Bharucha: I do not
think the hon. Minister has studied
my amendment,

Shri G. B. Pant: | was submitting
that the grandson was the owner of
the property, at the time the Consti-
tution was passed. Under article
19(1)(f), every one has the right to
hold the property that he possesses,
and article 13(2) lays it down that:

“The State shall not make any
law which takes away or abridg-
es the rights conferred by this
Part and any law made in con-
travention of this clause shall, to
the extent of the contravention,
be wvoid.”.

1 may also point out that the word
*law’ as defined in this article in-
cludes any Ordinance, order, bye-
law, rule, regulation, notification,
custom or usage having in the terri-
tory of India the force of law. So,
the word ‘law’ here also is very com-
prehensive; it refers not only to law
but also to any rule, order, bye-law
etc. At the time the Constitution
was passed and came into force, the
grandzon was the rightful owner of
the property. It is unfortunate, and
we all, in faet, feel that it is wvery
wrong, according to our views, that
Raja Mahendra Partab's , property
should have been confiscated or that
it should have been conferred on his
son. But, according to the law of
the time, it was open to the then
‘Government to do so, and the then
legislature to pass such a law. And
they did that. Now, according to that
law and that sanad, the son, ana
after him, the grandson, became the
proprietor and the owner of this pro-
perty. We cannot divest any person
of his property in order to vest that
property on some other person by
virtue of any provision in the Cons-
titution. It is not open to us to do
s50. So whatever we may do, we
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cannot achieve the purpose which

Shri Naushir Bharucha has in mind

and which I share with him. If it

were open to me to do so, I would

be happy to do it.

Shri M. C. Jain (Kaithal): Change
the Constitution,

Shri G. B. Pani: That means, for
the present you postpone the Bill—
till the Constitution is changed. Bu#
according to the present Constitution,
as it exists, it is not open to us to do
S0, Every lawyer here will except
that this is an elementary matter.
If you look at the Constitution, you
cannot take such a step today. In
order to see that Raja Mahendra
Partap was not unnccessarily preju-
diced in any way, I examined the
sanad. The sanad was not mentioned
by the private Member in his Bill. I
looked into the sanad and found that
there were two provisions there which
would work to his advantage.
Without interfering with the sanad in
a manner which would be repugnant
to the law, I by virtue of the Bill that
I have placed before the House sug-
gested that these clauseg should be
deleted from the sanad: But we can-
not divest any person of his property,
nor can we confer proprietory rights
or any other rights like that on an-
other person by divesting a person,
who is the lawful owner, of that pro-
perty.

Today many people in our country
hold properties which were given to
them by the British Government after
the Mutiny, because of the services
rendered in the course of the Mutiny.
They are lawful owners of those pro-
perties and they enjoy them. We
would not like to punish the sons or
grandsons for that.

Shri Khadilkar made a very emo-
tional speech. So far as the senti-
ment underlying that speech is con-
ceraed, we a'l shzre it. But so far
as the present Bill goes, his speech
really makes the position even more
vulnerable, hecause if there are many
cases like this, you cannot by virtue
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of article 14 undertake discriminatory
legislation with regard to every one of
them. That rather makes this Bill
even more vulnerable than it would
otherwise be. Sometimes in our zeal,
we often spoil even good cases, but
there was no question of spoiling here
because the case was weak by itself.

So I submit that it is not because
we do not share the desire which
other Members share, but it is because
the law does not permit us to do any-
thing else that we have gone to the
maximum extent we can after consult-
ing the best legal opinion in the coun-
try in putting forward this Bill be-
fore this House.

Shri C. K. Nair: The form in which
the Bill has been introduced does not
do much credit to our Law Ministry.
I do not think it is beyond our power
to find a way out. Therefore, it will
be better to refer the Bill to a Select
Committee where we may examine
the pros and cons. It is a funda-
mental thing especially because of the
great sacrifices made by a few thou-
sands of people, if not lakhs, 1 think
they have not been given a fair deal
by our Government. This is un-
fortunate. Even in Delhi, we know
that some of these people are really
almost at the point of begging. But
we are not in a position to give them
a heartening word as to how we will
be able to help them. It is a wvery
important piece of law. It does not
concern Raja Mahendra Pratap alone;
it concerns go many other people also.

After all, this House is noted for
its legal wisdom and we have pro-
duced a wonderful Constitution in
such a short time. We still want to
stick to the provisions of the Constitu-
tion. No doubt, it is to our credit
that we want to do so, but....

Mr. Speaker: The hon. Member may
be enthusiastic,c but no Member can
«ast aspersions on the Constitution,

Shri C. K. Nair: No, no.

Mr. Speaker: What else is the mean-
ing of this exuberance of feeling?

Shri C. K. Nair: Things should not
be hurried or rushed through.

Bill

Mr. Speaker: Why does he say
‘wonderful Constitution’?

Shri C. K. Nair: Our wisdom could
be used for further investigation.
That is what I beg to submit.

Mr. Speaker: It is a good Conslitu-
tion. Hon. Members should not,
directly or indirectly, cast any asper-
sions on the Constitution. We are all
bound by the Constitution. We have
taken the oath of allegiance to the
Constitution.

Shri C. K. Nair: We are wedded to
that approach because we still want to
uphold the Constitution.

Mr. Speaker: I am afraid the hon.
Member’s language does not indicate
that.

Shri C. K. Nair: We know that Nairs
are famous for circumventing the law
themselves. Therefore, let us find
some way out.

Mr. Speaker: Mere sentiment 1s not
good.

Shri Ansar Harvani: After the
speech of the hon. Home Minister, I
have not much to add. He has clari-
fied the position as far as the legal
point is concerned. But I would only
make an appeal to him, that in future
the Government of India, constituted
as it is, should be more considerate to
those fighters of freedom many of
whom are starving today. Unfortu-
nately, in no other country have the
revolutionaries and fighters for free-
dom been neglected more than they
have been here. Unfortunately, in no
other country have the former British
stooges been looked after better than
in this eountry. When we can have
a lot of money to pay privy purses to
these Princes who fought against the
struggle for freedom in 1857, if we
can have lot of money to pay privy
purposes and allowances to those
people who helped the British Gov-
ernment when Imdia was engaged in
a life and death struggle, I
cannot understand why the Govern-
ment cannot set apart some money to
give help to those people who fought
lor the freedom of the country. With
these words, I support the Bill.
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Shri Achar (Mangalore): Accepting
the position that the grandson cannot
be divested of the property vested in
him and accepting the position that
we have to obey the Constitution
which protects the private properties
of people, I have a humble suggestion
to make. Are Government prepared
to acquire the property? Whatever
the Constitution may be, we feel that
nothing is being done to our great
patriots. Something must be done to
them. That is the feeling in the
House. If this is so, I would submit
that Government can acquire all the
property belonging to Amrit Partab
Singh.

The only objection taken was with
regard to the legal aspect. Of course,
Shri Naushir Bharucha was not con-
ceding it. He was taking it for grant-
ed that public purpose would not come
under this—he did not concede that
it was not a public purpose. To this,
it was said we could not acquire it.
I would submit that it is a public pur-
pose, because a great wrong was done
by the British Government and we
are trying to do something to remedy
that injustice and do something for
that great patriot. It is a mnational
purpose and a public purpose. It is
not just enough to say that we have
sympathy. We have to do something
with regard to the estate.

Mr. Speaker: There is no estate.

Shri Achar: If there is no estate,
whatever property is there. I am told
there are some houses at least. T
would not go into details.

As many hon. Members have sug-
gested, I do not think there will be
any harm if the Bill is referred to a
Select Committee. But apart from
that, I would only suggest to Govern-
ment to consider if they cannot ac-
quire the property or estate or what-
ever it may be. There is some im-
moveable property also. It can cer-
tainly be acquired. I say it is a pub-
lic purpose, to do something for a
great patriot to whom a great injustice
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has been done, Can we not acquire

the property for that public purpose?

Granting for the sake of argument
that it is not a public purpose, can
we not define what ‘public purpose’
is in the Bill itself? Certainly, it
will not go against the Constitution.
We are entitled to define what is pub-
lic purpose. In that definition, we
can say that ‘public purpose’ includes
this contingency also. I have got the
greatest admiration for our friend
Raja Mahendra Pratap Singh. I am
not dilating on this point. I am only
concentrating on the legal aspect. If
the Government has any mind it can
acquire property. If there is no defi-
nition of ‘public purpose’, I feel there
is no difficulty; public purpose can be
defined and the property acquired and
given to Raja Mahendra Pratap Singh.

dfexr smeIm wr (fere) -
S9E TIFT A8, 3T FET 3w
Ay § awdad gafandy @, fam o
ARz @g AT mfre @ s A
s HgiA fafae ameat fafiet
W% e A1gd A7 I a9 F  Iad
& =xifgmaes ——fF oo w2eE wenw
F @9 A TR grAs, g fEar
WA TTH OFE TEE ALTE
g A ag W & fF 3w um F
wE g T 34 F7 fat e
FT FE HAAT L TEEAT E F0F
grar & AV g @A g fafiex
AreE & qar 41 1 Jre gifads @
TaAHE & 39 aiq &1 eqrfgmma g fE
g% fauw @y Y fear o "@s=r
2, @@ fFar o1l | 3gr T OF FiT A
HEAT TEAI W4T 1 g fafwmy
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T # IFA 4§ WG | AfE A
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% fag A agaamfara g &
T I F1 79 A 00 g ¥ Far A
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2 w foq ¥ 7y w57 & fag dam
T g N T ¥ @A E, A §
afpr § weT 7 7z qFAN A@E
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¥ g9 sav a9 guEfs owawr ¥
I FG A F Ay P qF qAr &
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FO%Y § I7%r wag &Y o wwAr 0 F
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| g wEe g fec
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WM TG AR foar &, @ feoogw A
A F¥ A8 G TFAT B IW AW
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fasr @ 7 2 |g%a7 &, a1 fFr W
aUF 7 T W fEEe e oamn

Shrimati Ila Palchoudhuri (Naba-
dwip): Mr. Speaker, Sir, I will not go
into the ramifications of law in this
case. There are brilliant brains which
have gone into this and seen what
Parliament can do; but there ig the
human side of it which I will certainly
put to you.

After all law is able to circum-
vent many of its own actions and we

Bill

have very great law brains; I do not
know if they cannot find some way of
doing something for Raja Mahendra
Pratap by this Bill. This Bill leaves
him cold; it does nothing for him.
It does not repeal the sanad. He has
to pray for hig subsistence to his
grandson. By this do you honour the
work that he has done, the sacrifice
that he has undergone? Not only
that, T would bring to the notice of
the House that when the revolution-
aries, or those who took part in the
freedom movement, die, we build halls
for them; we put up monuments for
them; we hold meetings for them.
But while they are alive we never
look after them. How is it that we
cannot do something? If Government
cannot compensate him from his pro-
perty, they should be able to give him
some sort of mean, of livelihood, that
he during his lifetime :hould never be
dependent on anybody. He should
have the full co-operation from the
Government to do this.

"About other revolutionaries also, I
would put this point to the Govern-
ment. Not only do we not take care
of them as long as they are living;
their families are not taken care of.
They go from door to door begging
for doles. In the Andamans the little
plaque that gives their names the cel-
lular jail is not full; there are a few,
but there are many other names which
could be added to it. Even that little
consideration we have not Been able
to how them yet!

Government has done many things.
It has deprived the 560 ruling princes
of their ruling rights. You have taken
away jagirs from the jagirdars. Gov-
ernment has got the power to do
many things. I do not know how it
cannot take unto itself the power to
do something for revolutionaries like
Raja Mahendra Pratap who have
written their names in letters of fire
on the sky of India. I hope it will
be written in letters of gold in the
Parliament’'s debates for the future
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[Shrimati Ila Palchoudhuri]
generations to see, what the Parlia-
ment thought of doing for the revolu-
tionaries, which 1 hope will be some-
thing concrete,

Dr. Samantsinhar (Bhubaneshwar):
Sir, the sanad contains six conditions
and the provisions are if Prem Pratap
Singh or any of his heirs did not ob-
serve any of the conditions the sanad
would be deemed to have become void.
Condition 3 reads as follows:

“That he or his heirg shall main-
tain and provide for the expenses
of the marriage of his sister
Bakvti Bai in a manner befitting
her position.”

You know Bakwvti Bai is not yet mar-
ried. That means the provision made
in the sanad was not honoured and
Bakvti Bai iz still unmarried No
money wag provided and arrangement
made for her marriage. This is one
of the conditions which has not been
fulfilled. I hope the hon. Home
Minister has looked into this matter.

wo wwtc feg (qew) b
ser WEIe, o fadaw § o w2
uTF AeaTen U 9w faoogw &
A FEA ¥ gg gar wwar  froaw
fatas w1 a2 STy 70 2 FF aw T
e WA F) T AGF A A (F qE
I AT I ¥ G F A%, THEE IAHT
& 7 g% S Aqdawm b
sa faw @1 dwm gz @ AW gg T
wESAeH oT {etg ® A o ¢ fR
for g #1 A @ gu, fo
=Y F1 A9 @A §U, g 9 TG G797
IEFT W AT AT gF affeafaat §
g A A A A =,
0 TAFTIA Ag TEA AT
ST Fro g H9E 4§ A F I
fer o W e g 5 owam
T oY T oFRr &1 wEATG AET A
FFErfE (QuoR 9EF W T FAA
AT A1 BW FAT a4 4 AT a8 I
Fredreqea & @0 9 A B & A
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te¥9 F AR, AT A WIR O,
T FA HT G FAL A oA
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g @R g Tifed 47 9Hr U9
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Faggn feflm =& =« &% at
wH FgT gAT) ww AT g A fE
Ia+T o & I T wWY gl
o mE A AR
W #E e @ 9 R s
F gwET & W T $3TE 7 @ gy
qg TR FL A IEH AT AR AR
WAAT IEH FAA AZ AG AT
g I a@ ¥ F AW g fF gAY oF
Tt ot e g oft mfee
w1 #@Ag & 7 Aeww o afae E S
{8¥e & aTg §, §T STE ATl A
arferamiiz % w=eq <@ g1 a1 Fifezanz
st (dfaefer ) F gamw TR
g F ol 8 7 %8 g2 9F FEER
1 9w FgC A AEw ¥ A AA
TAT W AT AT WA TC AL
T & =gy fag W &
fae mma @1 97 99 a9 0AT AR
FW fFqr o9 f& &7 wEE g, T
FC 4, FONT A TAT RIS 40
AT qEE AT & fere s €1 o
FE A AL AT 97 qAFIEA g
s¥ e wefadt F 0 IgaE A
g Fm 5o gu% fo o g9
e ¥ ¥ fere wrorg Y foa <1 e )
FPL AT FATA B FHL WAL AN
wfsaerst 9 & 5@ fF o ot 7 Fa
g, @ IEAY AYT TN HewR 99,
B WA WA A0, g7 A e A |
IERT AAES—TL WS AT
FEAT A8 3%t faemn sfed

# dfea zrgT I@ WEE A
A4 I 3w 09 & A5nd g 7 ag
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N AT W R wEE W faE ¥
WS, W AR FE qEAE gL A
IGF T & fAu IAET 9F F aw
odt @1 dEr Seer WA fafaes
%z @ fear mar s 97 90T A
FET % | I9% 97 W F7 T IW
Ft @rfat T &% a1 A w9
fart & & & FE WA IT F
wrew fafrexr Fofie &8 # & e
TH A AR TE gl O AAg 9@
ww forar 7 w0 e & qwemn
gfedm Famat # 3w F alS
o F ug ww 2 fe s
Tz T A asE | A arew
Ay 2 fF gt Tmant 1 gw aEm
&, mil 9WsT 99 gul ¥ afE
&Y, 8¢ q@ W F1 gy dIA &,
WK g NI FT qHT AT ST |
afFr s gwTa & ST afEmEmeY
T & 5 g 99 A A g awm
R ®F S qg T AT §, IEel %
A ¥ w47 gEdy wgfend qgat
T §% FA9% €6 Td @ (%
FiedtzanT # 0F sifed g Wi fs
FH AT FG A1 & fAQ TR A
[, FW IAH QA TG F A
g @ AR ¥ (W W AR
T ¥ aI@ w gH W T T W@
FREv g # wgm g e

Bill
@ T A% wW E, o f ag g ey
% fa@ oI 9y €, T e
qg T WHET T FL | TH I F =L
#1E TET q@1 AW A @ S FE o
I FIW A WYA TV A Ah
7R F fAw Ag amar w1 W@
e § Al AR Y g, o
1 waw R 99F @41 w1 FE
afgd , afw s s S & 3
St g2, T W &, TEY ;o aga g4
TIAR | AAEmgfFmwmaw &
F F AR IZ WA F A A
T 4% GEET ¢ fF I o
& AT A ag 999 IAF a9 9
faadt @it o a& f& §  fawar @ o
AT A€l BT ATfgd T fF w9

¥ i o A 99w 51 & 39T Ay
T, g 9 & fod quw & g
F{ | §6 & HAET IT F F=41 I a0
FT g FL AR A FAL & I &
TS FT W G R 9 I
@ afF @ ¥ foa g wgw fafred
%7 a1 =% faffed e ar fafess
fofrs w8 & aoor 3 9% | g &
O &6 & @ wegET dAva

Shri Nath Pai (Rajapur): Mr, Spea-
ker, I shall be extremely brief. The

debate has brought out certain truths
which need to be taken note of, parti-
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cularly, by the Government. I am
sorry that inspite of the appeal by the
Home Minister it is necessary to sub-
mit these remarks for his considera-
tion. He had hinted that after he had
spoken the debate would not be neces-
sary to be continued further. The
unanimity with which the House has
reacted to the Bill has underlined a
certain failure on the part of the Gov-
ernment itself. It hag failed to honour
those due to whose sacrifice we owe
our Independence. 1 am not going to
expatiate on it because if we go on
talking it would make it cheap and
it is too sacred for us to make it look
cheap in that way. But it remains
that this Government and the State
Governments which the Congress
Party controls ~failed miserably in
doing honour to those whose sacrifice,
1 beg to repeat, has been principally
responsible for giving us our Indepen-
dence. There has of course been un-
animity regarding paying homage and
placing on record the gratitude of this
Housze with regard to these people.
But we are told that we are confronted
with legal difficulties. I would like
to say this that the country which
does not know how to reward and
honour patriotism may again find it-
self in a position where patriotism
may prove a liability as it was once.

Since he gives an assurance that “he
shares the sentiments of the House, 1
would like to make one point. It
should not be beyond the competence
of people here, inspite of the very
weighty juridical opinion, to find a
way out. It is no use adducing more
evidence because we can go on quar-
relling. I see before me three emi-
nent lawyers sitting who say that we
cannot do anything beyond what has
been incorporated into this Bill. The
Law Minisier feels very proud of the
fact that he was a revolutionary
when he was young. May I point
out to him that all the revolutionar-
ies were not lucky enough to end as
Law Ministers and the lot of many
remains rather miserable? So, it
should not be beyond our competence
to find a way out There is a certain
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difficulty but the difficulty is not the
result of lack of unanimous opiniom
or willingness on the part of the
Home Minister or the Government as
a whole,

I propose a simple remedy which
has already been suggested. It iz
for the Government of any country
to decide what iz public good. This
definition or decision of the Govern-
ment has alwayg been, according to
the interpretation available to us,
accepted by even the Supreme Court.
What is in the public interest is a
matter for the Government to decide.
We can bring this particular provi-
sion within the purview of this defi-
nition. Today it cannot be done.
Therefore, Mr. Speaker, 1 make this
very practical suggestion that the
House be pleased to refer the Bill to a
Select Committee so that we can
suitably amend the Bill that has
come.

I should like to say in conclusion
that it was the initiative of a private
Member that brought the matter to
the notice of the Government. There
are no party differences on this issue
and the Government knows the un-
animity of opinion, Even you, Sir,
summed up the situation saying: this
is what we would like to do but these
are the legal barriers. I, therefore,
propose that the Bill may be referred
to a Select Committee so that we may
evolve a formula which may be doing
justice not only to Raja Mahendra
Pratap but others also. We may find
a way of dealing with those innumer-
able cases which are carrying for
justice throughout the country. Raja
Mahendra Pratap, as somebody said,
is only a svmbol. This Bill has pro-
vided this House and perhaps the
country an opportunity of repaying
the debt which we need to pay as
quickly as possible. Sir, I, therefore,
move that this Bill be referred to a
Select Committee.

57t Ho Fo Aifew : oTH ST AT,
#F qoen oifear # @ faw A @
A &t & fd sErea 3
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Shri B. C. Kamble (Kopargaon):
Mr, Speaker, Sir, I shall be very
brief. I would like to point out this,
that upon the coming into force of the
Constitution this Sanad became void.
The reason is this. One of the condi-
tions in the Sanad reads like this:

“That the said Prem Pratap
Singh and his heirs will be faith-
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ful and bear true allegiance to
His Majesty King George the
fifth, his heirs and successors
according to law.”

Sir, the moment our Constitution
came into force every citizen became
loyal to the Constitution and not _tc
King George the V or to his heirs
or his successors. Because of this very
first condition this whole Sanad be-
came void by wirtue of coming into
force of our Constitution. Therefore,
the effect would be that the whole
property, whatever was vested in the
property—the assets—will revert to
the Union Government and the whole
property will vest in the Union Gov-
ernment. If it is the contention of
the Governmempt that the grandson of
Raja Mahendra Pratap has inherited
anything, my submission is that he has
wrongly inherited it because on !hat
particular date with the coming into
force of our Constitution the Sanad
thas become void. 1 submit, theretore,
that there will be absolutely nothing
wrong in making provision in this
Bill for either acquiring property or
vesting the property in Raja Mahendra
Pratap Singh.

Besides this, I would like to point
out, though I am not very sure about
it, that there is an article in the Cons-
titution dealing with titles. It ig on
page 10 of the Constitution—article 18,
Sub-clause (4) of article 18 reads like
this:

“No person holding any office of
profit or trust wunder the State
shall, without the consent of the
President, accept any present,
emolument, or office of any kind
from or under any foreign State.”

Assuming, therefore, that this ig to
be treated as a present or emolument
or an office as given by His Majesty
King George the fifth or his successor,
even then, unless there ig the consent
given by the President the Sanad will
not be valid. Therefore, I submit that
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this House is quite competent so make
nece;sary provisions for vesting the
property in Raja Mahendra Pratap.

Finally, in one sentence I will conm-
clude by saying that thig is a very
sad spectacle, namely, that the House
is unanimous, so to say, or willing to
give the necessary benefits to Raja
Mahendra Pratap but the House feels
helpless. This is not a good spectacle.
If we have any intention we can ex-
Press that intention by making the
necessary provisions. As many hon.
friends have suggested, we can define
“public purpose”. We can say:
“Notwithstanding anything contained
in previoug decisions on record or
otherwise provided, for the purpose of
this Act the term ‘public purpose’
shall mean so and s0”. 1 think we
can provide that. That is the only
thing, Sir, that I wanted to submit.

Shri G. B. Pant: Sir, we are con-
cerned with the legal point, and that
I have already explained. So far as
oher matters go, we have all our
sympathies with those who have
worked, laboured and suffered for
the cause of the country. But so far
as this particular case is concerned,
the law and the Constitution have to
be observed irrespective of our own
wishes or desires,

Many have suffered. In fact, in
this case, luckily, it is the grandson
who is holding the property and Raja
Mahendra Pratap is the manager. At
least he has some sort of contact at
present with the property. But,
unfortunately, there have been many
cases where properties were confis-
cated from those people who were
beheaded and given to those who had
sided with the British Government
in the struggle that was carried on
for independence from 1857 on-
wards.

The bigger question was, I think,
always before this House. It was
even discussed here previcusly, about
political sufforers and certain deci-
sions were taken then. In fact, when
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I came here I suggested that we must
do something for them—I am not
referring to Raja Mahendra Pratap’s
case or the cases of other people to
whom Shri Nath Pai or others may
have referred—and I got a special
amount reserved for giving some sort
of assistance to political sufferers.
Recently 1 also requested the Govern-
ment; and it has been accepted by
the Cabinet that stipends will be
given to the sons and grandsons of
those who have suffered for the cause
of the country in order to enable
them to continue their education not
only in schools bui also in colleges
and universities. So, so far as the
larger question is concerned we are
all agreed. After all, we happen to
belong to the same fraternity of poli-
tical workers who had the privilege
of working at one time for a common
goal. So we all have a common mind
on the subject. Bu: here we have to
observe the constituticn, we have to
respect it, and we cannot allow our-
selves to be carried away by our
emotion when the Constitution clear-
ly forbids a course of action. We
have got the bes. of advice and we
ourselves are satisfied that according
to the advice that we have received
the step that we have taken is the
bes! and the most that can be taken
under the Constitution.

So, Sir, T would submit that the
Bill may be accepted as it is,

Mr. Speaker: The question is:

‘That the Bill to repeal the
Mahendra Partab Singh Estates
Act, 1923 and to oprovide for
matters incidental thereto, be
taken into consideration.”

The motion was adopted.
Mr, Speaker: Is it necessarv to
pursue any of the amendments? I

shall put all the clauses of the Bill
together. The question is:

“Clauses 2 and 3 stand part of
the Bill."

The motion was adopted.

Clauses 2 and 3 were added to she
Bill,

Clause 1, the Enacting Formula and
the long Title were added to the Bill.
Shri Datar: Sir, I beg to move:

“That the Bill be passed.”
Mr. Speaker: The motion is:
“That the Bill be passed.”

st ww o ey (fFoemeEs)
weqe Wered, ag faw &1 amEs .
& @ & FfFT 59 AT W oS e
=T F7 T § 99 F wHg  @\IEH
B 9T AT AERA F FG AEHA
g fear o AT 2 0 W S
Az faam ¥ gra gw W gu ot
TT WEeR TS T g1 T8 F qFd,
A FH F FH IH ATEAAT FT TS FA §U
fagr  wgwft wEw 7 e feam R
I AW & 7 TH fagi 7 3w Y yrand
Ffoad gaifrai Y &, s gw § +d @
o Ag 21 g%a fF T wEem owEm
ITHAGA T AN IG U E , FAT AHIC
¥ a|7 a0F freert & 57 Fe
ferrdl & amEeE TOT AR NAIT
F1 T IEAEAT ¥ T gEgTAAT A A
g% | ST BN U1 AT g% ar gq q
FIN TH T FT AT F4A afew AR
T FT A T4 & 9w fF g W
wERy Hiaw ©7 § 3 gEE F FIK
g faare gz FT T )
15 hrs.

=t Mo To g : & WET FHAT
AT HEE WA EH T WOAT TR
awadt fF gw #rf T SRR T F
g FE S fF e & awm 39 @ &
WEHT & @Tq gF AT Afed IH &
LESUILCILE
Mr. Speaker: The gquestion is:

“That the Bill be passed.”
The motion was adopted.
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MOTION RE: ANNUAL REPORT
OF INDIAN REFINERIES LIMITED

Shri D. C. Sharma (Gurdaspur): I
beg to move:

“That this House takes note of
the Annual Repon. of the Indian
Refineries Limited for the period
from the 22nd August, 1958 to the
31st March, 1958, laid on the
Table of the House on the 11th
March, 1960.”

I rise to speak on this motion and
initiate this discussion with very
mixed feelings. In one way 1 am
glad that this motion on the pioneer-
ing attempt in our nascent oil indus-
try is being mads by me. But, at the
same time, you will find that the
report for the period from the 22nd
August, 1958 to the 31st March, 1959
has been signed among others by my
hon. friend—as for so many other
hon. Members,—the late Shri Feroze
Gandhi. The fact that he is one of
those who have signed the report has
a very tragic significance for me as
for so many other hon. Members. I
do not know what he would have
made of the Indian Refineries and
what great contributions he would
have made to work this project. Tt
is unfortunate that he was cut off in
the prime of his life and it is unfortu-
nate that he did not live to see the
full fruition of his efforts. It is also
tragic that he could not live to give
his drive and energy to this wery

noble venture. that our country has
undertaken.

‘While initiating this discussion, it is
very difficult for me to forget him.
He was a prince among men and a
king among parliamentarians. If he
had been born in America he would
have been a great business executive;
if he had been born in United King-
dom he would have been by this time
a member of the Cabinet. But he
chose to serve his country in many
ways and brought to bear on it his
sense of patriotism, his sense of

of Indian Refineries
Limited

business efficiency and his vision for
the future of this country. There-
fore, while speaking on this report,
I wish to pay my homage to this
grea. patriot, this great parliamen-
tarian and this great gentleman who
was entrusted with a task which is
full of untold possibilities for the
good of India.

15.803 hrs,
[Mr. DEPUTY-SPEAKER in the Chair]

This is a venture of its own kind.
While our country has done pioneer-
ing work in so many other fields, I
think the work in this field is one
of the most commendabie that has
been done. When I think of the oil
map of the world, I feel that this oil
business is a kind of imperialism.
Our country has always been against
imperialism, and though we have
liquidated political imperialism, it
has not yet been possible for us to
liguidate this kind of economic impe-
rialism. When I survey the world, I
find that there are so many giant
cartels and so many mammoth com-
panies and so many big concerns
exploiting the resources in oil of
other countries. What profits they
made is not possible for me to say. 1
cannot go into the economies of oil
exploitation, but I can say that with
the question of economics is also
bound up the guestion of peace.

These oil companies are on the one
hand making use of the helplessness
of certain under-developed countries
of the world and on the other hand
they are, indirectly if not directly,
trying to fan in some ways the filame
of war. It is because this is an age
of energy and this kind of energy is
required not only for our daily use
but also for the big machine of war
that this world is bringing into being.

I think it was a very happy idea
of the Government to have refineries
of its own. It is true we have foreign
refineries in this country, and they
would have liked to expand their
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capacity and to add to their business.
They have money and the technical
knowhow and all those things. But
our Government which has some-
times taken very bold decisions took
the bold decision of having these
refineries in the public sector. I
think thig is a very momentous deci-
sion, a decision of a far-reaching
nature, a decision which will bring
us rich harvests of many kinds in the
days to come,

The Burmah-Shell was there; the
Standard Vacuum was there; the
Caltex was there. They have already
their refineries in Bombay and
Visakhapatnam. But it is good that
we have been able to set up parallel
refineries in the public sector, and [
visualise the day when the work of
oil refining will be in the hands of the
public sector and when we will be
able toe do away with the foreign
companies by giving them very good
compensation as is provided in our
Constitution. 1 am not generally in
the habit of paying compliments, and
I do not think any compliments will
be paid to anybody. Still, T think the
Minister of Mines and Oil deserves
some compliment for bringing this
into being. There are some unchari-
table newspapers which have called
him the Minister of War instead of
Minister of Oil. I am very happy he
has been called Minister of War,
because he has been waging a war on
behalf of the public sector and in the
fres India of today there cannot be
a more righteous and more deserving
war than this war.

I now come to some of the points
1 find in this report, which is the first
of its kind. I have no doubt that as
time passes, the report will gain in
volume, interest and accumulation of
details. But even as it is. it gives
enough material. 1 will take up the
Board of Directors first. T would
very respectfullv submit that the
Board of Directors should be consti-
tuted in such a way that there are
three tvpes of men in that, Firstly,
thers are public men. Shri Feroze
Gandhi and Shri Bhagvati constitute
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the element of public men. Then,
there should be persons who have
business experience of this kind. We
have 1AS and ICS people and though
they are very able, I believe this
business management is not always
to their taste; it is not always im
keeping with their aptitudes and is
not always warranted by their expe-
rience. There should be some persons
who can bring to bear on the delibe-
rations of the Board the economic
aspect. I think there should besome
technical men also. After all, the
work of exploiting and refining oil is
a very technical matter. You may
say you will keep the technical men
in the background and get their
experience from behind. No; I think
in free India, technical men should
have a beiter deal and they should
be entrusted with this kind of work,
so that our refineries have all those
elements to direct their efforts which
are needed.

1 am very happy that we are going
to have two refineries, one in Assam
and the other in Bihar. I am very
happy that the refinery in Assam will
be functioning by the end of next
vear. 1961 will see the fruition of the
efforts that we have been making. I
am also happy to find that the
refinery in Bihar wil] be functioning
by the end of 1963, All these are
very good signs. But I would request
the Minister not to remain content
with these two refineries.

1 think Gujera: needs a refinery
and Gujerat should be given its
chance. After all, we have discover-
ed oil at Cambay and other places.
As we have considered the claims of
Assam and Bihar, similarly we should
give due weight to the claims of
Gujerat, I have been reading in the
papers that South India also wants a
refinerv. If possible, South India
should also have a refinery.

Shrimati Parvathi Krishnan (Coim-
batore): Punjab also.

Shri D. C. Sharma: 1 do not speak
for my State; you will speak for my
State. I hope you will be sportsman
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enough to do that. Therefore, we
should try to expand this refinery
business as much as possible.

The agreements that we have arriv-
ed at with the Rumanian Govern-
ment and with the U.S.S.R. are good
as far as they go. They are charg-
ing us 24 per cent interest. I do not
kmow what rate of interest is charged
by others who lend us money; I think
they charge us a much higher rate of
interest. 1 am also happy to find
that the Rumanians are going to take
upon themselves the training of per-
sons in the art or science of erection,
maintenance and operation of these
refineries. From the report, I find
that already about 50 engineering
graduates and diploma-holders have
been sent to Rumania. I also learn—
1 speak subject to correction—that
most of them have come back and
have started work.

But I do not find any mention of
the training programme which the
the Soviet Union is going to under-
take for the purpose of these refin-
eries. Perhaps that may be there
and that may come into being after-
wards. There may be a kind of ap-
pendage to the agreement which we
have already signed with the USSR,
But my feeling is, so far as the train-
ing programme under the Soviet
agreement is concerned, it is not
wvery clear. It is said:

"“The Soviet organisation is also
to assist in bringing it to the
rated capacity, and depute to
India for such purposes Soviet
specialists, train specialists, and
skilled workers in the USSR and
associate them in the design of
the 0il Refinery ™

But I do not know if any steps have
been taken to have this thing mate-
rialise.

I would not be too much of an op-
timist if T say that we should try to
be self-sufficient so far as supply of
technicians in this country is con-
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cerned, Our own people should mas-
ter the technique of erection, super-
vision and all that, so that we have
not to depend all the time upon other
countries. In so many ways, we are
trying to acquire the necessary know-
how and I hope the Minister of
Mines and Oil will be able to tell
the House some day that we have
been able to provide the requisite
training to our men in our own coun-
try. Training is very essential for
things of this kind,

1 find a great deal of money has
been spent on travelling expenses
and establishment. I do not know
what the implications of that are,
For instance I find that the establish-
ment is going to cost us about Rs. 88
lakhs and the travelling allowances
have also cost us about Rs 88,000. I
would say that the travelling allow-
ances and the establishment charges
should not have taken such a big
slice of the money that has been in-
vested on it

Then, I have been reading some
very unseemly controversies in  the
press, For instance we have estab-
lished {wo refineries in the States of -
Assam and Bihar. I have been read-
ing in the press, and I speak subject -
to correction that the citizens of these .
two States want that every employee
of these refineries should be a nation-
al of that State, That, 1 think, is
provincialism carried to a very ex-.
cessive degree. [ hope I am wrong,.
but I have read it in the papers and
nobody seems to have the courage to
contradiet it. I would suggest 1that
the Minister should make these con-
cerns all-India concerns which shou'd
reflect the character of the whole of
the country, after giving due weight
to the States in which they are situa-
ted. These refineries should give us
the impression of the unity and one-
ness of India and they should not
give us the impression that they are
provincial concerns, managed by
provincial people and meant mostly
for the benefit of the States in which
they are situated.
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1 feel that these oil refineries are
going to do us a lot of good, We
are going to save about Rs. 40 crores
of foreign exchange when the refin-
eries go into full production, Also,
in future the adjustment of prices,
royalties and so on will be done at
our suggestion. I also think that
these refineries will give a fillip to
road transport and will reduce the
pressure on the railways. But I
would say that if we want to have
up to date refineries we should estab-
lish pipelines from the east to west,
I think the conveyance of oil by pipe-
lines will be much more economical
than by railways or roadways., I
think that such a scheme ig inherent
in the nature of business that we
have undertaken of setting up these
refineries.

I will now say a few words about
the workers. The township is still in
the making in Assam, The township
in Bihar is yet a paper scheme. I
hope when the townships are estab-
lished something will be done for the
workers also. Here I fing from a
book which gives an idea of the re-
fineries of wvarious countries how
many amenities they give to the
workers, There are regular wages,
vacation pay, holiday pay, pay for
days of rest, housing allowance, be-
nefit of welfare, thrift plan, death
benefit, educational expenses, medi-
eal and hospital expenses, gickness
and accident benefits and recreation
and other benefits. I hope the work-
ers in our refineries will also have a
similar deal and that the story of
the Hindustan Steel, as reported . in
the press, will not be repeated I
read in the papers that the Hindustan
Steel has contravened the provisions
of many labour laws in many respects
and the reply of the Minister, I res-
pectfully submit, was very evasive. I
would say that a proper and gene-
rous deal should be given to the
workers,

I want to conclude with a quotation
from the Guardian, of London or
Manchester, I do not know.
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An hon. Member:
Guardian,

Shri D. C. Sharma: It used to be:
called Manchester Guardian; now it
it only Guardian, I am sorry to say.

Manchester

15.25 hrs.
[Sur1 MuLcHanD Duse in the Chair]

That correspondent says that the
oil business in our country has fought
three battles and has been successful
in all these three battles. In the first
place, the oil companies used to think
that the price of oil cannot be touch-
ed but we were able to get reduction
in the price of oil, At the same time,
it used to be stated that we must
stick to getting oil from some of the
well-known countries of the world,
but we bought Russian oil below the
Gulf prices and we brought down the
prices, Thirdly, we are now becom-
ing bulk suppliers of oil from bulk
buyers. This is how the correspond-
ent of Guardian has put it. These
are the three small battles and the
fourth battle will come when we
think of having all these refineries in
the public sector.

If there is a case for the nationali-
sation of any industry, I think there:
is the strongest urge to nationalise
the oil industry in my country and
aiso to nationalise the refineries, Per-
haps it may not be possible for us to
nationalise the oil industry just now
and it may take some time. It is
bound to come but it will take some-
time, [ hope the day will not be far
off when we shall be able to have all
this oil refining business in the pub-
lic sector, With these words, I com-
mend this Report for the considera--
tion of the House. -

Mr. Chairman: Motion moved:

“That this House takes note of
the Annual Report of the Indian
Refineries Limited for the period
from the 22nd August, 1958 to the
31st March, 1959, laid on the
Table of the House on the 1l1th
March, 1960.”

Now, Shri Hem Barua.
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Shri Braj Raj Singh (Firozabad):
71 have got to move my amendmant.

Mr. Chairman: The amendment is:

“the Government should na-
tionalise the wvarious oil compa-
nies operating in India;

the Government shou'd at-
tempt to reduce the gelling rates
of different types of oils sold to
the consumers”

I think both of them are out of order,
“because they go beyond the scope of
the original motion.

Shri Braj Raj Singh: That is not
the point. As a matter of fact, if,
according to the motion, we were
only to discuss the report on the re-
“fineries, there will be no purpose in
-discussing this motion.

Mr. Chairman: Whatever that may
be, the amendment given notice of
-by the hon. Member is beyond the
scope of the motion and, therefore,
disallowed,

SI}rl Braj Raj Singh: What is the
motmf‘:? The motion is for discussing
the oil policy of the Government of
India,

M_r. C_hairmn: 1 can see what the
motion is. As it stands, this amend-
ment is out of order.

Shri Braj Raj Singh: I can under-
stand that part (a) of my amend-
ment which says that the Government
should nationalise the wvarious oil
-companies operating in India might
be declared as out of order, But what
about part (b) which says that the
Government shou'd attempt to re-
duce the selling rates of different
tvpes of oils sold to the consumers?

Mr. Chairman: By this motion we
-are only taking note of the report of
the Indian Refineries Limited, There
is no question of the prices being re-
duced or the rate being lowered or
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anything of that kind being done, 1

am, therefore, definitely of the opi-

nion that the amendment is out of

order.

Shri Braj Raj Singh: Shall I be
permitted to speak at least?
Mr. Chairman: Let him finish.

Shri Hem Barua (Gauhati): May I
on this occasion, Sir, pay my humble
tribute and respect to the memory
of Shri Feroze Gandhi who, as the
Chairman of the Board of Directors
of the Indian Refineries Limited,
brought to the institution the benefits
of his inspiring leadership and dyna-
mism of his personality? He was a
man of deep vision, He possessed
great insight and abilities of organisa-
tion. We, with the Indian Refineries
Limited, deepiy mourn this loss.

Qil is going to decide the destiny
of this country and Shri Malaviya
who presides over the Department of
0il is surely going to be India's man
of destiny. But then there is the
conflict of mind so far as the admi-
nistration of oil in the private or the
public sector is concerned. There are
today operating in this country four
refineries and all these four refineries
are organised, managed and adminis-
tered by foreign oil interests, In
between them they refine crude oil
to the extent of 55 million tons. Ex-
cept the refinery at Digboi, the other
three refineries have to depend en-
tirely on their own sources of sup-
ply. This has brought one thing to
prominence and that is that these
foreign oil interests conttol not only
the market but also the prices of
ecrude oil, Often it is found that the
prices of crude oil that they charge
do not reflect the price of crude oil
obtaining in the Gulf area. Becaure
they enjoy a monopoly of refining oil,
the Government have to approach
them from time to time for the re-
duction in the price of crude oil com-
mensurate with the Gulf price. This,
I would rather say, is an obnoxious
tendency and this reflects the ten-
dency on the part of these foreign oil
companies to control the entire oil
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business in this country, This is a
sad commentary on the state of things
that the foreign refineries even re-
fused to refine Russian crude oil
Even the biggest refinery at Bombay
with a refining capacity of 26 mil-
lion tons refused to do it. That is
why 1 say this is a sad commentary
on the state of affairs in this country,
These monopolists control our market
and our business so much so that
ultimately the Government had to re-
vise the decision of importing crude
oil from Soviet Russia. This exposes
one thing.

Another thing, which is very im-
portant, is that when we came to a
decision to import erude oil from So-
viet Russia immediately, on the heels
of it [ would rather say, these foreign
companies, particularly, the Burmah-
Shell offered a reduction in the price
of crude oil to the extent of T4 per
cent and Stanvac and Caltex follow-
ed suit by a reduction to the tune of
5 per cent, This exposes our help-
lessness.

Another factor comes to my mind
and that is that when the IOC want-
ed to dispose of the Russian diesel
oil to the Bombay Electricity Supply
and Transport Undertaking, Stanvac
eame into the picture and offered
lawer tenders. This is because Stan-
vac and Caltex enjoy what ig called
a protective duty and our Govern-
ment have tried their best because
of the circumstances obtaining today
in the world market to see that these
protective duties are not at all war-
ranted, But may I say that the Gov-
ernment have so far failed to bring
these foreign companies to a reason-
able frame of mind vis-g-vis the
prices operating in the world mar-
ket. This means a drain on our
foreign exchange and the pity of the
piece is that Stanvac has of late en-
tered into an agreement with Pak-
istan without any protective duty
whatsoever.

the destiny of India i3 going to be
decided by the prospects of oil in this
sountry because oil moves the wheels
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of civilisation as much as it moves
the wheels of war. When some news-
paper described Shri Malaviya as the
Minister of War, possibly that news-
paper had that idea in its mind, What-
ever that might be, we want the
Government to adopt a basic oil
policy unfettered by extraneous con-
siderations and cireumstances. We
must not allow the history of the
Middle East to be repeated and re-
enacted on the soil of India. That
would be a bad day for us, In order
to achieve this I would say that the
foreign oil interests in this country
must be made to conform to the na-
tional needs and aspirations and the
mind of the country.

We have rather launched a venture
of industrial expansion and because
of this leap forward that we have
visualised through these ambitious
Five-Year Plans we should see that
our interests, particularly in the ave-
nue of oil, are safeguarded and are
not allowed to be frittered away ac-
cording to the whimé of these foreign
0il companies operating in this coun-
try.

The Planning Commission has
come out with a computation and ac-
cording to the computation of the
Planning Commission by 1966 India's
oil requirement would be to the tune
of 14 million tons. Out of this it is
expected that 6 to 7 million tons
would be provided by the oil fields
in Naharkativa, The hon. Minister
in his statement said that it is 12
million tons, but the Planning Com-
mission's statement is 14 million tons,
I suppose,

The Minister of Mines and Oil
(Shri K. D. Malaviya): The Planning
Commission's estimates, as I remem-
ber, is much lesg than 12 million tons,
It is perhaps ten million tons,

Shri Hem Barua: When I read the
hon, Minister's statement that it is 12
million tons by the end of the Third
Plan and came to know that it is 14
million tons according to the Planning
Commission I also had a conflict in
my mind. Then I thought it better
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to g> by the Planning Commission’s
computation rather than by Shri
Malaviya’s. Possib y he was making
a stitement in a public place and it
is difficult for one little head to
carry so many things.

About the other oil fields in the
country, they are expected to pro-
duce 2 to 2'5 million tons. It is only
the residue of this computation that
we shall have to import from abroad,
I would say that all possib e sources
of oil must be tapped in order to
maike this country self-sufficient, I
congratulate the hon, Minister for
trying to do this in a very serious
wiy. In that case alone when we
have to import crude oil from abroad
the rate is expected to be cheaper
than the rate that is charged by the
foreign oil companies at present. This
would substantially save our foreign
exchange also.

About the residual oil requirement
1 woiuld say that our import poicy
must not depend so much on the
import of refined products from
foreign countries because that would
mean a heavy drainage on our foreign
exchange. I would say it must be the
residual crude oil that is to be im-
ported, In order to put this into
effect there must be an expansion of
the capacities of the refineries that
are visualised in the public sector,
The Government have visualised, for
instance, two refineries, One refinery,
the Gauhati refinery, will be on stream
by December, 1961. They have visu-
alised another refinery at Barauni.
But I would say that they should
visualise_twq more refineries at least—
one at Gujarat in order to refine the
crude oil that wi'l be made available
from the field at Cambay and another
a coastal refinery, I would rather say
at Cochin, so that our imported crude
oil if we have to import for our Plans
might he refined in the new refinery.
It must be borne in mind that several
other itemg like high speed diesel oil,
furnace oil, kerosene, gasoline, and
bitumen are not to be imported and
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foreign exchange spent on that be-
cause these things come out in the
process of refining crude oil.

Crude oil has been discovered in
Cambay. I came to know—my infor-
mation may be wrong—that there is a
prop sal to refine the crude oil at pre-
sent available in Cambay in the
refinery a: Bombay managed by
foreign oil interests. If that s so, I
would say that that would again come
within the ambit of their influence.
This also shows the lack of foresight
on the part of the Governmen®, if I
may say so. 1 understand that Burmah
Shell have approached the Govern-
ment again with a prop sal to expand
its present refinery from 2-6 million
tons to 3'9 million tons. This is an
obnoxious tendency, because in that
case, the oil market is controlled more
and more by these oil companies.
Rather than their influence getting

decreased, their influence gets increas-
ed.

What about oil in this country? 1
w-uld say ‘hat private ownership, after

* investing Rs. 100 crores, possibly con-

trols 80 per cent. of the oil market in
this coun'ry and in the face of that,
Government does not have sufficient
or effective or adequate machinery
for distribu‘ion of this oil. On the suc-
cess of the public sector ventures
depends the destiny of India. Because,
the private sectr has powerful allies
all over the world. It is a very sad
thing to note that a very em nent eco-
nomist like Prof. Galbraith has des-
cribed our socialism as post-box socia-
lism. I would say that they have got
all over the world powerful allies
monopolists, wh2 would like tp under-
mine our efforts.

About the Gauhati refinery, this
would be on stream by December, 1961,
This is going to be a baby refinery
with a refining capacity of ‘75 million
tons. A second refinery is to be at
Barauni. Both of them would work
with the crude oil available at Nahar-
katiya flelds. May I know what was
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the purpose or what was ‘he considera-
tion in having one single refinery
bifurcated into two? For instance, the
refinery at Nunmati, Gauhati, is sup-
pos d ‘o be an economic unit, if a
small refinery could be an economic
unit. a bigger refinery would also be
an economic unit for all inten‘s and
purp ses. As far as I remember, it
Was an expert committee which re-
commended a refinery originally either
at Gauhati or Barauni or Calcutta,
This committee said that the refinery
would be econom’cally feasible in any
of ‘hese places. Therefore, I do not
understand the decision of the Gov-
ernment. The two refineries would
work the crude oil fr m the same
field. This would increase the capital
cost. Government have taken a lot of
time in deciding the sites. Tha' has
also involved expenditure. At the
same time, it is understood that Gov-
ernment is st1l of a divided mind so
far as Barauni refinery is concerned.
Barauni site was selected with expert
advice from Indian and Russian
sources, About the Gauhati refinery,
I heard that the original est'mate that
was made with the helo of Rumanian
exnerts was made without details,
without selectinn of s'te. without ancil-
larv facilities that may be made avail-
able to the refinerv bv the State
Ther-fore. that estimate of Rs. 105
crores is not a final estimate. There-
fore. I would reauest the Government
to make 3 fresh estimate of the expen-
diture likely to be involved in this
refinery so that *his refinery micht
serve as a model for other refineries.

Shri D. C. Sharma referred to the
emplovment pol'cy of the refineries. 1
would say that the emplovment policy
that was pursued by the Gauhati re-
finerv initially was haphazard and
glipshnp. 7 am verv sorry ‘o say that
it is this policv that had a part in the
disturbances in Assam. It is quite legi-
timate for the sons of the soil to de-
mand a share in the work'ng of the
refinery. It is quite leg'timate for
the snns of the s-il in Bihar and Assam
to have a share there, especislly the
sons of the soil in Assam because
‘they belong to a backward agricultu-
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ral State. The refinery is going to
constitute the nucleus of indus‘rial
revolution there. I want to make one
thing clear. So far as West Bengal is
concerned, there is legislation to find
pr per opportunities of employment to
the sons of the soil both in the private
and public sectors. In Assam_ no legis-
lation is on the anvil like tha'. But,
the demand of the people there is
opportunities for the sons of the soil.
By sons of the sol, they understand
not like the peple in West Bengal,
people who are indigenous to the soil,
but their idea is more comprehensive.
They mean by this those people who
have permanent interests in the State.

I must congratulate the Minister,
and especially, Shri Feroze Gandhi,
for, he understood ‘he implicat ons of
this demand. In the light of this
understanding, he tried to put the re-
c-rd straight. I only hope and trust
that Shri K. D. Malaviya, with his
broad wvision and wide ou‘look, would
follow the same steps.

Mr. Chairman: Shri Vidya Charan
Shukla.

Shri Mahanty (Dhenkanal): Is there
any tme-limit?

Mr. Chairman: I think he will take
7T minutes.

Shri Vidya Charan Shukla (Baloda
Bazar): Mr. Chairman, the first annual
report of the Indian Refineries gives a
very interesting picture, I am happy
that the refinery is going on right
direction. I would join w th the rest
of the Members of this House in de-
manding that at least two m-re re-
fineries should be set up in our coun-
try during the Third Plan period. One
of them is already contempla‘ed. But,
in my opinion, the installed cavacity of
the refinery is much too insuffic’ent to
cope with the oil potential of the
region, and the Ministry must give
very serious considera‘i-m to expand-
ing the capacity of the proposed
Cambay refinery. It goes without say-
ing that these two refineries must be
established in the publ'ec sector. There
is no question of any private refineries
coming into 'ndia any more.
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“The Minister is credited with having
said that he would prefer to import
refined products rather than import
crude oil and refine :t here, and the
argument used by him is that our
pattern of consumption of petroleum
products is such that if we import
crude oil and refine it here, it will in-
crease the imbalance of various petro-
leum products that we already have.
I fail to understand why it is not pos-
gsible with suitable technical adjust-
ments in the refineries themselves to
alter the kind of products that we can
get out of them, I am not a techni-
cian. But, I suppose that with suitable
alterations in the design of the refinery,
it is possible to have more diesel oil
than petrol, or it is possible to have
more kerosene oil than ordinary petrol
After all, we are not going to depend
on the imports of refined petroleum
products, Sooner or later, as we see,
we are going to be self-sufficient in
the production of crude oil in our
country. I fail to understand how
after that, the Minister is going to
remove the imbalance because our
crude oil production from our own oil
flelds is going to be the same as we
might import. As a matter of fact
if the Minister’s stand is taken to its
logical conclusion, it means that to
remove the imbalance in the produc-
tion of petroleum products, he will go
on importing refined pertaleum pro-
ducts from abroad even though we
might be self-sufficient in the produc-
tion of crude oil because if we process
our own crude oil it might increase
the imbalance. So, it is better that
we plan our own refineries in such a
manner that the crude oil that is im-
ported is refined into suitable petro-
leum products to suit our demands.

The other most important considera-
tion regarding the establishment of
two more oil refineries is the element
of time. The country knows well that
the oil find in Naharkatiya was firm-
ly established in 1953, and a potential
of 2'5 million tons of crude oil has
been established till today, a potential
which we have not been able to ex-
ploit because we do not have refineries
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of our own. This has cost us at least
Rs. 170 crores in foreign exchange,
because this much of crude oil we
have had to import from abroad. As
the Oil and Natural Gas Commission is
doing a splendid job, I suppose within
five or six years we will have enough
crude oil of our own tp refine, 1 do
not want the country to be faced with
the prospect of having to wait for four
or five years again to have en-ugh
refining capacity to refine that oil

The important point ‘s that if these
two refineries are established in the
public sector, they can, to begin with,
refine the imported crude oil; later, we
can stop the import of crude oil and
switch on to our own praduction as
soon as it is established. The loss of
time which we had to face :n the case
of the Naharkatiya oil will not be there
if we have the two refineries ready by
the end of the Third Plan.

Shri Mahanty: The first report of
the Indian Oil Refineries presents no
picture whatsoever, encouraging or
discouraging, except the picture of the
model of the Gauhati refinery and the
picture of the hon. Minister. It has no
further significance except reporting
that the Noonmati refinery will go into
production towards the end of 1961
and the Barauni refinery by the end of
1963.

A pertinent question arises in this
context. In their last annual report,
the Ministry of Qil had given us an
assurance that the Noonmati refinery
would go into production by March,
1961, I invite the attention of the hon.
Minister to page 35 of the Prport of
the Ministry of Steel, Mines and Fuel.

Shri K. D. Malaviya: Yes, I said
March, 1961. I own that still.

Shri Mahanty: So, somebody must
explain now why there is going to be
a delay of about eight months in com-
missioning this plant. One is apt to
remember here the adage “once bitten,
twice shy"” in the context of the delay
that has taken place in our steel pro-
jects. Time being short, I will not
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further dilate on it except to state that
I am prepared to enter into a bet with
the hon. Minister that this refinery
will not go into production by the end
of 1961.

Shri Ansar Harvani (Fatehpur): It
would be illegal.

Shri Mahanty: It would be legal
because it is made on the floor of the

House.

Shrimati Parvathi Krishnan: And in
the absence of the Finance Minister.

Shri Mahanty: That is because his
report also conveys omly this dismal
picture,

The agreement with the Government
of Rumania was entered into on 20th
October. 1958. Thereafter, we had to
take long six months to decide on the
site. With all humility, I ask the
Government: if in matters of such
great moment like the production of
oil they take six long months to find
out a site, how can we expect that the
ent re structure will be ready by the
end of 19617 We find from the report
that only Rs. 1 crore out of the Autho-
rised capital has been issued. Out of
Rs. 10 crores, or whatever is the esti-
mated cost. we do not know how much
has been invested. We only learn
that some spadework has been going
on. I have got my own premonitions
that we might not be able to complete
this project by the end of 1961.

Another question alsp comes to my
mind in this context. Why are preli-
minaries not taken up before we decide
upon such projects? I venture to
th'nk that the attitude of opening a
pan shop has come to bear upon the
production of oil in this country. That
should not be the attitude. People
glibly talk of production of cil. il
has got four important aspects. The
first is exploration. Petrol is virtually
an elusive pimpernel. By the time you
reach the site, the oil has moved fur-
ther away. Tons and tons of money
are necessary if we are going tp sur-
vey our four lakh square miles of oil
deposits in the country. The second
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aspect is the production of erude. The
third, of course, is refining, and the
fourth is distribution. I venture to
submit in this context that the various
organisations that we have got in the
sector of oil lack co-ordination to be
able to produce satisfactory results.

The pundits of the Planning Com-
mission have allotted the fantastic sum
of Rs. 175 crores, and they expect that
this ecountry would be self-sufficient in
oil production, but any knowledgeable
perscn knows that in countries like
Columbia, America, Sumatra and else-
where, millions and millions of dollars
have been spent merely in locating
these oil deposits, and the percentage
of dry wells is so great that it will
belie the optimism of the most robust
amongst us.

We have an arrangement with Oil
'ndia to lay pipelines to Barauni and
Noonmati. The haon. Minister would
possibly assure the House that by the
time the oil refinery in Noonmati is
complete, Oil India would be in a pom-
tion to lay all the pipelines to Noon-
mati so that the crude is transported,
because if the pipelines are not ready
and the plant is erected of course
there will be nothing to refine except
our own hopelessness.

I shall conclude by paying my
wholehearted compliment to the hon.
Minister for the dashing manner in
which he is trying to solve one of the
basic problems of Indian econcmy,
namely oil.

Shri Khadilkar (Ahmednagar): As
the time at my disposal is very short,
I will be brief and just try to stick to
my points. On this occasion, I cannot
but remember my friend, the late
Feroze Gandhi. Because of his asso-
ciation, I have given some thought to
this 0il business, and ! must express
my gratitude to him.

Now, we are entering the oil busi-
ness, and there is an illusion that ex-
ploring for oil will lead us to pros-
perity very soon. I want to warn the
hon. Members as well as the hon.
Minister about the dangers and pitfalls
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in this business. I will refer to some
points on wh ch I h pe the hon. Min-
ister will throw some light.

The first question is this. We are
planning for two refineries, but so far
we have not decided anything about
the price of crude. I say his because
in international publications, it is
given that the price of crude per barrel
is about 25 cents, And the so-called
international selling price is 1 dollar
and 85 cents, So far as .ur agreement
is concerned —India Oil Ld. is, of
course, a part of the Burmah 0Oil Co.
and ourselves—noth ng has been de-
cided; it has been kept vague, whether
the determining factor for the crude
0il that will be utilised here will be
on the basis of cost of produc ion or
the price of similar crude il imported
here, or the international oil prce.
This point is very important, because
Burmah Oil Company is taking oil
from the Naharkotiya fleld and the
adjoining field as well.

16 hra,

We are also entering the field of
distribution. So far Assam gets sup-
plies from the D gboi refinery., What
are we going to d» as regards distribu-
tion? Is there any planning in this
regard? For, it is a question of get-
ting ‘ank wagons. Tod=y, tank wagons,
I understand, are being controlled by
a committee where the foreign oil
interests dominate; and even in respect
of the fore gn oil that has been import-
ed, difficulties are placed, as regards
tank wag-ns, by this committee, so far
as I know. Assam will be supplied by
the Digboi refinery. From that cen-
tre, part of Bengal, North Bihar and
U.P. are being supplied. So, the ques-
ton of transportation with a tenuous
railway link with Assam is a very
important bottle-neck, Unless we
clear it off, it is no use thinking in
terms of oil. This is another aspect
to which the h-n. Minister must give
some thought.

In this connection, I would like to
point eut that we have imported snme
Tarneana ae wall ac high-sneed diesel
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oil. But I feel, and Government also
know it, and the Minister also will
have to say someth ng .n this ma ter,
that there is no installation, and taere
is no arrangement so far as distribution
is concerned. And we are supp.sed
also to distribute . hese producis ia a
particular way; otherwise, we shall
have to pay high charges for tanker-
ing. What arrangements for storage
and distribution have Government
made and what arrangements are hey
g-ing to make .n future?

My next point is this. Some hon.
Member just now asked when the
oil refinery will be complete. So far
as the Rumanian plant is concerned, I
have nothing to say against it. They
have helped us. But I learn that there
is some difficulty, which is therz not
only in this but in our chemical ndus-
try also. The Russians have copied
the Western designs. would lik= to
know what type ¢f refinery we are
ultimately going to get? If they sup-
Ply one of the copied patents, then the
interna'ional patent law will be vio~
lated. I want to know whe her the e is
any truth in this, and whether the final
design would produce the defin'te
quality tha‘ is required in the circum-
stances or not. That aspect also must
be fully clarified.

Now, I come to the selection cf sites.

Mr. Chairman: The hon. Member
should try to conclude now.

Shri Khadilkar: 1 shall just men-
tion the points. I am not going to
deliver a speech. So far as the plant
near Gauhati is concerned, Govern-
ment have selected one site. But so
far as the ste in Bihar is ¢ ncerned,
still, a controversy is going on. There
were committees for selection, but I
do not know whether they have made
any final selection, without any obiec-
tion as regards site ~ personall- feel
that there are demands from Orissa,
Madhya Pradesh and everywhere.
Everybody wants a refinery in his nwn
State. They consider refinerv as s me-
thing which would add to their pres-
tige and prosperity. But that is not
possible. because there are also other
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factors to be considered. It was
because of local pressure tha. you had
accepted a refinery in Assam, which
was not necessary, in my view, if we
were to apply our minds scientifically.

Shri K. D. Malaviya: [ hope Shri
Barua is not here to listen to ths.

Shri Khadilkar: When we speak
here, we speak for India. If I am going
to be over-pa riotic as regards my own
region, I am not going to help plan-
ning in this country, nor am going
to help you also in your effort.

Shri K. D. Malaviya: Mv hon
friend has to convince Shr. Barua.

Shri Khadilkar: I am saying that
this kind of thing is not good. The
unfortunate part is hat you always
yield to local patriotic pressures. You
must stop doing that henceforth. That
is the only point.

Then, there is the ques ion { pipe-
lines, because all your schedule de-
pends upon that, about 250 m les for
the Noonmati refinery from Naharko-
tiyva and about 720 miles for the Bihar
refinery. Here also, you have a con-
tract for laying these pipes, with a
foreign conrern. 1 do not know whe-
ther Rourkela will be able to supply
those pipes during this period. My
humble submission is that there is
likely to be a gap either wav; either
the refinery will be ready, but the
pipe-lines will not be ready, or the
pipe-lines will be ready, but because
of the pa ents and other things, diffi-
culties may arise, and the refinery may
take g long time. I do not know what
wil haopen. Some clarifi-ation is
called for on this point also.

‘We just now heard about the amend-
ment to “he original motion. It is not
for me to say anything about it. But
nationalisation is very difficult, because
we have ente-ed into a contrac® for 25
years, and considering how these
foreign concerns have now cani‘alised
their assets, t would be difficult for us
even to take over Digboi. That is
what we shall find if we go into the
capital structure of all these companies.
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Leaving this aside, I now wani to
ask a question regarding the products
of the refinery, I am told that furnace
0il is being sold outside the country at
a lesser price than even crude ol
What is this kind of hing happening?
Can you not control this? These con-
tracts were made with these iwo re-
fineries in Bombay. . learn that they
have entered into conracts wih
Pakistan now with different condi-
tions; certain most bject onabls con-
ditions that were imposed on us have
been removed in the agreements with
Pakistan. So, I would appeal to the
hon Minister to clarify this po nt also
here and now.

So far as mot r spirit is concerned,
we have a surplus of it. We are short
of kerosene, high-speed diesel and
other things, but motor spirit will be
definitely a surplus product. Would
the hon. Minister give a thought to
entering nto a barter agreement with
Pakis'an in respect of this product?
We are trying to get some sui gas from
them. Can we n t supply motor snirit
to them in exchange? That would be
economical from the point of view of
planning.

Mr. Chairman: The hon. Member
should conclude now.

Shri Khadilkar: I cannot exhaust
all the points, bu* I am not going to
make a speech; [ shall just mention one
or two more po nts.

Shri S. M. Banerjee: Is there any-
body to listen to the hon. Member?
It is most unoftrunate that such an
important thing is being discu-sed
here, but there is no quorum in the
House. It is most unfortunate that
peonle are not either interes'ed in oil
or they have not got the charm for oil.

Shrimati Parvathi Krishnan: That
shows the confidence that hon. Mem-
bers have in the hon. Minister,

Shri Khadilkar: T wanted to refer to
many important aspects, but I shall
just mention one aspect of the mat'er.
Undertaking the planning for refineries
and the discovery of new oil fields are
very good things. But mere discovery
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of oil by itself means nothing. It is a
good thing that we have got oil fields
for the supply of raw materials, but
that by itself has no meaning. There-
fore, instead of getting over-enthusias-
tic about it, I would appeal to the hon.
Minister that he must give some
thought to the question of planning
from a long-term point of view in
order to avoid the contingencies to
which I have referred; by having in-
stallations and by otherwise creating
an atmosphere for a parallel distribu-
tion system for oil in this land, for,
then alone will he be able in some way
to impress on the oil monopolists who
are operating in this country that we
mean business. Here, I might remind
the hon Minister that according to
the contracts entered into with them,
the distribution of whatever they pro-
duce is their concern, and Government
eannot interfere therein, if I have
understood it aright. This also is an
aspect which the hon. Minister must
clarify.

Shrimati Parvathi Krishnan: 1 am
thankful to you for giving me this
opportunity to speak after the points
that Shri Khadilkar made in the
speech that he did not make.

With regard to the Report, it is cer-
tainly a very attractive-looking Report,
and the photograph of the ' Minister
that is there also adds to the beauty
of it, no doubt. At the same time, I
feel that the Report does not go far
enough nor does it give sufficient
details as to why there is this very
slow progress in the development of
o#l refineries and the Indian Refilneries
Limited.

As my hon. friend, Shri Mahanty
mentioned, one of the most important
aspects that strikes one on reading the
Report and on having read the earlier
speeches, statements and reports that
we get from the Minister and from
the Ministry—and this point does
strike one wvery forcibly—is that it is
very important today that there should
be much more integration between the
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various arms that exist in the Oil
Ministry. For instance, we have the
Indian Refineries Limited, then we
have the Oil India Limited and then
there is the Oil and Natural Gas Com-
mission, all these carrying out their
various tasks with a certain specific
object in view. But by and large, as
was quite apparent from the speeches
that were made also, all these issues
are linked up. They all have one
common goal. Therefore, it is certain-
ly necessary that there should be much
closer integration so that the work
would be more centralised and also
when these things come up for discus-
sion here we are in a position to have
a more comprehensive picture before
us of the general oil position in the
country,

For instance, when we take up the
question of the refineries and their
progress, immediately the issues that
come up in one’s mind are those relat-
ing to storage and distribution. Time
and again, we find during discussions
in this House, and in news items ap-
pearing in the Press the question of
distribution and storage coming up
like King Charles’ head, whenever
there happens to be a certain crisis in
our progress towards fulfilling the oil
plan that we have before us. There-
fore, 1 would appeal to the Minister to
give serious thought to it. Today
when we are on the eve of the Third
Five Year Plan, with all the experi-
ence that we have behind us and the
experience that he has had from his
visits to wvarious countries and the
consultation with the foreign experts
and foreign consultants who come
here, it should be possible to evolve
this integration so that apart from
other things we in Parliament are also
in a position from time to time to
have a very comprehensive picture of
the position of the refineries, explora-
tion, distribution, storage etc., and we
are able to have a more complete dis-
cussion. Otherwise, what happens is
that we have such unfortunate hap-
penings as the ruling out of Shri Braj
Raj Singh’s amendment, because that
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is an aspect that certainly merits dis-
cussion and it would be valuable if we
could take up such a discussion and
have the issues thrashed out.

With regard to the question of an
oil refinery in the south, this has also
time and again been taken up in the
House. We see, as the requirements
of the country are increasing and as
we are progressing with our Plan, how
important this issue is becoming so
that we have a more balanced proper-
tion and are in a better position so far
as storage and distribution are con-
cerned. So I would request the Minis-
ter to give this matter serious consi-
deration and not look at it purely as
a demand being put forward on paro-
chial considerations. Of course one
did hear for five minutes a very poetic
dissertation on the question of sons of
the soil by Shri Hem Barua. I do not
know why he forgot the daughters also.
But this question of the sons of the
soil is there, but I would not like to
go into that now. I would appeal to
hon. Members to see that where these
major public sector concerns come up
such as steel, oil and so on, we should
have a really patriotic, national ap-
proach towards it. It is not just a
question of the baby being nursed by
one particular State or one area or
another. After all it is the country
as a whole that these public sector
industries are going to benefit. They
benefit all of us.

Therefore, the issue really is whe-

ther the plan of having technicians

trained is going on apace, whether our
resources as far as  technicians are
concerned are being tapped systemati-
cally and whether those technicians
are being given the conditions of work
and the opportunities of training re-
quired so as to enable them to do their
very best. If that is done, if thev are
helped in this manner, then certainly
1 feel that we will be able to progress
very rapidly in our various public
sector concerns. I also feel that if the
integration of the wvarious armsz is
effected, the parochial approach will
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fade away and a more overall all-
India approach will become more and
more the pattern of the day.

Lastly, in the Limited time allotted
to me, I would say one thing. We
have had all sorts of new nomencla-
tures given to the Minister, One
moment he is an Oil King; at another
time he is made a Minister of War
prancing round in a Don Quixotic way
with silver white teeth; at another
time we are told that he is a Man of
Destiny—that is what Shri Hem Barua
called him. We keep on having these
various nomenclatures bestowed on
him, but to me he is plain Shri K. D.
Malaviya, Minister of Oil. I would
na like to be a profit, nor would I
like to have anything that I may say
thrown back in my face.

Therefore, I would appeal to him to
take into consideration all the sugges-
tions that have been made to him in
all seriousness and help to give more
clarification on this question—the diffl-
culty of crude oil prices, the difficulty
of storage that has been facing us and
the policy Government have in mind
with regard to increasing the number
of refineries in the public sector. It 1s
only after we see in actual practice
what our achievements are that we
will finally be able to decide whether
he is a King, a Minister or a Man of
Destiny or all the three rolled into
one,

=t wor T fog : awmafa wEET,
a9 waw § i feder s w1 ot 7
a2 qforw, @@ o G ¥ &
T FT9 FY qE R ar, gt ggiefe
wiTq FaT g WK " #47 g fF
W IR E fEFT a1 3% A g
T { T A |

qET 9T aga Y AT FEr oA A |
7w 3| & fF @ A & wem R
warew wwa T4 g g% | frmrast
F grvtg  AQ HEE WY & e a4
N IW P AT TR F e Wy
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oF e ¥ Ha & R dw
ag T Aifq Ao 9T W g ) eus
¥ wiafrs Hify g==dr s F Gt
§C S Y g W @ R, Tav o
f 7 iraems T8 § | aafy R AR
¥ WY e WO wor § fF Qeys
F wiitfirs Afq T v F g
= qfedts e ¥ wrar & Afea e ot
™y ¥ fF AR dRIw Wl
SR T 9 A AT 1L L F1 w;0fE-
wifemam F MRy A &
fait aga maw fag & a%ar g
T & vy ¥ § o1 UF a1d FegAT Argar
g | T8 T FTLC AT @, FE S winAe
T 8§ A1 B T Frf | w2
ForT =1fgh, FE T FE GET Al
frremT fgg fom & gw &= 9 "9
I FoAT 97 & | AR Fgt W A€W
T ¢ 5 A & gf % oeefas
¥ 7 T e s e g o @w
fod g e @ e fergeama & ot =Y
qEET F1 GAT 7 AgAE A, AT TG
HFfEFEA @ @A
w o o 3= ifa # g Feifa
sor wifgd fom & ff fafema sw &
A qC ¥ faalt mfaveg FrEmw st &
fggea & WX 4w #1 g femw dwex
¥ ¥ @F | 99 T%F U4y G foam o @,
fegem & faw g-max 3 A
Qa1 owd Y qU omwar @
T ogm @ A & wmmw g
f§ o WA W W THRAES
fraew & v fFow =l &
g fggam § @ aw #, A2
I9 F1 faawo g1 a1 39 F1 19 g=Aw
QW FY W, W Fool H A7 AT
w®E | G TF FHA B AT g,
w5 fegem fa@ R
WTE, 1850 § UF FHL TFOT MG,
TH FEA R Qg A9 T !
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“to examine the principles and
elements according to which the
selling prices of various petroleum
products in India should be deter-
min:d after 1st April 1961.”

T g g fF o owE |/
Y 9% ¥ 4 fRar & W ag S
fra far & s s @ & ? 9fF 1@
e g w g & s &
T T § WgWd e g {5 gW W Sy
el aF a9 #1 FHal § g F,
ot fir faelt #7712 G &, ¢ o
T F Aw §

= Fo To Ry AT : fFw FAA
w7 o g ?

Shri Braj Raj Singh: The Govern-
ment of India set up a committee to
examine the principles and elements
according to which ‘he selling prices
of various petroleum products in
India should be determined after lst
April, 1961.

& ®o Fo AT-WNT : WA ﬂfi‘:l

o ww o F g 9w &% 1 am
W A A & 7 $A "o w1
WEE Ay Ee
I F T w1 Foniw &, ag aaem
# FI1 Y 5@ /T 7 g5 frewa wfad
fF ottt F IR g I B oA
FC ghi f5 N = sl fggem
¥ F oot ot F qarfaw i A€ 30,
afes g eaf & garfas &0 =R
& 7g T8 ¥ @A fF oY W AR
FHAM @R, TR AT XA
T FET ATH, TR AE TG FT |
g fegmm @ f@ qew 1 A
¥ F0T & T 8, fow w1 g
aeFi § o A g, 99 & fAd o w=e
#t g & A R v o ag
¥ rarFt AR g w9 I feat ga
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WAIT M@, IT F AR AG
FOOT | @ IR F uF  whasrd
FIT AT F G I3 FwAT
g @ & wgm agmfFswmawgw
wr¢ F79 A8 g arfen foa § fagan
a9 Fwfagr Tqr iy smr & fog
¥ gurd @A W gy @ #
wwar § & & fadsl e wi
firdy TaAe # a9g ¥, T FE FTA
T & THT {, U H A9E A g Fgl
o FT fF AT gAL Aen & a9 "
@ & W & AT QT & 98 I 4T
TET FU, A qg gL @A 9%
gY Site 79 ¢ afes ag gt fad sow
# ar & 1 & =g § 5 o= ag wE
Tt gf § 1 @ FHA F wea gAn
it qErRg ag & & Afaw w1 fe
St A9 Fwfami agi w0 ST § I
# et #1 7w ag ¥ fAwita fea
o fF 37 &1 ofaed &Y agf TTFHAT
2 @ fgrgeaw & S IvWET & 9T AT
Wt $o W g aF |

® goaw § f§ 99 @@ W
A F grawgFar 7@ ¢ 5 femmm ¥
w fadst w=fml & fraar qarmwr
FHET & | WX I # fage &1 A A=
¥ wiwel 5 fogr @ @1 g9 9 A=
f st T St F FwmAT & o e
A 7 A A, AG FEET § AR
foamr == @1 & & g ot feer W)
w1 7E & 1 rede dwT ¥ yredt et
o 78 FAEaTE 2 wE & fom = fowTT
A ¥ AR $A A & afaw
Wit 21 ww fom @ A FW@ #
| % ggi foar o 8. 99 @73 &9
WY e § AR FT awT | safed
# =gm 5 ag frew fen sma s gm0
4 & afed g ag wlawr g awar
¢ a1 7% 5 gw 37 wwfwl F 3w #
&7 Y &9 Ay FL A AT g T
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g 99 & WAt feaar #9 FT @Y
g1

g wow A9 #1 faww s §
N f6 @ & @R 9 A% 77 fewr-
O 30 TG § FAT TG1 F19 T & |
o rew § fF g ) fas @A
FH F F Fifaw T ST @R
Eﬂ'ﬂ‘ﬁﬂﬁwﬁwﬁaoﬁzm
wEr T g, T d oA ']
§ 919 TF ¥ v AE | 5 1
g0 wm W T & ogwEi &
¥ FOT WE Fy @ o
Wt qeEETy AT ¥ S g @Er
wr g, I¥ 7 @< foar o w3 o
aamar arar § fv faaer wogr @ o
@ § i gl e § 99 @
FEt SqTET Y w1 A F 9w 5
M F  AfaEi T 9w, whus
I & wr fovm o 1w g afa Y
A a1 g9 g A 7L, I9 A T H19
TAA ATAT AL & | FTH Dt AT 9T ZH
e w=y wfaw afesfiser sm@T
quer afg # 9T FT W gW  S9
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Shri K. D. Maiaviya: Sir, on this
occasion, when the first report of the
Indian Refineri 5 Limited is being con-
sidered by the House, it is appropriate
that we are all reminded of the leader
of th: Indian Refineries Limited who
is no more amongst us. How we all
wish it had not happened and Shri
Feroze Gsndhi had b_en present b:re
amongst us wh.'¢ this first report is
b ing considered by the House I
associate mysel’ whole-heartedly and
fully with 21l that has been said by
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the Mover of this motion, my hon.
friend, Shri D. C, Sharma.

I would now like to consider certain
relovant issues raised in connection
with the consideration of this report
(Interruption). Incidentally, I must
pay this compliment of being partially
relevant to the issues to my friend
opposite, Shri Mahanty although he
was most caustic and, in a way, most
uninformed in his criticism. He said
that progress of the work of refinery
is not satisfactory; and that, looking
to the figures of expenditure it is most
improbable that the rcfinery—the
Nunmati refinery—could go on stream
in 1961 December. He also takes me
to task for having committed myself
to March 1961 as the pzriod beginning
of this refinery.

According to arrangements made
then and the experience that we had
accumulated by that time, and the
sequence of programme that was laid
down, it was our be!i»f that the -esti-
mates of programme would be stuck
to and that the refinery would go on
stream in March, 1961. Subsequently,
we found that there were unavoidable
delays. Those wunavoidable delays
cannot be traced to negligence on the
part of certain officials or the Ministry
as a whole; but they are unavoidable
delays which are inherent in such a
gigantic task which is undertaken in
its newness. Nevertheless, I would
briefly recapitulate......

Shri Mahanty: May I make myself
clear? The delay is 9 months..... vas

Shri K. D. Malaviya: Nine months
is no delay when we have to take into
consideration the wvarious aspects. We
did not possess the knowhow of this
work; we have not got the consultants;
we have not got the machinery here;
and there are a lot of difficulties in
the selection of sites....

Shri Mahanty: May I ask a ques-
tion?

Shri K. D. Malaviya. ... many prob-
Jlems that have to be faced because of
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the poculiar passions roused in con-
nection with the projects, provincia.
lism and all that. Sometimes it be-
comes inevitable that we have to
depart from our original estimates,

Now, I would like the House to note
the progress that has been made up-
to-date in connection with the Nunma#i
Refinery. Eighty-two per cent. of the
civil engineering work relating to the
kerosene refining plant has been com-
pleted; 78 per cent, of the civil engine-
ering work for the installation and
foundation for crude distillation unit
and gas oil neutralisation units has
been completed. This consists of
foundation, superstructure for columns,
heaters, coolers, condensers etc. The
total concreting work to be done with-
in the refinery amounts to 38,000 cubic
metres out of which 11,300 cubic
metres have so far been done, repre-
senting 29 per cent. of the total con-
creting work. 47 per cent. of the work
relating to coke production and coke,
mechanised tranzport system unit had
been completed which includes col-
ums, condensers. etc. 60 per cent. of
the foundation work for the gasoline
sweetening unit has also been com-
pleted. Site preparation for the power
house has been completed. 86 per
cent of the work connected with the
pressure stations including line net
work had been completed. Civil en-
gineering works are also in progress
in other units such as main loading
rack, power plant, steam lines, process
water pump house, ete. In respect of
civil engineering works outside the
refinery, 55 per cent. of the work for
the approach road to Brahamaputra
has been completed; 65 per cent. of
the work for the first stage water
supply scheme including the water
treatment plant has been completed;
65 per cent. of work of the sewage
disposal plant for the temporary colony
had been completed and 60 per cenf
of the werk in construction ef the
temporary housing colony has been
completed. In respect of the mecha-
nical engineering works, 28 per cent
of fabrication for steel work in plan¥
had been completed. 23 per cent. of
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the pre-assembly erection work in
super-structure and 8 per cent of the
pre-assembly erection work in plant
has been completed. With regard o
the electrical engineering works of the
proposed six transformer sub-stafions,
five have been completed in all res-
pects and connected to the 11 KV
feeder ling of the State Electricity
Board. These transformers are now
supplying power to the structural
workshop, construction site, etc, Build-
ing and other structures for three
other transformer stations have been
completed, Up-to-date 34 Rumanian
experts have already arrived at
Gauhati to supervise and advise In
construction and erection works of
the refinery. For taking up the res-
ponsibility of running the refinery from
our own side when the Rumanian ex-
perts or most of them have left, 48
trainees were sent to Rumania in June-
July, 1959 and most of them have
returned and are now in position at
the construction site. I presume, Sir,
this is not a bad picture. I am not
prepared to indulge in any sort of
batting with my hon. friend, Shri
Mahanty. But I want to assure him
that we have shifted our time-table
from March 1961 to December 1961,
with a full sense of responsibility. We
have also tak>n into consideration all
aspects of the co-ordinating part of the
work. The pipe-lines will come in
time; they will deliver to us crude oil
and the storage tanks would have
been installed and presumably the
work in connection with the distribu-
tion of petroleum preducts that would
be produced from the refinery also
would have been completed by that
time. I believe that our programme
will b> adhered and we shall start
producing petroleum products from
the Nunmati refinery in time. That is
mostly the facts that I have to repord
to the House in connection with the
first report.

With regard to Barauni, the agree-
ment between the two parties the
Government of India and the Soviet
Government had been contracted and
al]l arrangements for training of tech-
micians and specialised instructors to

L2
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come from that country to our country
to impart training to our own specia-
lists if we make a request to them
have been agreed upon. A contract to
train a number of Indians had alse
been enterad into and most of the
technicians who have to proceed to the
Soviet Union had also been selected.
As the House is aware the site for the
Barauni refinery has also besn selected.

In this connection, certain doubtis
were raised and criticism levelled
against the Government with regard
1o the selection of site for this refinery.
Some exaggerated reports appeared in
the Press. The fact of the matter is
this, Some exparts differsd on the
steps that should be taken to guard
against certain aspects relating to
foundations in that area. After long
consideration, certain steps were pro-
posed. In the very nature of things,
some views had to be accepted and
others, rejected. Those views which
were rejected perhaps became known
and gave cause to such a controversy.
The site for the Barauni refinery has
now been properly selected and all
steps have been taken and the founda-
tions questions also have been agreed
upon, We expect a detailed project
report any time next month from the
USSR. On its arrival we shall start
the construction programme. We have
systematically worked out the pro-
gramme and we hope that a part of it
will be ready in 1962 and the whole of
it, by the end of 1963, We cannot, at
this stage, specifically lay down the
various proposals that are likely to be
started in 1962 but looking to the pro-
gress that we are making in the
Barauni refinery, we hope that by
1963 the Barauni refinery will start
production to its full capacity.

Something was said about the cost
estimates of Gauhati refinery. It is a
fact that originally the cost estimate
was higher than at the time the
balanc> sheet was prepared. At the
time the balance sheet was prepared
the Indian Refineries had worked out
the cost estimates at about Rs. 20
erores. Subsequently after discussions
with the Rumanian experts a sub.
committee of the board of directors



1469 Motion re:

[Shri K. D. Malaviya]

consid_red them, The total cost now
envisaged is Rs. 18:03 crores. It has
been reduced to this from Rs, 20.75
crores and this is being examined to
see what fur.her r:ductions can be
effccted in this. But this estimate
compares very favourably with tne
Ca’tex refinery at Vizakhapatnam
‘whos> toial cost was Rs. 14.13 crores.
Leoking to the distance from the sea
port and the higher cost of transpor-
tation in Assam after examination it
has been found out that the two esti-
mates are v.ry favourably comparable
to each other. I want to assure the
House that the money that has been
all:tted for the two refln:ries will be
utilised within the period and the pro-
gramme will go according to our plans.

I will now, Sir, very briefiy deal
with certain other aspects that have
been raised in connecion with the
consideration of the first report of the
Indian Refineri.s although they are
not very much within the purview of
this routine consideration of the report.
Nevertheless, as the points have been
raised, I would like very briefly to
touch some of those points although
the time available to m2 this after-
no>n and the occasion is not quite
appropriate for a comprehensive deal-
ing of those points,

Shrimati Parvathi Krishnan has
drawn our attention to the fact that
ther - ought to be closer integration
between the various aspects of the
programme undertaken by the Govern-
ment in the oil industry—for instance,
the exploration which is undertaken
by the Oil and Natural Gas Commis-
sion, the refineries which is being
undertaken by th> Indian Refineries
Limited, the production of crude oil
which is being undertaken in collabo-
ration with the Assam Oil Company
by the Oil India Limited and the new-
ly created Indian Oil Company which
is responsible for the distribution of
oil products. Time has come when
Government ought to give some consi-
deration to the examination of such
a co-ordination of activities so
far as it is consistent with the
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best interests of all the program-
mes taken  separately. Govern-
ment are giving their considera-

tion as to how best we could co-
ord nate all the activities to give it
more efficiency and economy. It~
could either be integrated at the top
or in the middle. There are, however,
difficulties in its integration in a total
way. But I do not see how our pre-
sent programme is beng hampe-ed
because of any supposed lack of colla-
boration or integration,

Doubts were raised and it was said
that the distribution mechanism of the
Government of India which is being
created in the Indian Oil Company
has not yet ach'eved any level of effi-
ciency or standard, It was asked, how
we are going to distribute the oi! that
we will produce from Nunmati? 1
want to assure the House that we are
very act vely consideing this ques-
tion, and the very purpose of creating
this Indian Oil Company sufficiently
long before it will be called upon to
distribute the oil products produced
by the public sector refinery is that
we should exam'ne the entire aspect
of the question. Further we will see
how best we can co-ordinate with the
ex sting private oil distributing com-
panies, and how far we have to create
our own facil ties for distribution.
Furthor it will also be examined how
far we wi'l co-ordinate distr’bution or
rail system with a chain of pipel'ne
which has to be created in the whole
of the country. All these gquestions
are very much under consideration of
the Government, and we hope that by
the t'me Nunmati refinery products
will be available for consumpton we
will have made seufficient arrange-
ments so that the products produced
will not lie idle and will be used
mostly by the efforts of the public
sector company known as the Indian
0il Company.

I do not w'sh to refer, in this con-
nection, to the controversy that was
recently raised when some of the pet-
roleum products arrived from U.S.S.R.
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This is part of the game and, as I said
sometime back, we should be prepared
for it. If there is competition between
ourselves in the public sector and the
private sector, well, we have got to
face that competition. If it is a rate
war we have got to face it. On that,
Sir, 1 can say, even though the public
sector Indian O:1 Company is only six
month; old, we shall try our best to
acquit well and with'n the few
months that are still available to us
we hope we sha'l come up to a certain
standard by which most of the work
that will be faced by the Indian Qil
Company will be discharged fa'rly
satisfactor'ly, If we make mistakes
we shall admit them, we are likely
to make some mistakes because
we are still new to this ven-
ture, 1 said that sometime back to
my friends and I repeat it here, that
in this new venture of oil distr'bution
it is quite possible that sometimes we
may make some mistakes. But soon
after we will have made up and ac-
quired sufficient experience to distri-
bute o0il products that we import from
abroad and also that we produce from
our own public sector refineries. We
shall do so we hope economically and
cheape- than what other oil companies
are doing today. Our cost of distribu-
tion ‘s expected surely to be lower
than the cost of distribution of some
of the oil companies that are funec-
tioning today.

It is to be reorganised, Sir, that the
public sector Indian Ol Company has
come to stay. It will discharge its
duties, if possible, in collaboration
with the private installed d'stributing
companies. If that is not possible, it
will do that independently. But we
hope that there will be co-operation
between us in the public sector and
the private sector oil distributing com-
panies. I welcome th's co-operation
because it is not the intention of the

Government to drive out any of these °

companies which have existed here
for long. But surely, Sir, it is also
the intent‘on of the Government to
press as hard as possible to get the
best of terms and create the most fav-
ourable conditions in the interest of
our consumers in the country, whether

KARTIKA $0, 1882 (SAKA) Annual Report of

1472
Indign Refineries
Limited
it is the job of oil distribution or refi-
ning or oil exploration.

So far as the expansion of the exist-
ing refineries is concerned, as the
House is aware, the whole question is
being considered wery actively, and
I would not like to commit at this
stage as to what the intentions of the
Government will be except to state
that the Industrial Policy Reso'ut'on
of 1956 is always belore us for our
guidance. It is for all of us to know
once and for all that this 1958 Indus-
trial Pol'cy Resclution is the biggest
guiding factor for us. That will be
the background on which we shall
negotiate, that will be the background
on which we shall take decisions,
apart from the fact that there
are certain practical considerations
also which have to be borne in
mind, I have already stated on more
than one occasion that the ultimate
refinery capacity in the country will
be closely linked up with the require-
ment of the country, and it s a ques-
tion of calculation phase by phase,
plan by plan, as to how our consump-
tion will increase,

One hon. Member quoted me as say-
ing that our consumption will be 12
million by 1966. Accord'ng to my
surmise by the end of the th'rd Plan
period we might consume about 12
mi'lion tons of petroleum products.
According to others, it might be 14
million and yet according to some
others, it might be 10 m'llion. Per-
haps the Planning Commission’s esti-
mate is 10 million. What is needed is
to bear in mind that the refinery capa-
city should not go much beyond the
estimated consumption at a time. The
existing refinery capacity, the poten-
tial expansion of the refineries in the
publc sector, the new refinery of
Gujarat that will come up quite early
in the third Plan, its capacity—all
these factors have to be taken into
consideration before we can allow fur-
ther expansion of the existing refiner-
jes. As I sa‘d, nothing can be com-
mitted at this stage because a'l these
questions are being considered by the
Government.
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1 submit that the programme as
indicated in this first report of the
Indian Refineries has now been ex-
ceeded. We have made further pro-
gres; and this has been quite satis-
factory. Questions which revolve
round the creation of public sector
refineries are al] being considered in
all their details, namely, the produc-
tion of crude oil in the country, avail-
ability of foreign exchange, increase in
the number of refineries, expansion of
the refineries, transportation through
pipelineg or railway line and the con-
solidation of and further improve-
ment in the work of the newly creat-
ed distributing company known as the
Indian Oil Company. I have nothing
more to say, I hope that the motion
as put by my hon_ friend will be ac-
cepted by the House.

Shri Braj Raj Singh: What about
the committee appointed to go into the
question of revising the cost struc-
ture?

Shrl K. D, Malaviya: My hon.
friend Shri Braj Raj Singh wanted to
know about the work that has been
undertaken by the Damle Committee,
and the question of revising the pre-
sent cost structure of warious petro-
leum products which has been refer-
red to it,—the question as to what ele-
ments should go to the making up of
the cost of each petroleum product—
diesel, kerosene, furnace oil, motor
spirit, aviation spirit, etc. All these
questions have been referred to the
Damle Committee. According to our
previous resolution, April, 1961 was
the time when Government should
have to announce its decision with re-
gard to the ultimate conclusions arriv-
ed at after consultation with the exist-
ing oil companies. This Damle Com-
mittee has issued a questionnaire but
unfortunately the answers to this
questionnaire have not yet been re-
ceived from the oil companies. They
reported to us that there is a lot of
work to be done in order to send de-
tailed replies to the questions and so
they wanted more time. We have now
agreed to give them more time be-
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cause it is possible that they might be
facing difficulties in preparing the
detailed answers. It is quite possible,
therefore, that the publication of the
report might be delayed by a few
more months. But we are trying our
level best to come to some sort of deci-
sion and if we can expedite the work
of the Damle Committee I shall surely
inform the House,

Shri Braj Raj Singh: What are the
difficulties in the way of the compan-
ies giving the figures? Is it just mani-
pulation as my hon_friend Shri Vittal
Rao suggests?

Shri K. D. Malaviya: Why should
we assume that the delay is caused
because they will be manipulating any
figures? The fact is that there are
too many items of information which
have been sought. We thought previ-
ously that the time given to them
would be enough. But they have pro-
duced some reasons about which we
can do nothing but accept. We have
therefore given them some more time
and we hope that after a few more
months the report will be ready.

Shri T. B. Vittal Rao (Khammam):
This morning in reply to a question,
the Minister said that at Cambay
region, a refinery is going to be estab-
lished and its capacity is going to be
1:5 million tons, and after that is
added, if possible. May I know whe-
ther “if possible” refers to the refi-

“nery as a whole or its capacity?
Secondly, the Burmah-Shell have sub-
mitted for expansion of their capacity
and the Government have asked them
to submit a modified proposal. In view
of our refineries that are coming up at
Gauhati, Barauni and Cambay, may I

. know whether there is any necessity

at all for the expansion of the capacity
of the Burmah-Shell refinery at Trom-
bay?

Shri K. D. Malaviya: [ will be glad
to answer all these questions in the
fullest detail, but is this the proper
occasion for it when the first report
of Indian Reflneries limited iz under
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consideration? The capacity of a refi-
nery which is yet to come up near
about Cambay, the reasons for the
capacity being limited to 1 or 1:5
million tons, etc, are hardly relevant
to present discussions.

Shri D. C, Sharma: The debate has
ranged over a very fast field and I
think all the problems connected with
oil exploration, oil refining, oil storage
and oil distribution have been hinted
at by hon. Members who have taken
part in the debate, One gentleman
was kind enough to point  out the
dangers and pitfalls of the oil busi-
ness. Another gentleman was pre-
pared to take a bet. I am not in a
position to take any bet nor am I so
knowledgeable as to point to the pit-
falls. But I believe whatever has
been done so far is very satisfactory
and whatever prospects we have for
the future are going to be such as
will not belie our expectations.

I am happy that the Minister has
given a categorical assurance that pub-
lic sector in this business has come to
stay. That is an assurance which the
House wil] appreciate,

Shri Braj Raj Singh: That we knew
already.

Shri D. C, Sharma: You know
everything, but you forget everything
when you try to speak. I am very
happy that the Minister will do his
best to cut down the prices, so that
they are in keeping with the prices
prevailing elsewhere.

There iz only one thing to which I
want to draw his attention, viz., the
agreement with Pakistan which some
of these companies have entered into
places Pakistan in a wery favourable
position.

An Hon. Member: Which company?
(Interruptions).

1323 (ai) LS—8.
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Shri K. D. Malaviya: Very recent-
ly negotiations were going on between
some o0il companies and Pakistan for
setting up a refinery there. It is re-
ported that the duty protection will
not be given, About ten years back,
the Government of India agreed to
certain duty conditions, but the condi-
tions were entirely different. Now
they have surrendered all the duty
protection. ’

17 hrs.

Shri Mahanty: Why Caltex has not
surrendered it?

Shri K, D. Malaviya: Because they
started late, they say.

Shri D. C. Sharma: I hope that the
prospects for oil distribution, oil refi-
ning and oil prospecting will gain
greater and greater momentum in my
country as time passes. I think our
country has given a good account of
itself so far and in future holds a
great deal of promise, especially when
the hon. Minister for Steel, Mines and
Fuel has stated that every effort will
be made to step up the programme in
all these lines.

Mr. Chairman: The question is:

“That this House takes note of
the Annual Report of the Indian
Refineries Limited for the period
from the 22nd August, 1958 to the
31st March, 1959, laid on the Table
of the House on the 11th March,
1960."

The motion wag adopted.
17.01 hrs.

The Lok Sabha than adjourned till
Eleven of the Clock on Tuesday, Nov-
ember 22, 1960/Agrahayana 1, 1882
(Saka).
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S.Q. Subject CoLuMNs
No.
425 Revision of the Lists of
Scheduled Castes 1299
426 Archaeological Excava-
tions at Gurdaspur . 1299-1300
427 Red Fort, Delhi . . 1300
228 Jallianwala Bagh Mc—
morial . . 130001
429 Teachers’ Trammg undcr
T.C.M. 1301
430 Suicide at Qunb Minar 1301-02
431 Girls’ education in Pun
jab - 130203
432 Press for Chl]drcn s Book
Trust . 1303
433 Refinery at Noomatl . 130304
434 Holiday Homes in Hill
stations . . . 1304
435 Smuggling of Gan]a and
Opium . 1304
435 Defence :stahhsbmen:s . 1305
437 Manufacture of trucks 1305-06
438 Import of steel 1306
439 Central Government Em-
ployees’ Strike 1307
440 Central Advisory Board of
Harijan Welfare . 1307-08
441 Internariona] Bmﬂu of
Education 1308-09
442 New districtsin the North-
ern border area 1309-10
443 Lok Sahayak Sena . 1310
444 Publicschools 1311
445 Diamond find at Mani-
yarsyun (Garhwal) . 1311
446 Eastern Zonal Council 1312
447 anary School T:lchcrs
in Orissa 1312-13
448 Import of steel snd iron
on Barter basis 1313-14
449 Training of the Handi-
cappedin Orissa 1314
450 Depositsin foreign bﬂl‘lks. 1314-15
451 Education of children of
Government employees . 1316
452 Science Museum in Delhi 1317
453 Inspector Gencrﬂi of
Police . . 1317
454 Foreign assets of 'Indum
Princes 1317-18
455 Research on syntheticoil . 1318
456 Re-plymem of West Ger—
man loan 3. . 1318-19
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U.5.Q. Subject -COLUMNS
No.
457 Tripura TerntarlnlCmm

cil . I1319-20
458 Relief work at Damchlrn 1320
459 Aid to Mahila Smmty,

Tripura . 132021
460 Aid to Tripura Adrrasl

Mahila Samity . 1321
461 Scheduled  Castes md

Scheduled Tribes . - I32I-22
462 Repairs at Sanchi Stupa . 1323
463 Military Canference in

England : . 1322-23
464 Smuggling of geld on

Gujarat coast . . 1323
465 Questionnaire ttgtrdmg

Census authority - 132324
466 Burglar Alarmsystem . 1324
467 Utilisation of ]!apanese

credit . 1324-25
468 MuluputpOst block in

Lahaul-Spiti district B 1325
469 Allowances to Defenoc

personnel . 132506
470 Branches of L‘I.C‘- . 1326—28
471 L.LC.business : . 1328
472 Grants to States . . 132829
473 Foreigners in Andama.n

Island . . 1329
474 Indian studcnl:s in UK

Universities . . 1329-30
475 Bauxite depostisin Ofrlssa 1330
476 Maijlis Itchadul Musal-

min . 1330-31
477 Committee to review th:

progress of Prohibition . 1331-32
478 Army Jawans in ]smmu

and Kashmir . 1333

479 Army Officers in jammu

and Kashmir . : . 1333
480 Agricultural  Colony for

S.C.and S8.T. in Mysore

State . . 1334
481 *“Chenna Basavanayaka' .  1334-35
482 .;{.\qmsnmn of landl in

ik . - 1335-36

483 TForeign debt . . . 133637

484 Backward classes . . 1337
485 University C-lmpua of

Delhi . . 1337-38

486 UNESCO . 1338
487 Adivasi arcas of Madhya

Pradesh . 133 8-39
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488  Adivasis in Madhya Pra-

desh 1339
489 Historical Monuments in

Madhya Pradesh 1340
490 Partition debt 1340
491 Ironore minesin Jhabua. 1341
492 Iron orein Mudh:,ra Prn—

desh . 1341
493 Coal supply to Punjab T341-42
494 Coal production 1342-43
495 Soft coke in Delhi. 1343
496 Smuggling of Indian coins  73434-44.
497 Rourkela Steel Plant 1344
498 Vijnan Mandirs 1344-45
499 Violation of air-space 1345
501 Geological survey of Pa-

wagadh and Junagadh 1345
50z Next Draw of Prize Bonds 1346
503 Bateshwar :cmples in Agra

district . 1347
so4 Trench accndent at Rour-

kela 1357
MOTIONS FOR ADJOURN-

MENT . 1347—62

The Speaker withheld his con-
sent to the moving of the fol-
lowing adjournment motions
given notice of by the mem-
bers shown against them :

(i) Explosion in  Sarvashri
Bombay on the 5.M. Baner-
18th November, jee, Tan-
1960. gamani,

(i) Sinkingofa Sarvashri
Dredger in the S.M. Baner-
Hoogly river on jee and
the 18th Tangamani,
November, Shrimati
1960. Renu

Chakravartty
and Shri
Tridib Kumar
Chaudhuri.

(fi¥) Reported Shri Hem



PAPERS LAID ON THE TABLE 1363-64

(1) A copy of ‘Statistical infor-
mation regarding the working
of the Preventive Detention
Act, 1950, during the period
318t December, 1959 to 3o0th
September, 1960°.

(2) A copy of the Statement on
the recent visit of the Minis-
ter of Finance to the U.K.
and the U.S.A.

(3) A copy of the statement on
the flood situstion in the
country and the flood control
programme.

(4) A copy of the Annual Re-
port of the Board of Direc-
tors of the Industrial Finance
Corporation of India for the
year ended the 3o0th June,1960
along with the Statement
showing the Assets and
Liabilities and Profit & Loss
Account of the Corporation
under sub-section (3) of Sec-
tion 35 of the Industrial
Finance Corporation Act,
1948,

REPORT OF BUSINESS
ADVISORY COMMITTEE
PRESENTED

Fifty-seventh Report was pre-

sented,

{Damwy Diomst)

MOTION RE. INCREASE IN
ALLOCATION OF TIME
TO BILL .

Shri Maushir Bharucha moved
that the time allotted for
consideration and passing of
the Mahendra Pratab Singh
Estates (Repeal) Bill, be
increased from 1 _hour to 24
hours. The motion was
adopred .

BILL PASSED

The Minister of State in the
Ministry of Home Affairs
(Shri Darar) moved for con-
sideration of the Mahendra
Pratab Singh Estates (Repeal)
Bill. The Minister of Home
Affairs (Shri G. B. Pant)
replied to the debate and the
motion was adopted. After
clause- bg—clnuw considera-
tion_the Bill was passed.

MOTION RE. ANNUAL
REPORT OF THE INDIAN
REFINERIES LIMITED

Shri D. C. Sharma moved the

Limited laid on the Tahle
on 11-3-60. Afier some
discussion the motion was
adopted.

AGENDA FOR TUESDAY,
AGRAHAYANA 1, 1882

Discussion on the motion re :
Internatiodal Situation.

OMGIPND—LSII—I323(Ai) L.S.—28-I1-60—=5 0L
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